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PART III.
Regulations, Orders, Notifications Rules, etc., issued by the 

Governor and by Heads of Departments.
f

NOTIFICATION ISSUED UNDER THE BIHAR AND 
ORISSA EXCISE ACT, 1915, BY THE BOARD OF 
REVENUE (REVENUE COMMISSIONER), ORISSA.

NOTIFICATION.
Dated the 21st June 1937.

No. 3295-Ex.—In exercise of the powers conferred 
by the provisions specified below of the Bihar and Orissa 
Excise Act, 1915 (Act II of 1915), hereinafter designated 
“the Act” and by the Notification of the Government of 
Orissa, No. 1826-L.S.-G., dated the 31st March 1937 (para- 

^ graph III,, clauses 3 and 6), the Board (Revenue Commis­
sioner, Orissa) makes the following orders:—

Section 5.
1. The limits specified below shall be the limits of 

retail sale of intoxicants in the different localities of 
Orissa :—

Name of 
«=• intoxicant-.

Limit of retail 
sale.Locality.

Foreign 
liquor 
(except de- 
na t ured 
spirit').

Whole of Orissa—

... j 4 Imperial gallons. 

2 Quart bottles.

(a) Foreign made

(b) Indian made
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Limit of retail 
sale.Name of , 

intoxicant.
Locality.

One imperial 
gallon unless sold 
to p e r s o n s 
specially licensed 
to possess large 
quantities.

All strengths— 
One-eighth gallon. 
One gallon.

All strengths— 
One-eighth gallon.

Denatured Whole of Orissa- 
spirit.

Country spirit j (1) Cuttack district—-
(a) The whole district except 

outs till area.
(5) Outstill area 

j (2) Balasore district—
The whole district .

(3) Angul and Khondmals 
districts—

The whole district

:

One gallon.! • • •

(4) Puri district—
(a) The whole district except 

outstill area, 
j (b) Outstill area

Dj I (5) SaiKhalpur district

Outstiltaireas—
(a) The wWe district except 

the M uV i c i p a 1 i t y of 
SambalpV and towns of 
Jharsagadk and Bargarh.

(b) (i) The Municipality of') 
SamhalpurX

(ii) Town cf JMrsugada 
bounded by t\e vil­
lages of BeheVmal 
(88), Baljuri \84), 
Barkaimunda (
Purna (103), Ku 
radihi (104), Kur<k \ 
baga (105), Brunda-

All strengths— 
One-eighth gallon. 
One gallon.• • •

Ona gallon.

:j
Sc t f<<y Mo - IS7-T-

I
I

lt*- ’• 38, Pi, /7T I
/ '

£jo. frjH

0.
V

f3- <t)
)•> 0 u e -1 h\ r d of 

a gallon. \
I

ii-

mal (99), BadmalX 
(9f)> Pandripathar \ 
(93), Sarasmal (01) 
and Beherapat (90.) J
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! V| Limit or retail 
safe.

Name of 
intoxicant. Locality.

(m) YTown of Bargarh> 
Ybounded by the vil­
lages of Rungnia (40), 
Sarsara (30), Dumer- 
pali (29), Sanuthpur }~ 
(47), Haldipali (25), 
Dang (46), Khalia- 
pali (45) and Padh- 
anwali (43). >

(6) In theAlistricts of Gan jam 
and Eioraput.

(?) In thi districts of Cut- 
tackl Angul, Khond­
mals,! Balasore, Puri 
and Sambalpur.

({?') In the\districts of 
Gan jam and Koraput.

Sambal pur 
district. 

Rest of the 
J 1 province.
^ Sambal pur 

district. 
Rest of the 
Province.

0 ncthird of 
a gallon.

Ono-tvielth of a 
gallon!v:

Tari (toddy) Four sqprs.

Half gallbii.

Eight seep.
Undiluted Four seerfe.i

Paehwai
Twenty seers.

Diluted Twelve seers.
j

Three tolas.Cuttack, Angul) Khondmals, 
Balasore, Puri and Sambalpur 
districts.

Gauja • • •

Gan jam district-
(a) Plains
(b) Agency 

Koraput district \ ...
Cuttack, Angul, 1 Khondmals,

Balasore, Puri and Sambalpur 
districts. 1

Three tolas. 
Ten tolas. 
Six tolas.

• • ■

• ••
Bhang • • • 20 tolas.

Ganjam district—
(a) Plains
(b) Agency 

Koraput district

10 tolas. 
10 tolas. 
10 tolas.

• i •
• • •

Z-iA . /Jy-Z-JU

( 0 '9. /, 39/ to. ,7f
*/*?-**. %/rOJ
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Section 12, clause (1) and paragraph III, clause (3)of 
the Government of Orissa Notification no. 182 
dated the 31st March 1937.

2. No
• Board’s order under section 5 as

shall be transported except under a pass.

Section 36.
3. The provisions of sections 30 to 35 of the Act 

licenses for the retail sale of spirit shall apply also in 
respect of licenses for the retail sale of pachwai in the 
Province of Orissa.

intoxicant exceeding the quantity prescribed by
the limit of retail sale,

as to

Section 36.
4. The provisions of sections 30 to 34 of the Excise 

Act shall apply also in respect of licenses for the retail sale 
of hemp drugs, in the Municipality of Cuttack.

Section 38, clause (2) (a).
5. A fee of two rupees shall be paid for each pass 

granted in accordance with rules 27, 30, 34 and 35 of the 
rules relating to import, export and transport of intoxicants 
framed by the Government of Orissa, under section 
89, clause (2) (d) of the Bihar and Orissa Excise Act II 
of 1915.
Section 57, clause (a) and 'paragraph III clause (6) of 

the Government of Orissa Notification no. 1826-L.S.-G„ 
dated the 31st March 1937.

6. All Collectors, Sub-divisional Officers, Deputy 
Collectors, and Excise officers not below the rank of 
Sub-Inspectors are empowered to demand the production 
of licenses, permits and passes granted under the Act. 
Excise petty officers and peons are empowered to demand 
production of licenses, permits and passes in respect' of 
toddy shops in open places only.

This cancels all notifications, on the subject issued hv the Board of Revenue, Madras, and the Beafd of Revenu J

concerned ’ “ of Orissa is

J- E. DAIN,
Board of Revenue, Orissa,
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NOTIFICATION ISSUED AND RULES MADE 
UNDER THE BIHAR AND ORISSA EXCISE 
ACT, 1915, BY THE BOARD OF REVENUE 
(REVENUE COMMISSIONER), ORISSA.

Notification.
The 21st June 1937.

No. 3296-Ex-—In exercise of the powers conferred 
by section 90 of the Bihar and Orissa Excise Act, 1915, 
(Act II of 1915), the Board makes the following rules:—

Definition.

1. (a) “Blending” means the mixture of spirits of 
wines of different strengths or of different qualities.

(&) “ Mritasanjibani ” means a medicinal preparation, 
of the Ayurvedic system of medicine containing alcohol not 
exceeding 42 per cent of proof spirit, obtained by the 
process of fermentation and distillation.

(c) “ Ma-ul-laham ” means a medicinal preparation of 
the Tibbi system of medicine containing alcohol not 
exceeding 42 per cent of proof spirit, obtained by the 
process of fermentation and distillation.

(d) “ Bottling ” means a bottling as defined in section 
2, sub-section (3) of the Bihar and Orissa Excise Act, 1915.

(e) “ Commissioner ” means the Commissioner, of 
Excise? Orissa.

if) “ Compounding ” means the artificial preparation 
of foreign liquor by the addition, to imported or locally- 
made spirit, of flavouring or colouring matter, or both.

ig) “Fermentation” includes natural or artificial 
change which produces alcohol.

Qi) “ To gauge ” means to determine the quantity of 
spirit contained in, or taken from, any cask or other recepta­
cle, or to determine the capacity of a cask or other 
receptacle.

(i) “ To tap ” means to prepare any part of a tari 
(toddy) produing tree or to use any means for the purpose of 
causing sap to exude from the tree.
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O') “London Proof (L. P.)” or simply Proof, meanstlie 
strength of liquor as ascertained by means of bikes s 13 
meter and denotes that spirit which at the tempeia m 
of 51° Fahrenheit weighs exactly 12/13th part of ^lia 
measure of distilled water. It has a density of . VIJM at 
60° F and contains 49. 24 per cent by weight of alcohol and

57- 06 per cent by50.76 per cent by weight of water; or 
volume of alcohol.

(k) 11 Obscuration ” means the difference caused by 
matter in solution between the true strength of spirit and 
that indicated by the hydrometer.

(.l) “Plain spirit ” means spirit to which no flavour has 
been communicated and to which no flavouring or colouring 
matter or other material or ingredient has been added.

(m) “ To prove ” means to test the strength of spirit 
by a hydrometer or other instrument prescribed by the 
Commissioner.

(n) “Rectified spirit ” means plain spirit of a strength 
of not less than fifty degrees above proof.

(<o) “ Reducing” means the reduction of liquor from a 
higher to a lower alcoholic strength by the addition of 
water.

(P) “ Still ” inlcudes any part of a still and any appara­
tus whatever for distilling or manufacturing spirit 

(q) “Toddy” means tari.
means material for. distillation which is 

under, or has undergone, fermentation by natural 
ficial means.

(r) “Wash”
or arti-

Licensing and Regulation of Distilleries.

I aistitaT L any pfacTIn'Orisl™hS]|'“i.'rtjj 

to the Comm,sstoner statmg the following ^rtionlm 
V) Pbe name or names of the person or nerson 

,f »*». «>. name of eyery partna- 
name & * * “"W- the r^S

(,i) T1,‘V
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(“*) The ,na“e °f the place in which, the site on 
■*. aud the buildings in which, the distillery 
ls to be constructed or worked.

(^) I he number and full description of the stills, 
vats and other permanent apparatus which the 
applicant wishes to work or set up, and the size 
and capacity of such stills, etc.

(®) r-Tke date from which, in the event of a license 
being granted to him the applicant proposes to 
commence working the distillery.

(vi) The amount of security which the applicant is 
ready to furnish for the due performance ci 
the conditions on which a license may be 
granted to him.

(viz) Correct plan of the buildings which he intends to 
use or to construct for his distillery, and a 
plan showing the position of stills, vats and 
other permanent apparatus therein, and a list 
of store-rooms, warehouses, etc., connected 
therewith.

3. (a) On receipt of the application, and after consult­
ing the Collector of the district in which the distillery is 
proposed to be opened regarding the suitability of the site, 
and buildings, if there be any already, and on any other 
points, and on receipt of the Collector’s opinion, and after 
such further inquiry as he deems necessary, the Commis­
sioner shall decide whether the license for the opening of 
the distillery should be granted or not. In deciding 
whether a license for the working of a distillery is to be 
granted or not, the Commissioner will take into full 
consideration the purpose for which it is proposed to open 
the distillery and the demand or necessity for such a 
distillery.

(b) Distilleries may be opened for—
(1) supply of country spirit,
(2) supply of foreign liquor,
(3) supply of spirit for the manufacture of chemi­

cals, medicated articles, etc., or for other 
industrial purposes,

(4) for any or all of the above purposes combined.
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(c) If the Commissioner sanctions the 5’
a distillery, he shall so inform the applicant ana t e o
of the district in which the distilleiy is to be opene .

(d) The applicant shall then be called upon 
arrangements for the construction of the distillery. Upon 
completion of the building and after the stills and otnei 
appliances and apparatus have been set up, he will me tv o 
fresh copies of the plans before the Collector who shall cause 
them to be verified in any manner he thinks proper, and 
then submit one copy to the Commissioner for examination 
and for comparison with the plans first submitted, and for 
any further verification he may think necessary. After 
final approval by the Commissioner, the Collector yill be 
instructed to grant a license to the applicant in the 
prescribed form. The applicant shall be bound to conform 
to the wishes of the Commissioner regarding any addition or 
alteration to the buildings or plans which he considers 
necessary, whether before or after the final plans are sub­
mitted, for the proper security of the revenue or to render 
illicit practices impracticable.

(e) No addition or alteration to the buildings, stills or 
other permanent apparatus as shown in the plans finally 
submitted by the applicant shall be made without the 
previous sanction of the Commissioner obtained through the 
officer in charge and the Collector. If the Commissioner 
so directs, such additions or alterations may be permitted 
by the Collector subject to the Commissioner's approval. 
When any such additions or alterations are made, fresh plans 
must be submitted to the Commissioner through the 
Collector with a certificate from the officer in charge that 
they are correct.

4. Every proprietor or manager of a licensed distillery 
must give at least 15 days’ notice in writing to the Collector 
of the date on which he proposes to commence working 
the distillery and at least one month’s notice before he ceases 
to work it.

to make

s- W distillers shall so arrange their stills that spirit 
shall discharge into closed and locked receivers 5 2 
pattern that no spirit can be removed from thei f h 

are unlocked. Every pipe used for conveyino- 
feints must be so fixed and placed that the ° 

examine it throughout its whole

n unless they 
spirit or 

officer in charge 
course. They shall

can



Q

PART III.] THE ORISSA GAZETTE, OCTOBER 1, 1937. 51.1

also provide and maintain suitable and secured fastenings 
and Chubb’s locks, or any other equally suitable locks of 
Indian make approved by the Commissioner, where 
necessary, to all stills, spirit-receivers, fermentation rooms, 
store-rooms, pipes, etc., to the satisfaction of the Commis­
sioner. The keys of all such locks shall be retained by the 
officer in charge. Distillers if they so desire, may put their 
additional locks on all stills, receivers, etc., but shall be 
bound to remove those locks when required by the officer in 
charge to allow free inspection.

(b) Duplicate keys of all locks for fastenings on stills, 
receivers, vats, pipes, pipe connections, etc., should be 
deposited with the Treasury Officer.

(c) The stills, receivers and vats shall be so arranged 
that the spirit may be conveyed from the receiver to the 
store-room by gravitation through pipes having sealed 
flanges or may be pumped through closed pipes. With 
special permission spirit collected in the receivers may be 
conveyed to the store-room in casks.

6. Spirit shall be stored in sound casks or vats. No 
cask or vat shall be used for storage of spirit, or for con­
veyance of spirit from the receivers to the store-room, until 
it has'been examined and registered by the officer in charge 
or by such other officer as the Collector may depute for the 
purpose. Each cask or vat shall bear a serial number 
painted or cut thereon, and shall be so placed as to admit of 
the contents being accurately gauged; its internal parts 
must also be clearly visible. It must also be fitted with 
a proper dipping rod for gauging.

7. The distiller shall not cause or allow the dipping 
place or level of any vessel to be altered or any device to be 
used to deceive the officer in charge in taking the gauge of 
any vessel, or to prevent him from taking a true account of 
all wash or spirit in any vessel.

8. All spirit collected in the receiver shall be transferred 
or conveyed into the spirit store-room without unnecessary 
deiay provided that no spirit shall be so transferred between 
6 p.m. and 6 a.m.

9. The Commissioner shall appoint such officers and 
establishment as he thinks fit to the charge of a distillery. 
The Superintendent of Excise shall post peons to the distil­
lery and transfer them at suitable intervals to executive work.
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10 The distiller shall provide suitable q™rtersfoiJhe 
officer in charge and other estabh^ment m dose^p 7

£ **““ the 
distillery.

11 Government shall not be held responsible for the 

loss or damage by fire theft or 
whatsoever, occurring to any spirit stored m the distillery 
or in gauging, weighment or proof. _ In case of file 01 <3thei 
accident the officer in charge of a distillery shall immediate]? 

attend to open it at any hour by day or night.
12. The distiller shall only distil wash thau has been 

made at the distillery and no wash, except spent wash fioni 
which all alcohol has been extracted, shall be allowed to 
pass out of the distillery.

13- The materials, or bases to be used in distilling 
country spirit shall only be of such descriptions as are 
generally approved by the Commissioner. All materials 
used must be of good quality, and no ingredients noxious to 
health shall be added to the spirit intended for human 
consumption.

14. Before the license to work the distillery is granted 
by the Collector, the distiller shall execute a bond in the 
prescribed form pledging the premises, stills, all apparatus 
and utensils, employed in the manufacture of spirit for the 
due discharge of all payments which may become due to 
Government. In lieu of executing such a bond, the distiller 
may deposit Government promissory notes of such value as 
the Commissioner may direct.

15. The distiller shall keep accurate and regular daily 
accounts showing (1) the quantity and description of 
materials used, (2) quantity of wash and spirit manufactured
SriqGhntlty ,off.WaslJ llsef quantity of spirit passed 
and (d) quantities of wash and spirit in store. Under the
cask vat or otSrec4tacKanrrrown.in Suc'h account

cXtor.13^ " 0‘W Excise authomed

out
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16. Samples of materials used in distilleries for the 
manufacture of spirit and of spirit manufactured therefrom 
should be sent to the Chemical Examiner for examination 
once in July and again in December and at other times if 
lequired. The cost of despatch of the samples and also the 
pi escribed fee for examination shall be paid by the distiller.
, , V* be the duty of the distiller to bring
breach of the excise law, or of any of the rules framed 
thereunder, committed by any person in his employ to the 
notice of the Excise Officer in charge who shall report the 
matter to the Superientendent of Excise who shall bring 
it to the notice of the Collector. The distiller shall be 
bound to comply with the orders of the Collector thereon.

18. The officer in charge may eject and exclude from 
the premises any person whom he finds to have committed, 
or to be about to commit, any breach of the excise law or 
rules, or who is intoxicated or disorderly. Any such action 
taken by such officer shall be immediately reported to his 
official superior.

19. The use of fire or of naked lights of any description 
in any room in the distillery in which spirit is manu­
factured, received, stored, issued or otherwise handled, is 
prohibited. Naked lights may, if necessary, be used in the 
laboratories attached to distilleries provided such labora­
tories are in rooms quite separate and at least 10 feet apart 
from rooms in which spirit is handled.

20. Without prejudice to the procedure prescribed for 
recovery of dues by section 93 of the Act, all sums due to 
Government may be recovered from the amount of deposit 
made by the distiller or by sale of the premises, stills, and 
other things pledged under the bond. On the expiry of the 
license, either on account of expiry of the term or on 
account of cancellation or suspension, the Commissioner can 
take over or permit the distiller s successor to take the 
balance of’ liquor in the distillery at 20 per cent below his 
contract rate or may allow the distiller to remove all liquor 
remaining within the distillery on payment of full duty 
within a period of one month from the date of expiry. If 
in the latter case the distiller fails to so remove the liquor, 
“shall be liable to forfeiture at the discretion of the
Commissioner.

any
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21. The distiller shall be bound by the provisions o. 
the Excise Act, and by all rules for management of distil­
leries, or for issue of spirit therefrom, whicn may be 
prescribed under the Excise Act from time to time, and by 
all special orders which may be issued by the Commissioner 
regarding any particular distilleiy.

22. An account shall be taken of the distiller’s stock of 
spirit, by the Superintendent of Excise, every quarter 
and the distiller shall pay to Government duty, at 
the rate prescribed for the manufacture of spirit, on all 
spirit which may not be forthcoming and for which he shall 
be unable to account to the satisfaction of the Commis­
sioner in excess of a wastage allowance of li per cent 
calculated on the number of proof gallons passed in to the

Wastage for the purpose of collection of duty 
on the excess as'aforesaid shall be calculated annually, that 
is, at the end of the year for which the license is in force :

Provided that if it shall be proved to the satisfaction 
of the Commissioner, or of such officer as he may specify, 
that such deficiency in excess of lh per cent has been 
caused by accident or other unavoidable cause, the payment 
of duty at the above rate on such deficiency shall not be 
required.

store-room.

23. If any saccharine or other matter of such a nature 
as to obscure the indications of the hydrometer shall be 
introduced into spirit, duty shall be calculated on the 
quantity and strength of such spirit as ascertained before 
the introduction of such matter. No allowance shall be 
made for wastage in such spirit after the addition of such 
matter and before removal from the distillery. Such spirit 
shall be kept in a separate receptacle.

24. All operations in a distillery, which require the pre­
sence of an Excise officer, shall be stopped on Sundays and 
on such other holidays as are notified under the Negotiable 
Instruments Act. The distiller shall also so arrange his 
operations in a distillery that no Excise officer need be 
duty for more than eight hours per diem. If it becomes 
necessary for any Excise officer to remain on duty at anv 
distillery for more than eight hours per diem, or to do anv 
work on behalf of the distiller on a Sunday or on any other 
aay notified as holidays under the Negotiable Instruments

on
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Act or close holidays, overtime fees for such duty or work 
may be realized from the distiller and paid to such Excise 
officer under conditions noted below :—

(a) Sundays, New Year’s day, Good Friday, the King
Emperor’s Birthday, Christmas Bay, the 
Bijaya Dasami Bay and the 10th day of the 
Muharram will be treated as a close holiday. 
On holidays other than the close holidays, an 
officer-in-charge will be required to attend to 
distillery for the conduct of urgent business 
for two hours at one call, if required to do so 
in writing by the distiller. No overtime fees 
will be allowed for any such attendance; but 
if a second call is made overtime fees may be 
charged. On close holidays the officer in 
charge will not be required to attend unless on 
the written requisition of the distiller and 
overtime fees may be claimed for such attend­
ance.

(b) No overtime fees can be claimed for any work
done beyond the prescribed period of 8 hours 
on any working day.

(c) A distiller., when requiring the presence of a
distillery officer on any holiday, should state 
exactly the work to be done and the approxi­
mate time that the work is likely to take and 
the hour on which the distillery officer is 
required to attend. A copy of the requisition 
made should be kept by the distiller.

(d) All claims for overtime work must be accom­
panied by a full statement of the work done 
and the time occupied, stating hour and 
minutes, and a copy of the requisition of the 
distiller for attendance.

(e) No claim for overtime work will be paid by the
distiller until it has been examined and 
passed by the Superintendent of Excise.

(/) When an officer attends on a requisition of the 
distiller made in accordance with the above 
rules, the minimum charge, whatever may be 
the time occupied, shall be for one hour.
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one-eiglit of a day s 
work done.(a) The fees to be charged will be

pay for each hour of overtime

(h) The claim
tendent of Excise ,
the treasury by the distiller, and then rediav n 

bill passed by the Superintendent or

for fees thus passed by the Superin- 
should be credited into

on a 
Excise.

(i) Every endeavour should be made by the local 
officers to restrict overtime work in distilleries 
as much as possible.

25. For taking periodical stock, the ganging of spirit 
in vats or casks may be done by dip-rod measurement, 
weigh •merit or by such other method as may be prescribed 
by the Commissioner. Whenever by bung-rod measurement 
the deficiency in any cask is found to be excessive, the 
whole contents of the cask shall be promptly measured by 
gallon measures and the actual deficiency accurately 
ascertained.

26. Distillers who desire to manufacture foreign liquor 
for sale must take out separate vend licenses.

27. Manufacturers of foreign liquor must take out 
separate compounding and bottling licenses in accordance 
with the rules framed therefor, if such operations are 
carried on.

28. All processes connected with bottling, flavouring, 
blending or colouring foreign liquor must be conducted in 
a separate building within the distillery enclosure.

Issue of Spirit from Distilleries and Warehouses.
29. No spirit shall he removed from any distillery 

unless it has been gauged and proved by the officer in charge. 
11 removed on payment of duty, the gauging must be by 
actual measurement or by weighment; if removed under 
bond, the gauging may be by bung-rod.

30 Eo spirit shall be removed except- under a nass
f^ted Kih* .^^charge; if spirit is sent to the 
Chemical Examiner for examination no pass will be 
necessary. Such pass shall be issued either cn proof of full
S " “ proof A-"*- °« bona bype* sons peimitted to remove spirit under bond and may
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include any quantity upto the quantity covered by the 
duty paid or the bond. Collectors may permit distillers 
or licensees permitted to remove spirit from the distillery 
to make advance deposits for the payment of duty.

31. Issues may be made as follows :—
(1) Foreign liquor (excluding denatured spirit and

rectified spirit)—
(&) to licensed vendors of foreign liquor,
(b) to any person for his own consumption.
(c) Mrita sanjibani or Ma-ul-laham—to person

licensed to sell medicated wines.
(2) Country spirit—to persons licensed to sell such

spirit and permitted by the Commissioner to 
obtain supply from the .distillery.

(3) Denatured spirit—to persons holding licenses for 
sale of such spirit or for the use of such spirit 
in business.

(4) Rectified spirit—-(i.e., spirit of a higher strength
flavouring orthan 30° O.P. to which no 

colouring matter has been added)—
(а) to a chemist or druggist requiring such.spirit 

for the manufacture of drugs, medicines or 
chemicals, and holding a permit from the 
Collector to obtain such spirit from the 
distillery or warehouse; or

(б) to a chemist or druggist licensed to sell such
spirit by retail for medicinal, industrial or 
scientific purposes and holding a pass from 
the Collector to obtain such spirit from the 
distillery or warehouse; or

(c) to a person holding a license for compound­
ing and blending foreign liquor ; or

(d) to a person requiring such spirit for indus­
trial purposes in the process of manu­
facture of any article except those which, if 
imported from outside British India, would

such importation be liable to spirit duty 
under item 22 (4) and 22 (5) of the reprint
on
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of Schedute II appended to the Indian 
Tariff Act XXXII of 1934 (as amended 
from time to time) and holding a permit 
from the Collector to obtain such spirit free 
of duty from the distillery or warehouse.

32. (i) Issue of country spirit under rule 31 (2). may 
be made only from a separate warehouse within or attached 
to the distillery, and only at such strengths as may be 
prescribed by the Board for retail sale.

(2) The rules relating to warehouses for country spirit 
shall apply to all operations in a warehouse within oi 
attached to the distillery, so far as they are applicable.

33. The quantity of country spirit to be removed from 
the distillery to any excise warehouse or depot shall not gene­
rally be less than 50 liquid gallons. But issues of country 
spirit may be made from a separate warehouse attached to 
the distillery in any quantity not less than one gallon.

34. (1) An allowance at a rate not exceeding in any 
case the appropriate maximum specified in the following 
scales, shall be made for the loss in transit by leakage or 
evaporation of spirit which is transported or exported 
under bond by land :—

Maximum quantities of allowance.

For conveyance in metal vessels only.

1

(a) For a journey of not greater duration j O'o per cent, 
than five days. j

{b) For a journey of duration exceeding five 1 0‘1 per cent per day of the journey, 
but not exceeding twenty days. I

(c) For a journey of duration exceeding ■ 2'0 per cent, 
twenty days. I

(4he duration of transit is to include the day of arrival 
at the receiving warehouse but not the day of despatch.) 
Provided that if, in any case, the temperature of the spirit 
on arrival at its destination is found to be lower than 
that when despatched, a further allowance shall be made

°'°5i,per cent for every degree Fahrenheit of 
diffeienee between the two temperatures.
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(2) If the report of the officer by whom a consignment 
of spirits, transported or exported by land, under bond, or 
duty free, has been gauged, and proved on arrival at its 
destination, should show that wastage to a greater extent 
than the appropriate allowance specified above has occurred, 
the distiller or the warehouse-keeper shall pay duty at 
the highest rate for the time being in force on country spirit 
in any place through which the consignment passes, on so 
much of the deficiency as is in excess of the above 
allowances: Provided that, if it shall be proved to the satis­
faction of the Commissioner that such deficiency has been 
caused by accident or other unavoidable cause, the duty levied 
on such deficiency shall be refunded. The Commissioner’s 
decision shall be final.

(3) The wastages dealt with under this rule shall be 
determined by deducting from the quantity of spirit des­
patched, the quantity received at the destination, both 
quantities being stated in terms of L. P. gallons, and the 
percentages shall be calculated on the quantity of spirit 
contained on despatch in each cask or other receptacle 
comprised in a consignment.

(4) When duty is levied on any deficiency occurring 
in transit, it shall be realized by the Collector of the district 
in which the distillery or the warehouse from which the 
spirit was sent is situated.
Compounding and Blending of Potable Foreign Liquor 

and Bottling the same for the purpose of sale.

35. No compounding or blending of foreign liquor is 
permitted except in premises duly licensed in this behalf 
by the Collector.

36. Such license shall be granted only to persons 
holding a wholesale license for the sale of foreign liquor. 
The fee for a license for compounding or blending, or for 
both, taken out for the same - premises shall be Rs. 300 per 
annum.

37. When any wholesale vendor of foreign liquor desires 
to carry on operations of compounding or blending, he will 
submit an application to the Collector stating the nature of 
the operations he desires to perform, and the premises 
where such oprations are to be performed. On receipt of
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ill decide whether a license 
license with thesuch application, the Collector wi 

should be granted, and may then gian a 
sanction of the Commissioner.

38. No colouring or flavouring substance may be added
to any liquor until such substance has been exam1 h
passed by the Commissioner and only m such pioportioi 
as the Commissioner may on examination clnec

39. The Commissioner may impose _ such fee, not 
exceeding the cost incurred in the examination whm.h v* i ^ 
be made by the Chemical Examiner or such other onicei as 
the Commissioner orders.

40. All bottles or other receptacles containing liquor 
compounded or blended in India for sale must be labelled as 
having been so compounded or blended in India.

41. Foreign liquor may not be bottled for sale except 
under a license to be granted in that behalf by the Collector. 
Such license shall be granted only to persons holding 
a wholesale license for the sale of foreign liquor, on payment 
of an annual fee of Es. 12.

42. Bottles containing liquor compounded or blended 
in India for sale must bear labels specifying the nature of 
the liquor contained therein, i.e. whether it is whisky, 
brandy, gin, rum, liqueur or wine, the name of the district 
where it is bottled, the name of the bottler and the country 
of origin.

43. Bottles filled in India with liquor imported in bulk 
from foreign countries, when intended for sale, must bear 
labels specifying the nature of the liquor contained therein 
the country of origin the name of the bottler and the fact 
that the bottling was done m India.

44. When any operations of blending convnnimrU™ ^ bottling are to be carried on by a Keens e ITfZf W, 
to the Collector the days J bmn && ™ !h ™eh

s«rstot^eZfc s4 ir ^«£
with the conditions of the license ° m accordance

Warehouses for Country Spiri

The
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whole sale supply contractor or licensed-vendor shall pay rent 
a- a late to be fixed by the Public Works Department for 
he occupation of buildings. Oridinarily such warehouses 

should be constructed by a wholesale supply contractor or 
icensed Tender. Each such warehouse shall be supplied 
with country spirit by the. manufacturer or wholesale dealer 
within whose area of supply such warehouse lies and shall be 
in charge of an Excise officer. The Commissioner as well 
as the Collector is authorized to allow spirit to be received 
into the warehouse from other sources than those above- 
named, if necessary.

46. Spirit intended for the warehouse is conveyed 
thereto under bond, and at the sole risk and responsibility 
of the wholesale dealer. The bond is discharged when the 
spirit has been deposited in the warehouse and has been 
duly gauged and proved by the officer in charge and after 
the duty on the excess deficiency, if any, has been realized. 
It will be the duty of the person licensed to supply such 
warehouse to keep such minimum stock of spirit at the 
warehouse as the Collector may from time to time direct.

47. No spirit shall be issued from a warehouse except 
under a pass: Provided that no pass shall be required 
when spirit is sent to the Chemical Examiner on any other 
authority for examination. All casks or vats in a warehouse 
containing spirit must bear tickets showing the quantity of 
spirit contained therein, and the strength thereof. Issues 
made from time to time from such casks or vats will be 
noted thereon.

48. Spirits intended for a warehouse must be conveyed 
in sound and watertight casks, the exact capacity of which 
must be branded or carved thereon.

49. Immediately on arrival of a consignment at the 
warehouse, the officer in charge shall open the vessels and 
measure, or weigh if weighing machine has been provided 
and test the spirit in each vessel. If on comparison 
with the copy of the pass covering the consignment, 
onv excessive deficiency is found to occur in any cask after 
Ssu^ment of the spirit by bong-rod, the whole contents 
of the cask shall be measured by gallon-measures, and the 
actual deficiency shall be thus ascertained. He shall then 
note the results in the prescribed registers and also on the

covering the consignment. One copy of the pass withpass
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the entries of receipt shall be immediately returned to the 
officer who issued the consignment, and the other copy with 
the entries thereon shall be kept in the warehouse.

Every warehouse shall be locked with a 
lock or any other equally suitable lock of Indian make 
approved by the Commissioner, the key of which shall 
remain with the officer in charge. The owner of the spirit 
shall keep an agent permanently attached to the warehouse 
and shall affix his own lock also to the warehouse.

■51. All spirit supplied to a warehouse shall be of good 
quality and shall correspond with the sample approved by 
the Commissioner. If any spirit supplied be found by the 
officer in charge to be unfit for human consumption, 
a sample of such spirit shall be submitted to the Commis­
sioner whose orders thereon shall be final. If necessary, 
the Commissioner can order the destruction of such spirit. 
Pending the decision of the Commissioner, the officer in 
charge can stop the issue of such spirit.

52. The following shall be the duties of the distiller’s 
agents attached to the bonded spirit warehouses:—•

(1) Distiller’s agents should have a thorough know­
ledge of warehouse work and should keep 
regular accounts of stock, reduction, receipt, 
issue and wastage of liquor in prescribed forms 
independently.

Chubb’s50.

(2) They should arrange to take delivery of consign­
ments of spirit immediately on their arrival at 
the railway station and to transport the same 
to the warehouses without delay. They should 
also make necessary arrangements for the 
examination and storage of the consignments by 
Government officers and see the spirit racked 
mto the store vats without delay.

(3) They should see that the plants, e.g., vats 
pumps, and weighing machines are kept neat 
and in proper working order. If there is any 
deiect m them which cannot be removed
S’ t]fy sh0l,ld rer°rt ‘ho matter to Ihe 
d stiller keeping a copy of the letter j
ffie to show that they have 
action.

in their 
prompttaken
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(4) They should reduce and blend spirit under the
supervision of Government officers and see that 
proper quantities of water and spirit are added 
and the mixture thoroughly stirred before 
gauging and proving. They should see that 
accurate strengths of liquor and spirit are noted 
in the registers. If there is any difference of 
opinion on this point between the warehouse 
officers and the distiller’s agents, the opinion 
of the former should prevail and accounts 
written accordingly but the distiller’s agents 
should note in the remarks column of their 
registers what they considered the true strength 
to be. Sample of the liquor or spirit the 
strength of which is under dispute should be 
kept in two sealed bottles and intimation of 
such difference of opinion given at once to the 
Superintendent of Excise who will depute the 
Inspector of Excise or visit the warehouse 
personally as early as possible to decide the 
matter and the person at fault will be taken to task.

(5) If in addition to Government locks the distiller’s 
agents keep their own locks on the warehouses 
they should punctually attend and open the 
warehouses whenever required by warehouse 
officers and remain present so long as the ware­
houses are open.

(6) They should keep the warehouses and their 
surroundings neat and tidy.

(7) They should see that quantities of liquor for 
which passes have been issued by the warehouse 
officers are accurately measured out to the 
vendors and the strengths are, as nearly as 
possible, equal to those prescribed by Govern­
ment. Maximum variation of actual issue 
strength should be 0*3 degree proof where 
hydrometer is marked in tenths of a degree or 
0‘4 degree where hydrometer is marked in one 
fifth of a degree.

(8) Distiller’s agents are not to write out or to make
any entries in Registers which are kept by 
Government officers.
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(9) The distiller’s agents shall be held responsible 
for making suitable arrangement for ooones 
required attach warehouse for pur-pose of Ruc­
tion, blending and issue of liquor to the retail
ren dors. . T1

(10) The agents shall examine all pipe 
before leaving the warehouse on - 
the same rs opened during the working hours

to satisfy himself that the joints

connections 
each occasion

with a view 
and flanges are intact.

(11) He shall, under no
warehouse without closing taps opened to secuie 
the necessary quantity of water for purpose of 
reduction.

circumstances, leave the

53. Spirit supplied to a warehouse must be stored in 
casks, vats or iron tanks. The licensee shall supply these 
articles, and all other appliances which may be required 
for the blending, reducing or issue of spirit, and shall bear 
the cost of storing, blending or reducing the spirit.

54. Vats or tanks must be of such number and 
capacity and set up according to such design as the 
Commissioner may, by general or special order, direct. 
All vats, tanks or casks used for blending or reducing spirit 
must be provided with proper dip-rods, so that the contents 
may be readily ascertainable, and with locks of such pattern 
as may be approved by the Commissioner.

55. (a) The working days for a warehouse shall be 
prescribed by the Superintendent of Excise in consideration 
of the needs of retail vendors. The warehouses must 
remain open for 8 hours on such days and issues of spirit 
should be given in the order in which vendors present 
chalans or money order receipts showing payment of duty 
and cost price after getting their transit casks or drums 
ready. Ordinarily 2 p.m. should be the latest hour for 
presentation of chalan or money order receipt; but the 
Superintendent of Excise may fix any other hour in
iwfSwT f 1Cai T?dlfcions’t0 ensure that issues may 
mvanably be finished before sunset

rupees
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56. The use of fire or of any naked lights of any 
description inside any room in which spirit is stored or 
measured is prohibited. Sealing of sample bottles of liquor 
must be done in the office or verandah of the warehouse in 
the presence of the officer in charge.

57. The officer in charge of the bonded country spirit 
warehouse shall issue sealed sample bottle out of liquor 
consignments of liquor issued to retail licensees. The 
method of sealing should be as below:—

The cork should be driven in flush with the top of the 
bottle and should be tied down before the cork is sealed. 
The knot of the tying twine should be on the top of the 
cork and under the seal. A sufficient quantity of shellac 
should be melted in a bowl and, while the shellac is in a 
liquid state, the mouth of each bottle and I to 1 inch of 
its neck should be immersed in it and the bottle revolved 
a few times by hand while it is so immersed. It should 
then be withdrawn, the seal impressed over the cork and 
allowed to cool. The seal should be personal seal of the 
officer. There should be two sample bottles for each kind of 
liquor issued.

58. The reduction of spirit of high strength to the 
strength or strengths prescribed for issue shall be made 
according to instructions in Bedford’s Technical Excise 
Manual. The receptacle in which spirit is reduced by the 
addition of water must be emptied before the operation is 
commenced. The wastage on account of reduction must 
be calculated and noted when the spirit is reduced.

59. Retail vendors shall take their supplies of spirit 
from the warehouse which is. established for the area in 
which the retail shops are situated and at such strength or 
strengths as may be prescribed by the Board for retail sale. 
For special reasons the Collector may permit retail vendors 
to take their supply from any other warehouse assigned to 
the same wholesale dealer. The source of supply shall not 
be allowed to be changed during the course of the financial 
year unless a necessity arises owing to flood, etc. In such 
a case the statistics of supply made from the warehouse 
given up should be sent to the new source of supply by the 
officer in charge of the former warehouse. The quantity of 
spirit to be issued to a retail vendor at any one time shall 
not be less than one gallon.



[PART m.
THE 0EISS1 GAZETTE, OCTOBEE 1, 1037.

526

60 A retail vendor desiring to obtain a supply of spirit 
warehouse shall pay the duty and cost price leviable

sub-treasury of the place wherefrom a
‘SSI In the ease of outIymg wave- 

houses the vendors may, if convenient to them, send the 
amount by money order to the Superintendent of Excise.

61. The quantity of spirit required, its strength, and the 
amount due for duty and cost price, shall be separately noted 
by the vendor on the chalan, or on the money order form. 
The officer in charge shall, on receipt of a copy of the chalan 
showing payment of the amount due into the treasury or 
sub-treasury or of the money order receipt showing payment 
into the post office, prepare a transport pass in the prescrib­
ed form and shall issue the spirit specified in such pass. 
In case of remittance by money order the officer in charge 
of the warehouse shall check the details of remittance noted 
in the coupon before the money is presented at the post 
office.

62. Eor exceptional reasons, e.g., closure of the treasury 
or post office, the officer in charge of the warehouse can 
receive the amount due for duty and cost price on account 
of spirit required by any vendor, and on such receipt can 
issue the spirit required. Such amount must be duly 
credited into the treasury or sent by money order to the 
Superintendent of Excise invariably on the next open day. 
In such cases the warehouse officer should at the same time 
lealise the money order commission from each vendor on the 
amount paid. Such collections should be remitted to the 
Supeiintendent of Excise in a lump sum by money order 
and the excess money order commission should be credited 
as miscellaneous receipt. No money order commission 
should be realised if the money can be credited into the 
local treasury or sub-treasury the next day.

63. A distiller holding a duty paid depot license may 
credit into the treasury or sub-treasury lump sums from

** dor
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65. ip) Prior to any operation involving the removal 
of liquor from any cask, vat or other receptacle, the liquor 
contained therein must always b9 gauged and proved, and 
any wastage which has occurred since it was last gauged 
and proved musb be enbered in the prescribed registers.

(b) When several casks, vats or other receptacles are 
completely emptied at one operation, the wastage in respect 
of each of such vessels shall nob be enbered separately in the 
prescribed register; but only the aggregate wastage in 
respecb of all such vessels shall be entered in that register.

(c) If the wastage in respecb of any such cask, vab or 
other receptacle is.found to exceed 1 per cent, calculated 
on the number of proof gallon of the quantity of liquor 
stored therein, after including the L. P. gallon extracted 
therefrom by grogging, the Superintendent of Excise shall 
specially inquire into the cause of such wastage, and shall 
report the facts to the Collector, who shall take such action 
thereupon as he considers necessary.

(d) The Superintendent of Excise shall note briefly, 
in the remarks column of the appropriate register, the 
result of the reference to, and also the action taken by, 
Collector, and shall duly initial every such note.

66. The wholesale dealer shall be responsible for any 
such excessive wastage if it is found to occur from any 
negligence on his part in supplying unsound casks, tanks or 
vats or on the part of any person conducting the operations 
on his behalf.
Duty 'paid wholesale depot for Country Spirits (Arrack).

67. {a) Duty paid depot for supplying country spirit to 
retail vendors may be established by the Commissioner of 
Excise at convenient places in the area for which a distiller 
holds the license for supplying liquor. The distiller shall 
take a license for such a depot. Liquor from distillery or 
warehouse shall issue on payment of duty by the distiller. 
The distiller is authorised to collect from retail vendors the 
prescribed duty, cost price and also depot allowance, if any, 
prescribed.

(b) Consignments of spirits received at depots from 
distilleries and warehouses and other depots shall be opened, 
gauged and proved by the Excise Sub-Inspector of the area
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of issues fromin which the depot is Sltu.^tef “other which must pass 

one part of Britishtemtoij ^ caseg the distiller’s
authorised1 agenif at the depot shall verify the consignments 

on re'cefpt and carefully enter the result of the verification 
rntheh accounts; they may if they so desire postpone the 
Gauging and proving till a cast is opened for issues 
m which case they are responsible for the contents as given 
in the distillery or warehouse permits. All casts received

' ' condition must be verifiedin a leaky or suspicious 
immediately on arrival at the depots.

(c) No consignments of spirits which have to be trans­
ported through Indian States shall be issued without their 
being sealed by authorised officers.

(d) Each depot must be furnished with a hydrometer 
of such pattern as may be prescribed by the Commissioner 
of Excise, a thermometer and a bung-rod. Bung-rods, and, 
if required, hydrometers and thermometers also will be 
supplied by the department on payment of the cost.

(e) Spirits shall be sold only to licensed vendors in the 
district. But wholesale depot keepers in areas, where a 
lower rate of cost price is in force, shall not sell liquor to 
licensed vendors in other areas of the district, where a higher 
rate of cost price is in force.

(/) Wholesale depot keepers shall send letters of advice 
at the end of every fortnight to the Sub-Inspector of 

the area in which the shop is situated, whenever a con­
signment is issued to a shop in a different area from the 
depot. Letters of advice relating to shops in the same area 
as the depot shall invariably be written up by the depot
keeper at the time of writing the permit and sent to the 
bub-inspector.

once

G?) A wastage allowance 
quantity advised in up to lh per cent on the
alloTvpri 1 1 , cask receiTed at the depot will betL suteiinlSS^e^^°tkeepeiS who should submit to
mimbefo tbP 1 r a stateme*t showing (i) the
advised <"> tte
(fc) the wastage acpprto- ^ iquaritlty received and
should be submitted C£?e' The' statercent
following that to which itViato^Alf116 5th ? the month

*ates. All cases of wastage m
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excess of the 1 h per cent, limit will be dealt with by 
Collectors, at their discretion, by a fine not exceeding 
double the duty payable on the excess wastage. If the 
casks have passed through areas in which different duties 
are in force, the fine may be calculated on the highest duty 
prevailing in any of such areas. Only one cask should be 
kept open at a time for issue. Depot keepers should show 
clearly in their account books the cask from which each 
consignment or part of a consignment is issued.

(/l) Depot keepers are required to seal at their own 
cost, all consignments of liquor issued to shops. Collectors 
may require that a portion of each supply from a depot to 
a shop shall be in sealed bottles. The depot keepers shall 
use a private seal, an impression of. which shall be made 
not only on the jars or other receptacles in which liquor is 
issued, but also on the permits issued with the consign­
ments. The impression of the seal should be made in the 
permits with printing ink and not on wax and the hours 
from and to winch the permits will be current should be 
noted in them. All depot keepers will be required at the 
beginning of the year to furnish the Inspector of the area 
within wffiich their depot is situated with two clear impres­
sions of the seal to be used and will not be permitted to 
change the seal during the year.

(i) Depot keepers or their employees shall have no 
interest in retail arrack shops.

Denatured Spirit.
68. The only substances which may be used as 

u denaturants ” of spirit are:—
(1) An admixture of equal quantities of pyridine 

bases manufactured from mineral sources 
(such as coal-tar or shale) and of light 
eaoutchoucine or of w7ood naptha; the pyridine 
bases must be certified by the Chemical 
Examiner to have been manufactured solely 
from mineral sources, and the admixture of 
pyridine bases, light eaoutchoucine or wood 
naptha must be certified by the same officer 
to be calculated, if mixed with spirit in the 
proportion of half a gallon of pyridine bases, 
half a gallon of light eaoutchoucine and four
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o-altons of wood naptha of the admixture to­
gs gallons of spirit, to render the mixture 
unfit for human consumption, whether as 
a beverage, or internally as a medicine or m 
any other way.

For the purpose of this rule ‘caoutchoucme’ means 
the liquid obtained by the dry distillation of 
vulcanised rubber, and ‘light, caoutchoucme 
means the liquid obtained by redistilling 
caoutchoucme and collecting that portion 
which passes over at or below the temperature 
of 200° C. Pyridine bases are mixtures of 
the definite compound C5 H5 N (Pyridine 
proper) boiling at about 116° C with closely 
allied compounds.

(2) Any other ingredients similarly certified by the 
Ghemical Examiner which the Collector with 
the approval of the Board, authorizes the 
person desiring to denature spirit to use, by 
order recorded on the license referred to in 
rule 69.

The denaturants shall be procured at his own 
expense by the person desiring to denature 
spirit. The expenses for their examination 
by the Chemical. Examiner for the purpose of 
the certificates referred to above will be borne 
by the licensee. \

69. Spirit may be denatured only under a license issued 
by the Collector and only at a distillery 
warehouse. Spirit manufactured at the distillery where 
the denaturing is to take place or imported from another 
piovince in British India under bond in accordance with 
the rules for the import of foreign liquor, and of strength 
not less than 50° 0. P. (or such other strength as may°be 
fixed in any case by the Provincial Government for use in 
particular arts and manufactures), may alone be denatured.

70. A license to denature spirit at a distillery may 
mention the maximum quantity of spirit manufactured in
the distillery which may be denatured i

or an excise

in any one month.
71. Denaturing shall be conducted, and the stock of 

ena ured spirit shall be kept in a separate building or room
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approved by the Commissioner within the distillery or 
warehouse enclosure. There shall be in that room a fixed 
vat or vats, properly gauged and tabulated and painted 
chocolate, which shall be used for the denaturing of spirit, 
and two smaller vessels with manholes cut in the top and 
fitted with discharge cocks, one painted black for storage of 
caoutchoucine or wood naptha and the other painted white 
for the storage of pyridine (similar arrangements with 
necessary modifications being made if the use of special 
denaturants is permitted). The name of the liquor for 
whjch each such vessel is intended shall be painted on it in 
prominent letters ; and on no account is any such vessel 
to 'be used for any other purpose than that for which it is 
ostensibly set apart.

72. No spirit shall be issued for denaturation or placed in 
the denaturing vates unless a proper quantity of denaturants 
has been provided and the Excise officer in charge of 
the distillery is present. A denaturing vat must have been 
emptied of all denatured spirit before any undenatured spirit 
is placed in it. As soon as the surface of the undenatured 
spirit has, after transfer to the denaturing vat, come to 
rest, it should be gauged and proved by the officer in charge, 
and denaturants from the vessels referred to in the preceding 
rule, in the proportion of half a gallon of light caoutchoucine 
and half a gallon of pyridine bases and 4 gallons of wood 
naptha to every 95 bulk gallons of plain spirit (or if the use 
of special d enaturants is allowed, in such other proportions 
as may be specified in the license), shall be added in the 
presence of the officer in charge and of the licensee or his 
agent, and the admixture thoroughly stirred in their presence 
with a proper stirring implement. On the expiration of 24 
hours the contents of the vat or vats shall again be gauged 
and thoroughly stirred in the presence of the officer in charge.

73. The officers in charge shall, immediately after such 
gauging and stirring, draw a sample (or in the case of the 
first three operations after the denaturants are received, two 
samples) from each vat and despatch the same at the cost 
of manufacturer to the Chemical Examiner together with 
an advice form, a reference to the certificates relating to 
the denaturants used and a statement signed by him 
showing the manner in which the admixture with the 
denaturants has been effected. The spirit can be said to be 
denatured and, in the case of spirit originally imported

/

\
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discharged, only, 
examination of theunder bond, the bond can be treated as 

after the Chemical Examiner has, on > , •
samples, declared them to be unfit for human consul ] 
■whether as a beverage, or internally as a medicine, 01 in c. y 
other way. If the Chemical Examiner’s report be otherwise, 
the spirit may be further mixed with denaturan s anc 
treated in the manner described above, if the licensee so 
desires; or it may be kept for issue on payment of duty a 
the ordinary rate for potable foreign spirit.

74. The prescribed fee for analysis of samples of dena- 
fcurants and denatured spirit by the Chemical Examiner 
shall be paid by the manufacturer.

7 5. (1) Denatured spirit may be issued from a distillery 
or warehouse only in quantities exceeding one gallon at 
a rime, and only on the production—

(i) in the case of transport within the district—of 
a pass granted by the Collector of the district;

(ii) in the case of transport to another district—of 
a pass granted by the Collector of that district;

(m) in the case of export to a district in British 
India—of a permit or pass from the Collector 
of that district;

(fv) the case of export to a Native State or foreign 
territory—of permission from the 
authority therein.

(2) All vessels in which denatured spirit is manufac­
tured stored supplied, or sold shall be legibly painted, 
branded or labelled m red and bear picture of skull and cross 
bones with the words “Denatured Spirit”. The use of 
these letters on any vessels not containing spirit to which 
denaturants have been added is strictly forbidden.

proper

POISONDENATURED SPIRIT
NOT TO BE TAKEN 

INTERNALLY£'3£>©Q QQ>
; QQQj §Gsy

SWTTC ! q^r
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described in r,il» ^asp ¥.ei! Seated in the manner 
to fchp Oh^w 1 -n"'’ ar^ ot which samples have been sent 
73 maJ h LCa^ Examiner in the manner required by rule 

hi'c? 8 ;lSSl^ed ^aYe been properly denatured and 
waifcing for the Chemical Exami- 

t .. f501 \ J* results of not less than three previous 
operations with the same consignment of denaturant-s have 
been satisfactory, and if, in addition to the conditions 
required by rule 75 being satisfied, the holder of the dena- 
tuiing license executes a bond in favour of the Collector 
guaranteeing payment of duty at the full rate prescribed for 
potable foreign spirit, on the total quantity so issued, in the 
event of the Chemical Examiner’s report being that the 
spirit has not been rendered effectually unfit for human 
consumption.

77. (1) Licenses for sale of denatured spirit shall be 
granted by the Collector to approved persons only. As 
a general rule such licenses shall not be granted to vendors 
of potable spirit. The holder of a license for retail sale 
shall not possess more than sixty gallons of such spirit at 
a time; there is no limit to the quantity which may be 
possessed by the holder of a wholesale license.

(2) Licenses for possession of denatured spirit for 
business purposes, in excess of the quantity fixed as the 
limit for private possession, shall be issued only to varnish 
makers, carpenters, chemists and others who may require 
such spirit in large quantities for their business, and. shall 
be for possession of such quantity as may be specified in 
each case by the Collector.

(3) The room where denatured spirit may be stored by 
vendors thereof, or by persons licensed to possess in large 
quantities, shall be built of uninflammable materials; 
provided that the Collector may, at his discretion, relax this 
rule in favour of persons holding licenses for retail sale only, 
who may store denatured spirit in properly stoppered bottles 
only and only in quantities less than 10 gallons at a time. 
Iu any case, the room shall be well ventilated-so as to 
prevent the accumulation of spirit fumes, and naked lights 
or fire shall not be used or kept in such room. All recep­
tacles containing denatured spirit shall be kept closed 
to prevent the accumulation of spirit fumes m the room.

so as
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Licensing and Regulation of Breweries. 

Premises and License.

78. (1) Every brewer for sale, before he begins tobrew, 
must deliver to the Commissioner through the Dis 11c 
Officer a description in writing, signed by himself, o a 
premises, rooms, places and vessels intended to be used, in 
his business, specifying the purpose for which each is to e 
used, and the distinguishing mark of each.. On the outside 
of the door of every room and place in which the busmess 
is carried on, and on some conspicuous part of each of the 
aforesaid vessels, there must be legibly fainted in oil colour 
the name of the vessel, utensil, room or place according to 
the purpose for which it is intended to be used. If more 
than one vessel is used for the same purpose, each must be 
distinguished by a progressive number.

(2) Before the license to brew is granted, an Excise 
officer authorised by the Commissioner will inspect the 
premises, etc., compare the same with the particulars stated 
in the aforesaid written description and certify accordingly. 
The license will be granted by the Collector with the 
sanction of the Commissioner, if the description be found 
satisfactory and the applicant be considered a fit person to 
receive a license.

Vessels.

79. Mash tuns, undeibacks, wort receivers, coppers and
collecting and fermenting vessels must be so placed and 
fixed that the contents can be accurately gauged or 
measured. &

80. (1) The name and number of each vessel must 
eg.tlj painted m oil colour on some conspicuous part
S beensoda“0 8 pUrpose f°r 11 is

(2) The brewer must not alter the shanp 
capacity of any vessel without giving two daW fat>n- °r 
notice m wilting to the Excise officer ° d y pieT10us
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Brewing Boole.

81. The Excise officer authorized by the Commissioner 
will deliver to every brewer a book in which the brewer 
must enter in the proper columns at least twenty-four hours 
before beginning to mash any malt, etc., or to dissolve any 
sugar, the day and hour of brewing, with the date of making 
the entry, and at least two hours before .the time entered 
for mashing or dissolving, he must enter separately the 
quantity of malt and unmalted com, rice, rice grits, flaked 
rice,-maize grits, flaked maize and other similar preparations 
and of sugar to be used, and the hour when all the worts 
will be drawn off the grains in the mash tun.

82. The brewer shall also enter in the same book the 
quantity and specific gravity before fermentation of the 
worts collected, the number and description of the vessel or 
vessels in which the worts were collected, and the date and 
hour when the entry is made. Such entry must be made 
wflthin one hour after the collection has been completed.

83. The brewer must enter the true original gravity of 
the worts, and he must keep the book on the premises 
entered in the description referred to in rule 78, at all times 
accessible to the officer and ready for his inspection.

84. The brewing book is the property of the Govern­
ment.

85. The brewer must not cancel, obliterate or alter any 
entry, or make an entry which is untrue in any particular.

Mode of Working.

86. All worts shall be removed successively and in the 
customary order of brewing to the underback, coppers, 
coolers and collecting or fermenting vessels, and shall not 
be removed from the last named vessels until an account 
shall have been taken by the officer, or until after the 
expiration of twelve hours from the time at which the worts 
are collected.

87. Ah the produce of a brewing must be collected in 
the collecting, or fermenting vessels within twelve hours
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from the time «he„ the wort shell have commenced runni ng 

into the collecting or fermenting vessel.
88 The total produce of a brewing shall be kept

taken by the officer.
89. No produce of any" brewing must be mixed with 

that of any other brewing except in the store vats or casks, 
unless the brewer has given previous notice m writing m 
the brewing book and specifies in writing the quantity an 
gravity of the worts when mixed.

Scales and Weights.
90. Every brewer must provide and maintain just scales 

and weights and render assistance to any inspecting officer 
in taking account.

Wastage.

91. An allowance of ten per cent shall be made from 
the monthly total of the charges on account of wastage.

Allowance for sour or spoilt beer.
92. Written application must be made to the Collector 

for an allowance for sour or spoilt beer.
93. There must be satisfactory evidence to enable the 

Collector to decide whether the beer can be identified with 
its proper brewing,.subject to the following rules. If he is 
satisfied on this point be will sanction the destruction of the 
beer in an officer’s presence.

94. The brewer must sign a declaration that the beer 
was brewed by him and had never left his premises, and 
that no part of it consists of “bottoms” or “returns” from 
vendors or other customers.

d5’ Representative samples must be taken and 
such laboratory as the Commissioner may decide upon.

checked fte qu"Lwf' J6 h?
taken as aforesaid he must I’jf a,ftei sa“Ples have been
bee, ?d mcc, . note „f

to,y. the ,rom the labora-
of duty. 7 e ciedlted Wlth the proper amount

sent to
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Materials.
'jf',Tl1® Commissiojiei may prohibit the 

of » deleterious 'SSt?** * b"r
use of any 

in his opinion,

tfllrA9™uuke,Excise officer ox any inspecting officer may 
L 1 payment, for the purpose of analysis, samples

ny beer or material used in the manufacture thereof;
Mritasanjibani and Ma-ul-laham.

u, ^ Definition.—“ Mritasanjibani” and
iia-ul-laham” are defined in rule 1(b) and (c) of the rules.

(2) Rules.-Rule 101 governs the manufacture.
(3) Duty. The rate of duty is the same as for other 

sorts of spirit in Government Order No. IX, viz.,Rs. 21-14-0 
per proof gallon.

(4) License.—The license for manufacture will be 
issued in prescribed form M.W. 2 and that for sale in 
form no. M.W. 1.

101. (1) Mritasanjibani or Ma-ul-laham (a medicinal 
preparation containing alcohol) may be manufactured in a 
licensed distillery, under a separate license granted by the 
Collector of the district with the previous approval of the 
Commissioner of Excise.

(2) The license will be granted free for bona fide medi­
cinal purposes annually to terminate on the 81st March of 
the'financial year for which it is granted.

(3) Fifteen days prior to the manufacture, the licensee 
' shall inform the Excise Superintendent and the officer in
charge of the distillery, the approximate quantity of 
Mritasanjibani or Ma-ul-laham which he desires to manu­
facture, specifying the days and hours when the ingredients 
will be placed under fermentation and distilled.

(4) The manufacture shall be carried on under the 
supervision of the officer in charge of the distillery and the 
licensee.

(5) The entire operation of fermentation and distilla- 
shall be conducted in a sufficiently ventilated room or 

to be set apart within the distillery.tion 
rooms
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constructed that the 
amount of the 

receiver.
shall be so(6) The apparatus

receiver is kept double-locked and no 
distillate can be taken out without unlocking

and the receivershal/be SSJ the keys of which
Sail remain in custody of the officer in charge of the dis­
tillery but the manufacturer may affix his own locks also 
if-he so desires. The former will, however, allow every 

the latter for examination of the wash underfacility to 
fermentation and for distillation.

(S) After the distillations over, the officer in charge 
shall destroy the spent wash in his presence and recoid the 
date of distillation and the quantity of distillate obtained. 
A sample of the distillate shall be sent to the Chemical 
Examiner at such place as the Government may direct at 
the cost of the manufacturer for the determination of the 
alcoholic strength of the preparation and for granting a 
certificate to the effect that it is a ion a fide medicinal 
preparation fit for human consumption but nob a beverage.

(9) On receipt of the Chemical Examiner’s report, the 
distillery officer will calculate the proof gallcnage and the 
duty leviable thereon.

(10) The finished product shall not be removed from 
the distillery without payment of the full duty which 
should be made within seven days from the date when the 
distillery officer initimates to the licensee the amount 
calculated in clause (9). The amount of duty leviable on 
such quantity should be reported to the Collector by the 
officer in charge of the distillery and be credited by the 
licensee into the treasury.

9^ ^he fished product shall he

and the percentage of proox spirit contained in the nrenara-
oi Ma-twabam ^ ma?llfactured Mritasanjibani

Ala ul lanam can be removed from the distillerv hv n
SSTaCTSttS to tell the *

Tetnoval must efleeM Clt ££
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mentioned in clause (10), otherwise the licensee will be 
liable to pay a penalty of Rs. 2 per diem for each day’s 
delay after the expiration of that period of fifteen days.

CULTIVATION AND MANUFACTURE OF Ganja.

102. Ganja can be cultivated and manufactured only 
under a license granted by the Collector with the previous 
permission of the Excise Commissioner. No license fee 
will be charged but the licensee will have to pay the cost 
of the excise staff actually entertained in the fields for 
supervising the cultivation and manufacture of ganja 
including double the travelling allowance for coming to the 
fields so as to cover the cost of their joining the field and 
returning after the manufacture is over. The cost of 
articles of contingency required for the use of the staff as 
demanded by the Superintendent of Excise will also be paid 
by the licensee.

Manufacture of Bhang.
103. The leaves of the wild hemp plant (Cannabis sativa) 

may be collected for the manufacture of bliang in such area 
as may be fixed by the Commissioner and' only under a 
license granted by the Collector and on payment of such 
fee, if any, as may be prescribed by the Commissioner.

104. Such license may be granted to anyone person 
or to any number of persons.

105. Any person or persons so licensed shall, before 
collection, inform the Collector, in writting, of the areas 
in which he proposes to collect, and the time when the 
collection is to be commenced.

106. The Collector shall then depute such officers as he 
thinks necessary to supervise the collection in such areas.

107. The quantity of bhang produced from such 
collection shall be duly weighed by the officer deputed to 
supervise the collection at such place, or places, as the 
Collector may specify.

108. At such intervals as the Collector shall specify, 
the bhang produced shall be conveyed from the place 
where it was weighed to the excise warehouse where it is 
to be stored, under a pass to be granted by the officer 
deputed to supervise the collection and weighment.
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109. (a) The fees for licences for the retail vend of the 
following intoxicants shall be fixed by auction subject 
t0 a reserved fee sanctioned in each case by the 
Commissioner :—

(1) Country spirit. a
(2) Fermented tari.

(toddy).

(3) Pachwai.
(4) Ganja.
(5) Bhang.

(6) The fees for licenses mentioned under ip) above 
shall be paid as follows:—

Two months’ fees in advance and one month’s 
fee on the date on which the currency of the 
license begins, and one month’s fee on the 
1st of every succeeding month until the 
total fee due for the license has been realized.

110. (a) The manner of payment of advance and 
monthly license fee (rental) for the areas declared as notified 
area under section 14 of the Act shall also be as under 
rule 109 above. This will cover the right of selling tari 
which will be determined by auction as in the case of 
toddy shops under the ordinary system. The tax per tree 
marked and tapped for drawing tari will be as notified in 
order No. YII of Government Notification No. 1826- 
L. S.-G., dated the 31 st March 1937.

(b) The tree-tax payable on account of any license 
issued under these rules shall be payable in the following 
instalment, unless the Commissioner of Excise 
otherwise direct:— shall

Period within which the license Instalments in . which tree-taxis 
is applied for. to be paid.

In the case of half-yearly fees.
Between 1st October and 31st One-half 

December in at the time of applica­
tion and the other half on the 
1st February following.

B3UVCCM 1st January and 81st The whole at the 
March in any year. cation.

any year.

time cf appli-

Between 1st April and 30th Juue 
in any year. One-half at the time of applica­

tion and the other half on the 
1st July following.
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Between 1st July and 
September in any year.

30th The whole at the time cf applica­
tion.

In the case of annual fees.
Between 1st October and 31st One-half at the time of appliea- 

Becember in tion and the other half on the 
1st February follow-ing.

Between 1st January and 30th One half at the time of applica- 
April in any year. tion and the other half on the

1st of the second month follow-

any year.

mg.
Between 1st May and 30th The whole at the iime of applica- 

September in any year.

(^*) Every instalment of tree-tax shall be paid on the 
first day of the month in which it falls due.

111. Licenses for vend of fresh tari (toddy) and season 
licenses for vend of fermented tari (toddy) shall he granted 
at such fees as may be fixed by the Collector, provided that 
the fee for a fresh tari (toddy) license shall not exceed 
Rs. 5.

tion.

112. License for drawing of undermented tari (toddy) 
for manufacturing guv or molasses shall be issued free of 
charge.

113. Licenses for the home-brewing of pachwai shall 
be granted at the following rates per annum, the fee being 
paid before the license is issued.

Rs. a. p.
... 2 0 0 per household.

Ditto.
Balasore ...
Angul andKhondmals...
114. The fee for special licenses granted for the home- 

brewing of 'pachwfd to meet the requirements of special 
occasions such as marriage, etc., shall be annas 8 for each 
family.

10 0

115. The fee for a license for the sale of foreign liquor 
to the trade shall be fixed in each case by the Commis­
sioner on the recommendation of the Collector and shall not 
be less than Rs. 24 per annum payable in advance. A trade 
licensee shall sell only to licensed dealers and not to the 
public.

116. Samples in quantities not exceeding one quart 
. bottle in the case of beer and one pint in the case of other
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licensed dealers, to recognizedliquors may be issued to 
clubs and messes. The gallonage fee, as in rule 11/, on 
such samples shall be paid.

117, (a) The fees for licenses for the retail 'on 
‘off ’ vend of foreign liquor shall be Rupees six per annum 
for each license payable at the time of engaging to take 
the license and gallonage fee at such rate as may be fixed 
by the the Beard. The gallonage fee shall be paid on the 
first of the succeeding months on actual sales of the piece-' 
ding months. .A security deposit equivalent to the estimated 
average monthly gallonage fee shall be levied in advance. •

and

(i) The gallonage fee for foreign liquors will 
levied on the following scales :—

be

Scale B.
Per Imperial 
gallon or 6 qt 

bottles.
Rs. as. p.

2 4 0-

Scale A.
Per Imperial 

gallon or 
6 qt. bottles.

Rs. as. p.
18 0Spirits, Champagne and medi­

cated wines issued by the 
Commissioner as sparkling 
wines.

Wines of all other kinds and 
liquors.

ISO 120

0 6 0 0 6 0
Beer, cider and fermented 

liquors.

Scaie f Ar will apply to the districts of Cuttack, Puri, Balasore 
bambalpur, Angul and Khondmals and scale ‘B’ to the districts of 
Ganjarn and Koraput.

(/*) Beer sold to the army will not be liable to
this fee.

■*« r r “ & & &ssx: 15 sz* its:Xuo~ed each
as in^fle in/668 ^ ^ a“d restauiant license

s shall be
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119. For bar licenses which may be held by hotel 
or restaurant ' licensees the fees shall be 
rule 117.

same as in

120. (1) Temporary bar licenses for theatres and other 
places of amusement may be granted subject to a fee of 
Bs. 5 per diem, or Rs. 75 per month. The whole of the fee 
shall be paid in advance.

(2) If such a license is required for a performance 
held for bona -fide charitable purpose, the Collector 
grant it either free of fee, or on a reduced fee.

121. (1) The fees for late-closing licenses granted to 
licensed hotels and restaurants shall be levied according to 
the following scale:—

can

Rs.
Up to 12 p.m. ...
Up tO 1 A.M;

Up to 1-30 a.m. ...

(2) The fees prescribed above are monthly and shall be 
payable as in rule 109(&) except that only one month’s 
advance shall be taken.

122. When two or more bars are maintained in a 
hotel, restaurant, theatre or other place of amusement, it 
shall be competent for the Collector to grant a single 
license for all the bars subject to a single fee not exceeding 
the aggregate fee payable for all the bars under rule 119 or 
120, and payable in the manner indicated therein.

123. The fee for a temporary late-closing license shall 
be Rs. 10 per diem and shall be payable in advance.

124. The fee for railway refreshment-room licenses for 
retail “on” vend shall be rupee one per annum payable in 
advance and a gallonage fee as prescribed in .rule 117 This 
shall be paid on the first of the month following, the month 
to which it relates.

1.25. Licenses for retail “ on ” vend in steamers and in 
dining cars on trains shall be granted subject to payment of 
fees as in the case of Railway Refreshment Room license for

25
.. 40
... 50

*
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retail “on”. When such steamers oi ^rSjP“fd ^ one- 
two or more provinces, such fee shall be levie
province only.

126. («) The fee payable onJtose to ™nufac m-e
spirit in a distillery issued to the g , -p ^00 per
privilege of supply of country spm shall be Bs. iu pei
annum! The fee shall be payaWe m advance^ JNo I ee 
shall be payable for supply of liquor to licensed shops f 

warehouses under the distillery-
licenses for wholesale vend 

annum' The fee(b) The fee payable on
of denatured spirit shall be Es- 50 per , ,
shall be payable in advance. License for the retail sale of 
denatured spirit, or, for possession of such spirit in excess of 
the limit of retail sale shall be issued on condition that a 
license fee at the rate of eight annas per bulk gallon on the 
quantity for which an applcation is made for an import 

transport pass shall be paid at the time of applying foror a 
the pass.

127. License holder of denatured spirit shall not be 
allowed to have shop or depot for the vend or storage of 
denatured spirit located in the same building with any shop 
for the sale of potable liquor for consumption on the 
premises.

128. (a) Licenses to denature spirit may be issued, 
without fee, to holders of licenses to work a distillery or to 
store spirit at an excise warehouse.

(b) Licenses for possession of denatured spirit in 
excess of the limit of retail sale shall be issued free of charge 
to Government hospitals and dispensaries and to other 
charitable hospitals and dispensaries under Government 
supervision as well as to other Government departments.

129. The fee for a license to 
liquor shall be Es. 300

i Jh|>fee,l01' a Iicense to bottle foreign Honor for 
safe shall be Es. 12 per annum payable in advance?

Other licenses.

compound and blend foreign 
per annum, payable in advance.

and Ma-uIdahan will b^iSied^fi16 t “ ^lita Sanjibani ”
be same as for medicated wine in JXlS? iu® wiU
m advance. u e an^ shall be paid
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132. Licenses to establish or work breweries and for the 
sale of beer by wholesale from such breweries are subject to 
such fee as may be fixed by the Commissioner in each case.

133. The fee for a license for vend of medicated wines 
shall be as in rule 117.

134. The fee for a license for the retail sale of rectified 
spirit (including absolute alcohol) and brandy for bona fide 
medicinal or surgical purposes shall be Es. 10 per annum if 
the sales exceed 4 Imperial gallons in the year and Ee. 1 
only per annum in other cases. The fee shall be paid in- 
advance at the time of issue of the license.

135. The fee for a license for the sale of foreign liquor 
by a Co-operative Society or Association shall be determined 
in each case by the Commissioner on the report of the 
Collector.

Note. —The expression 11 Co-operative Society or Association ” means any Society 
or Association whether or not it is incorporated under any law relating to companies 
or registered under the Societies Registration Act, I860, as amended, the profits 
{if any)derived from the business carried on by which are divisible among the 
shareholders or members thereof or subscribers thereto.

136. The fee for temporary licenses for the vend of 
intoxicants at fairs shall be fixed by auction, and shall be 
paid in advance.

137. In auctions held to fix fees for excise licenses, the 
officer presiding at the auction shall not be bound to accept 
the highest, or any bid tendered for any license.

138. A fee of Es. 2 shall be' charged for each pass for 
import or transport of ganja or bhang under bond.

139. (i) The fee for a dealer’s license for the possession 
of duty-paid bhang for the manufacture of bona fide 
medicinal preparations therefrom, and for the possession 
and sale of bona fide medicinal preparations of bh 

'.chemists and druggists, shall be Ee. 1 (one) per annum, and 
shall be paid in advance.

(if) The fee for a chemist license for the posses­
sion and retail sale of bona fide medicinal preparations of 
bhang, obtained from manufacturing chemists and druggists 
shall be one rupee per annum and shall be paid in advance,

(m) The fee. for a chemist license for the possession 
of dutypaid bhang for bona fide medicinal purposes 
and for the manufacture therefrom of bona fide medicinal

ang, by
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preparations of bhang, and for their possession and sale.to 
his own patients for bona fide, medicinal purposes by a 
kabiraj or hakim shall be one rupee per annum, and snail 
be paid in advance.

140. (a) All payments of license fees shall be made by 
the licensees into the local treasuries either by direct pay­
ment or by postal money order, except in the case of fees 
for pachwai home-brewing licenses, the payment of -which 
shall be regulated according to rules specially framed by the 
Commissioner.

(b) Licensees must first pay the tree tax (or the 
first instalment thereof, as the case may be) due on account 
of the trees which they desire to tap, into a Government 
treasury of the taluk in which the shop is situated and the 
licensees concerned should affix a declaration in the appli­
cations to the effect that they have obtained a license 
permanent or temporary for a shop specifying also the name 
and number of the shop for which trees are to be marked. 
Mixing of any noxious or objectionable substance

with liquor.
141. Licensed vendors of foreign liquor, country spirit, 

tari or pachwai are prohibited from mixing therewith any 
noxious substance, such as kuchila, aconite or dhatura, or 
any objectionable article, such as tobacco, pepper or kerosine 
oil intended to increase the intoxicating power of the liquor 
or to increase thirst.
Reduction of strenth of country spirit by licensed vendors

142. Unless specially permitted by the Commissioner 
m the case of any particular strength, or any particular area, 
the strength of country spirit issued from a distillery or an 
excise warehouse or depot at a strength prescribed by the 
Board shall not be reduced by a licensed vendor from such 
strength to a lower strength by the addition of water or by
whatsoewbSPint & ^ Strenth’ °r by aDy other means

Arrangement of premises for vend of intoxicants
si^n^oards. and

or country spirit for con^nm-nf^r, n Ui I0leigtt liquor ha,e all do»„ for atoisaicn J £ pTblifop^” =’‘
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to a public road or path. Such premises must he so 
constructed that the interior thereof, where sales are effect­
ed, may be visible from the doorway. The sale rooms shall 
be well lighted. Private rooms for the sale of such 
liquor or spirit, where such are specially permitted 
by the Collector, must also be visible from the doorway.

144. Except in the case of hotels, restaurants, railway 
refreshment rooms, dining cars and steamers, and 
premises of chemists or druggists holding excise licenses or 
permits, there shall be fixed in a prominent position at the 
entrance of all premises licensed for the retail vend of any 
intoxicant, a signboard showing in large characters the 
intoxicant sold therein, the name of the vendor the 
period of currency of the license, and in country spirit 
shops, the strengths prescribed for retail vend and the 
maximum or minimum or fixed price, if any, prescribed for 
each strength.

145. Prescribed retail prices shall be noted in the case of 
ganja and bhang. If the rate of price of country spirist or 
drugs varies according to the quantity sold there shall be 
only fixed rate for such different quantity, and the details 
of each rate shall be separately given in a notice exhibited at 
the shop.
The rate or rates of sale price shall not be varied until a 
report of the. change has been given to and received by the 
Superintendent of Excise. The signboard shall be written in 
English and the local vernacular in case of all foreign liquor 
shops; and for other shops it shall be in the vernacular.
Employment of Persons by Excise Licensees for cunduct-

{nr other vurvoses.
™, NOTIFICaTT Ott
.tile 1st February 19—a

■S5¥ 'in Motif ication 
193® atn x „ Pages 507-719 

Qi 1st October 1937.
In rule 1^6 (a) add the (following sentense after 
words"Excise Superintendent."

u. ^ny salesman already entered in the license 
changed onlyvdjflk the pcemission in writing of the 
superintendent of Excise”
Delete “and " before "iv" inserting "and Cv) ,f between
""(iv)” ana "above " in the second line of the proviso 
to dule 146(b)

the

can be
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from being' disqualified(b) The following are 
appointed as salesmen :—

(i) Persons below 18 years of age,
(ii) Persons convicted of offences under the Excise? 

Opium, Opium Smoking or Dangerous Diub 
Act or of non-bailable offence;

(iii) Persons whose licenses have been cancelled 
under the Excise, Opium and Dangerous drugs 
Act; or, who have been held guilty of charging 

than the prescribed prices and adul­
terating intoxicants;
more

(iv) Persons of notoriously bad character;
('r) Persons suffering from an infectious or 

contagious disease.
(vi) Persons who are illiterate.

(mi) Persons, other than the licensee, having any 
pecuniary interest in the sales at the shop.

Provided that in the case of persons falling under (ii), 
(Hi) and (iv) above, the disqualification may, at any time, 
be removed by a written order of the Collector or the 
Superintendent of Excise.

147. No licensee for the wholesale or retail vend of 
intoxicant shall employ any person suffering from 
infectious and contagious disease for any purpose in his 
licensed premises.

an
any

Hours during which licensed premises may be kept , 
and closing of such premises on special occasions.
148. Unless otherwise ordered by the Board, 

licensed for the retail vend of 
open as below7 stated.

open

, premises 
an intoxicant may be kept

149. Premises licensedk ,, , , . . . as betels and restaurants and
bais attached to such hotels and restaurants may be kenf- 
open for the sale of liquor from sunrise to 10 p m With 
the special permission of the Collector, such premises m v 
be kept open up to 11 p m. Under a separate late doE 
license, general or special, such premises may be kept 2
or the sale of hquor up to the hour presciibedl 

license, but not later than 1-30 a.m. P Dea lu tile
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150. Licensed bars for theatres, social gatherings or 
other entertainments may be kept open during the hours of 
performance, rehearsal, or entertainment and not later than 
half an hour after the closure of such performance, rehearsal 
or entertainment.

151. Premises licensed for the retail vend ^f^^stillery 
liquor and outstill liquor may be kept open fronrfe a.m. to

g drO p.m} throughout the whole year. ^
152. Premises licensed for the retail vend of can]a 

and bhang may be kept open from 8 a.m. to 8 p.m. through­
out the-w-holl year.

153. Premises licensed for the retail vend of intoxi­
cants other than distillery liquor, outstill liquor, ganja 
and bhang and other than those menti

sunrise
in rules 149 
P.g through-$ may be kept open from 

erw&ole year.

154. The above rules do not apply to dining-cars, railway 
refreshment rooms and steamers which are licensed for the 
retail vend of foreign liquor to passengers, or to the 
premises of chemists or druggists who are licensed as such 
to sell medicated wine or rectified spirits.

155. Premises licensed for the retail vend of foreign 
liquor at a Military Canteen established under the Canteen 
tenant system shall remain open during such hours as 
the Officer in Command of the Regiment or unit directs.

156. Premises licensed for the vend of country liquor 
and foreign liquor (except hotels and restaurants) which 
are on the line of march of troops shall be closed—

(a) while European troops are passing or are 
encamped in the vicinity, and (b) on the 
requisition of the officer in command 
during the passage of native troops.

This rule may be extended by the Collector to hotels 
and restaurants' so far as regards the sale of liquor when 
such action may be found necessary.

Accounts to be maintained by Licensees,
157. Unless otherwise ordered by the Board in any 

particular case regular and accurate accounts, shall be 
maintained by all persons holding licenses for the

and 15 
out th>

^y, W*. qpS _ ^272- V^
w ma&fffp. ' \<Tr e (q 4 M • 1^ P rf.

Cf .-f ‘^7 C.<^-1 ^

[Q
(s&-

. v (jxcPz>j
Subt>- ^ U. (JX- ( Ucl I <2 • *P- ff.
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suchmanufacture or vend of any intoxicant in 
form as may be prescribed by the Board from time to 
time, except by persons holding licenses for (a) the 
manufacture or sale of tari} (b) the home-brewing 
of pachwai9 and (c) the sale of pachwai if the fee is less
than Rs. 200 per annum.

Transfer of Licenses.
158. No transfer or sub-lease (whether entire or partial) 

of a license shall be made except with the previous permis­
sion of the Collector.

159. The Collector shall not allow such transfer, or 
sub-lease, unless good and sufficient reason be shown to his 
satisfaction, and unless the transferee or sub-lessee is, in 
his opinion, fit and qualified to hold such license.

160. On the death of the licensee, the Collector may 
renew the license on the same terms in favour of a repre­
sentative of the deceased, if he be satisfied that such 
representative is fit to hold it and on the condition that 
any arrears due from the deceased licensee are recovered 
before the license is so renewed. In such case no fresh 
deposit need be called for.

Payment of compensation for closure of shops.

161. When any shop for the vend of any intox- 
cant is closed under section 26 of the Bihar and Orissa 
Excise Act, 1915, for the preservation of the public peace, 
or under rule 156 on account of the march of troops, 
compensation for such closure may be paid by transfer 
credit to license fees payable by the holders of licenses 
instead of in cash and debited to the head “ 8—Provincial 
Excise—Compensation—Excise Compensation ” by a corre­
sponding credit to “ VIII—Provincial Excise—License Fees, 
etc.” The transaction may be treated in account as a 
deduction from the amount of tax 
of licenses.

*payable by the holders •

(1) The compensation will be paid by the Collector 
with the previous sanction of the Commis- k
sioner.

(2) No compensation shall be paid when a shop 
remains closed for less than six hours..
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Closure for six hours'or more shall be held to 
he a closure for the whole day.

(3) When a shop, licensed for the vend of
able article upon which no duty is imposed 
under section 27 of the Act, is closed, the 
compensation shall be calculated on the 
monthly fee payable for the license, and shall 
be a sum equivalent to the amount payable 
for the days during which the shop remains 
closed, plus 10 per cent, of that amount for 
loss of profits.

(4) This shall not apply to tari shops in the tree-tax
area. The Commissioner of Excise shall 
determine the compensation on the merits of 
each shop.

(5) When a shop licensed for the vend of an excisable
article upon which duty is imposed under 
section 27 of the Bihar and Orissa Excise 
Act, 1915, or under the Indian Tariff Act, 1894, 
is closed, the Collector shall calculate the 
average daily sale in the shop, based on the 
sales during the previous months of the year, 
and the profit of the vendor on such daily 
sales after deducting from the average total 
sale-proceeds the amount of duty, the cost 
price and contingent expenses at 0} per cent, 
of the sale-proceeds. Compensation shall then 
be granted at the rate of such daily profit for 
the number of days during which the shop 
remains closed.

(6) This shall not apply to shops on the sliding-
scale fee system. The Commissioner of Excise 
shall determine the compensation on the 
merits of each shop.

Time, place and manner of 'payment of duty.
162. The duty imposed on—

(1) foreign liquor and country spirit—
(a) imported under bond, or
(b) manufactured in a distillery, 

and stored in a distillery or excise warehouse

an excis-
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Ma-ul-lahain-—

<»>

date when distillery officer c0““™ates 
the date before removal from distiileij,

(2) Mritasanjibam or

(3) ganja and bhang
(a) imported under bond, or 
(&) stored in an excise warehouse,

shall be paid before removal from the distilleiy or excise 
warehouse unless a bond has been executed for such
payment.

163. (A) A licensed vendor desiring to procure hemp 
drugs from Vetapalem store warehouse in the district of 
Guntur in the Madras Presidency must first pay duty 
at the prescribed rate into the treasury in the taluk in 
which his shop is situated. The Treasury Officer will, 
after assuring himself that the applicant is a licensed 
vendor, grant him a receipt and send a letter of advice by 
registered post direct to the officer in charge of the store­
house intimating the payment of duty. The licensed 
vendor will make his own arrangements for the purchase 
of the required drugs from the stccbholder. The stock­
holder will present the receipt to the officer in charge of the 
storehouse and apply for delivery of the drugs to the 
purchaser. The officer in charge of the storehouse will after 
comparing the treasury receipt with the letter of advice 
superintend the delivery.

(B) Hemp drugs transported from a storehouse 
must be covered by a permit issued by the officer in charge 
oi the stoiehouse. The permit shall allow a reasonable but 
not excessive time for the consignment to reach its desti- 
uahon. The officer issuing the permit will send a copy of 
the permit to the Superintendent of Excise of the district 
wherein the shop is situated and to the Sub-Inspector of the 
aiea concerned. The latter officer will without unnecessary
S„‘°,riIy a* The peSbe Lduced for ffii! “nS18meft m transit and shall

EeSnue t Pol<f “ft Excise, Land
the consignment must be kept with f lUi de1stmatl0n>
verified by the Sub-Inspector of tb^ S U,nbrokeu uutl1

inspectoi of the area m which the shop
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is situated or by any other officer specially deputed for the 
purpose. The latter, if he finds cause for suspicion, will 
detain the consignment and report the matter without 
delay to the Superintendent of Excise for orders. If not, 
he will verify the quantity of drugs entered in the permit, 
enter * the quantity received with his own hand in the 
account hook maintained in the shop and affix his signa­
ture thereto and return the copy of the permit he received 
with a certificate of verification on the back to the store­
house officer who issued it.

(C) Ho consignment of hemp drugs shall be opened 
by a licensed vendor unless and until it has been verified 
and passed in the manner prescribed above.

(D) Transport of drugs from one licensed vendor 
to another must be covered by a permit granted by the 
Superintendent of Excise.

(E) The transmission of hemp drugs by ordinary 
post is prohibited. The transmission of the above drugs by 
inland post will be permitted subject to the following 
restrictions:—

(i) Only the parcel post shall be used.
(ii) The parcels shall be insured.

(Hi) The parcels shall be covered by permits issued 
by the proper authorities concerned.

(iv) The parcels shall be accompanied by a declara­
tion stating the names of the consignee and 
the consignor, the contents of the parcel in 
detail, the number and date of the permit 
covering the transmission and the number 
of the license held by the consignee.

(v) The consignee shall show distinctly in his 
account books the name of the consignor 
and the quantity of drugs sent to him from 
time to time by post.

(F) The transport of hemp drugs through the 
Madras Presidency will be permitted subject to such regula­
tion as may be prescribed by the Commissioner of Excise* 
Madras.
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maintain accounts of
.. . f permits for the hemp

drugs received and shall produce the same for the inspection 
of any officer of the Excise Department not below the rank 

of Sub-Inspector when called upon to do so.
164 Duty imposed on ganja and bhang exported to 

anf place outside British India shall be paid before issue of 
such ganja or bhang from the excise warehouse where
it is stored.

on an intoxicant is to be165. When the duty 
paid before removal from a distillery or excise warehouse, 
the payment must be made into the local treasury either by 
direct "payment or by money order. Advance deposits on 
account of duty may also be made with permission* of the 
Collector.

166. No allowance shall be made for any loss of ganja 
or bhang in transit under bond, unless the Commissioner 
is satisfied that such loss is due to dryage. The duty on 
such deficiency as may occur shall be recovered by the 
officer in charge of the excise warehouse where the ganja or 
bhang is deposited after import or transport.

Destruction of intoxicants deemed to be unfit for use,

16 .. Ganja or Bhang stored in a warehouse and deemed 
by the Excise Superintedent, after personal examination, to 
be unfit for use, shall be destroyed in the presence of the 
Superintendent at the time of quarterly inspections.

16S- Any intoxicant kept ' on the permises of a 
vendor licensed to sell such article and found by the Excise 
superintendent after personal examination 
foi human consumption may be destroyed by him.

Disposal of things confiscated under the Bihar 
Orissa Excise Act, 191g.

to be unfit

and

firm nfU™Jfmen m case a Magistrate orders the confisca
Th thin*the estimated X, ofthf SSld If

cost of transporting it to the f ^6 exceeds the
article shall be d^stroyei^ hv ?!,! of the
Superintendent of Esciselnfomed!6 g‘S“e “d
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170. The disposal of things confiscated by order of a 
Magistrate, or of a Collector, shall be regulated as below 
stated.

171. The sale or other disposal of things confiscated 
under the Act shall be deferred till the period of appeal 
against the order of confiscation has expired, or if an appeal 
be made against such order till the appeal is disposed of: 
Provided (1) that the sale of any animal or other thing order­
ed to be confiscated shall not be so deferred unless the 
owner or his agent deposit with the Superintendent of 
Excise such sum as the Superintendent of Excise may 
consider to be required and to be sufficient for the keep or 
safe custody of such animal or other thing pending the 
result of such appeal, and (2) that if the thing be of a perish­
able nature it may be sold immediately.

17*2. If any order of confiscation of anything he revers- 
■ed on appeal, such thing, or the sale-proceeds thereof, and 
the amount, if any, deposited for the keep or safe custody 
of such thing, shall be at once returned to the owner there­
of, or his agent, under the order of the Superintendent of 
Excise. Should no one appear to receive the thing confis­
cated, the sale-proceeds or the amount, if any, deposited, 
within twro months from the order on appeal, such thing, 
sale-proceeds or amount shall be forfeited to Government.

173. Confiscated foreign liquor, tari and pachwai, when 
found fit for use by the Superintendent of Excise, shall be 
sold by auction. If there is no bid, the article shall be 
destroyed.

174. Confiscated country spirit, ganja and bhang shall 
be sold by auction subject to a reserved price which shall be 
equal to the amount of duty leviable on the article in the 
place in which the sale takes place. Where the outstill 
system is in force, country spirit shall be sold for any price 
above Ee. 1 per gallon. If such price be not obtained the 
article shall be destroyed.

175. Confiscated Mritasanjibani or Ma-ul-Iaham, when 
found fit for use, shall be sold by auction; when not fit for 
such use, nor there is any bid, it shall be destroyed.

176. Confiscated articles other than those referred to 
in rules 173, 174 and 175 shall be sold by auction to the 
highest bidder. If there is no bid they shall be destroyed.
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hio-hest bidder for any confiscated 
rule 174, is not a licensed177. When the

art’file sold under rule l/o or 
Vendor of such article, and the quantity thereof is more than 
the quantity fixed as the limit of a retail sale under section 5 
of the Act,'the Collector may, in his discretion, grant to 
such person a permit under section 19 to possess, but not 
to sell, the article, or may refuse to accept the bid and may 
accept another bid, or may order the article to be 
destroyed.

Strength and prices fixed for vend of foreign liquor 
and country spirit.

ITS. Whisky, brandy and rum shall not be sold by a 
licensed vendor at a strength lower than 25 degrees under 
London Proof and gin shall not be sold at a strength lower 
than 35 degress under London Proof.

179. A Licensed vendor shall obtain and keep a 
certificate of strengths of whisky, brandy, rum and gin 
purchased and keep it in the shop for inspection by excise 
officers of the rank of Sub-Inspector and above. If it is 
suspected that the strength is lower than that prescribed one 
bottle shall be opened by the Superintendent of Excise for 
examination either at his inspection or on report of a 
subordinate officer.

180. Country spirit manufactured in licensed distilleries 
shall be sold by the retail vendors thereof in the areas 
specified below at the strengths and at prices not in excess 
of those specified against each

Tables of areas and rates.
area:—

Maximum 
prices per 

imperial gallon 
bulk in excess 
of which sale 
shall not be 

made.

District. Local area. Strengths.

1 2 3 4

l Rs. a. p.
... j (*) The Municipality of Cuttack ..

I

i(")™^:distrittexcept the
(1) Cutback

25° U.P. 
50° U.P. 
70° U.P. 
25° U.P. 
50° U.P. 
70° U.P.

8 0 0 
4 8 0
3 0 0 
6 0 0
4 0 0 
2 0 0
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Maximum 
pr ices per 

imperial gallon 
bulk in excess 
oi which Bale 
shall not be 

made

Strength.Local areDistrict,

4321

Rs. a. p.

GOO 
4 0 0, 
2 0 0

25° U.P. 
50° U.P. 
70° U.P.

(i) The whole of the district(-2) Balasore

8 0 0 
4 8 0
3 0 0

25° U.P. 
50° U.P. 
70° U.P.

(ij The whole district with excep­
tion of the distillery shops at 
Banpur, Arakhakuda and Brah­
man do and of the outstill area.

(3) Puri

G00 
4 0 0
9. 0 0

23° U.P. 
50° U.P. | 
70° U.P. I

(ii) The distillery shops at Banpur, 
Arakhakuda and Brahmado.

a, U2 -WV\I - / A ^
/Vd ito •— kv » — n-)Li7 -^
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: TieThe f ol .owing flPff IDIOTS shall be rra.de in rule 181 0: 

Pules published with notification vo 3296-Px;
21st June 1937,at pa£es 507-519 in Part III of 
Gazette,dated the" 1st October 1937 ,namely

dr. ted the 
the fris'.g;-

Substiturs th following for rule 181.
"181 Ganja nnd bhang shall be sold by the vstril vendors 
in the areas specified beluv at'the price noted against each:-

« v
-------------£_

Area |sDistrict | Price per tola 
l in excess'of jhichi 

sale shall not 
be made.

s .
Iv; 5(

S—^6 7^

/Vo //£> -XirH-( teck, | ^ols
■7/7 /. 7^ p--Ibsore,: 5 ar 
' Puri

"-S.I ?. . 1 •
^anja £-0-0

Spmbalpur,
•;n^l,n?njajj 
Phov.nma.ls &*

oranut.

nr

t
X

T'

— 171 -02 • On t ck > 5 
Bplaso re, j 
Puri, ],

iSP*1’

/Bahr^j
L) ' si

(
4_______

-DC .Bhanfe
r<i i
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(”) Thf distillery shops atBanpur, 
Arakhakuda and Brahmado.

2.5° U.P. 
50° U.P. 
70° U.P.
35' U. P.
60 U.P.

6 0 0 
4 0 0 
2 0 0

7*o
18 0

M:
[[i (4) Koraput Whole district except the outstill 

area and non-excise tract.,

181. Gcinja and bhang shall be sold by retail vendors 
in the areas specified below at the prices noted against 
each area:—

Prices per 
tola in excess 
of which sale 
shall not 
be made.

District. Area. Description of 
article.

32 41

JRs. a. p.

Ganja ... 0 14 0Whole area(1) Cuttack, Balasore, Puri and 
Sambalpur.

OHODo. ...Do.(2) Angul, Khondmals ...

(1) Districts of Cuttack, Angul, 
Khondmals, Balasore, Puri and 
Sambalpur

0 2 0Bhang ...Whole area ...

0 2 0Do. ...of Orissa Do.2) The rest of the province
except the district of Ganjaro.

*

CO $*&■

/. &6. u-
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-*82. The licenses under the Act and the general condi­
tions applicable to them shall be in the forms appended to 
these rules.

The previous notifications, 
the Boards of Revenue, Madras and Bihar and Orissa, are 
hereby cancelled so far as this Province of Orissa is 
concerned.

the subject, issued byon

J. R, DAIN,
Board of Revenuey Orissa.



path? HI.] THE ORISSA GAZETTER OCTOBER 1, 1937. 559

General Conditions Applicable to Vend Licenses 
Under the Excise Law.

1. A licensee may sell an intoxicant only at the place 
or on the premises specified in that behalf on the license, 
and sale by him .or on his behalf in any other place is 
absolutely prohibited.

2. Rooms for sale of intoxicants must be separated from 
rooms used for residential purposes cr for sale of other articles.

3. The sale rooms shall be suitably constructed and 
lighted, as may be required by the Superintendent of 
Excise, and the interior thereof shall be visible from the 
doorway.

4. Licensees must keep their shop premises in a 
sanitary condition to the satisfaction of the inspecting 
officers.

5. A licensee shall not wilfully adulterate, or add 
anything to cause the deterioration of any intoxicant sold or 
kept for sale by him. He shall not sell any intoxicant which 
he knows to have been adulterated or to have deteriorated 
and he shall not store or permit to be stored such article on 
his permises. He shall not boil intoxicant before sale for 
any purpose whatever. He shall not keep on the stall water 
or any other thing by which an intoxicant can be adulterated, 
compounded or deteriorated.

6. No licensee for the retail vend of any intoxicant 
shall allow any person to conduct sales on his behalf unless 
the name of such person shall have been previously endorsed 
by him on the license under his own signature.
N.B.—This rule does not apply (1) to the licensee of a hotel, restaurant, bar, railway 

refreshment-room, steamer or dining oar, or (2) to a chemist or druggist holding a 
license or permit under the Exciso Act.

7. The following persons are debarred from being 
appointed as salesmen :—

(i ) Persons below 18 yeais of age;
(ii) Persons convicted of offences under the Excise, 

Opium, Opium Smoking or Dangerous Drugs 
Act or of nonbailable offence;

{in) Persons whose licenses have been cancelled 
under the Excise, Opium, Dangerous Drugs 
Act or who have been held guilty of charging- 
more than the prescribed prices and adulterating 
intoxicants;
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(iv) Persons of notoriously bad character;
( v ) Persons suffering from an infectious or conta- 

gious disease;
(vi) Persons who are 
(tii) Persons, other than the license, having any 

pecuniary interest in the sales at the shop.
8. No transfer or sub-lease (whether entire or partial) 

of a license shall be made except with the previous permis- 
sion of the Collector.

illitrate.

lb an four salesmen at a time withoutN. B.—A licenseo cannot appoint 
the previous sanction of the Excise Superintendent.

more

9. No. excisable article or opium shall be sold
(a) to any Railway servant at the time on duty, any 

Excise, Salt or Police officer, below the rank 
of Sub-Inspector, any village ckaukidar being- 
in uniform, any European vagrant under Police 
escort, or any insane or intoxicated person by 
any licensed vendor or by the agent or servant 
of any licensed vendor, or

(&) to any soldier, whether in uniform or not, or 
any member of a soldier’s family or any camp- 
follower, by any licensed vendor or by the agent 
or servant of any licensed vendor, unless such 
licensed vendor has been approved by the 
General Officer Commanding the Division, or 
the Officer Commanding a Cantonment or 
Camp.

(C) On credit except foreign liquor on the “off” 
system.

N. B.—In this rule—
solder indC0ivUnemp?ot\de * C°mmissioned Officer, a Volunteer ora

^ servant)ll0whom perSOn (?tIler than a soldier or a private
reason to believe to hav^.'^^e ^cta^tBknOW8 0r 

lue expressions “ c-oldi^r”
“comp-follower” do no include ^ °f * ‘soldier’s family" and

a^paSl orTny “a “• effectT*™3 “ exobMlge ior

11. The possession 
intoxicant excent that Up°n l*ceilse<l premises of any 

o which the license relates or of
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SfeSKf/r™? US6d °r eipabie °f.beiagused
intoxicant is JrohibS1'111' ^ °r ^aIteratil*

■nrcci-n, ^I,eensed Premises must be kept open, during the 
n i hours, throughout the eurreney of the license, 
•unless their temporary or permanent closure is authorised; 
aua a minimum stoek of intoxicant equal to the average 
quantity sold during a week in the previous month must 
he kept at the shop.

13. Entertainments on the premises, exeept in cases 
where special permission has been obtained, are prohibited.

14. The licensee, or any person in his employ and 
acting on his behalf, shall not permit dnmkenneess, disor­
derly conduct or gaming on the licensed premises.

15- The licensee, or any person acting on his behalf, 
shall not permit any persons whom he knows or has reason 
to believe to have been convicted of any non-bailable 
offence, or who are reputed prostitutes to meet, or any 
such person to remain on his licensed premises, whether 
for the purposes of crime or prostitution or not-

16 (a) Power is reserved to the Superintendent of 
Excise to suspend licenses in case of failure of payment of 
fee or tax due and to the Collector to cancel licenses for 
.nonpayment of dues and violation of the conditions of the 
license.

(&) It is open to the Superintendent of Excise to 
impose fines in case of late payment of fees-

17. Licensed premises shall not be opened nor sales 
effected therein at any time during which they have been 
ordered’to be closed, whether for non-payment of fees, or 
on the approach of troops or when it is considered necessary 
for the preservation of the public peace, or when any riot 
or unlawful assembly is apprehended or occurs in the 
vicinity. Licensees will close their premises on their own 
initiative on the occurrence of a riot or disturbance in the 
neighbourhood.

18. The licensee shall produce for inspection his license 
• and correct accounts, on the demand of any Excise officer
above the rank of a petty officer and shall not prevent any 
such Excise officer, of whatever grade, from entering his 
shop at any hour of the day or night-
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The licensee shall take notice of adverse remarks 
made at inspection by inspecting officers and if any, 
explanation is asked for by a note m the account book the 
licensee shall submit the explanation to the Supeimtende b

19.

of Excise.
20 The account boob shall be made over at the end of 

the lease to the Sub-Inispector or to the incoming licensee 
unmutilated and reasonably clean condition on a 

receipt being given therefor.
21. Every licensee shall provide himseli with such 

measures, weights, receptacles and instruments as the 
Excise Commissioner may prescribe and shall keep them 
in good condition. When such measures, weights and 
instruments have been so prescribed, he shall, on the 
requisition of any Excise officer of and above the rank of 
Sub-Inspector, measure, weigh and test intoxicant in his 
possession at such time and in such manner as such officer 
may require.

22. True accounts of the daily transactions in 
intoxicant shall be kept in ink by all licensees (unless 
specially exempted) in the form prescribed by the 
Board.

m an

23 (a) No excise or opium licensee in an Indian State 
or foreign territory will be allowed to have any interest in 
a license for the same article in British territory 
without the special permission of the Collector.

The accounts shall be based on actual weighment and 
measurement. In case of country spirit, all vessels for stor­
age aud sale of liquor must have separate dip-rods. These 
should be serially numbered to correspond with number of 
the vessels. Dip-rods for vessels of 5 gallans and less shall 
have marks of one bottle and others of one gallon.

(b) No excise licensee in 
Territory may have 
for the same article 
Territory in which 
without the

any area in British 
any interests in or hold a license

-‘Vi1 any other area iQ British 
a different rate of duty is in force 

special permission of the Collector
24.

», g,£t 

absolutely prohibi ted.
or loan between 

or Salt Department is



part III.] THE ORISSA GAZETTE, OCTOBER 1, 1037. 503

25. Except in the case of hotels, restaurants, railway 
refreshment rooms, dining cars and steamers and premises 
of chemists and 'druggists holding excise licenses or 
permits, there shall be fixed in a prominent position at the 
entrance of all premises licensed for the retail vend

signboard showing in large 
characters the intoxicants sold therein, the name of 
vendor, the period of currency of the license and, in 
country spirit shops, the strength, if any, prescribed for 
retail vend and the maximum or minimum price, if any, 
per bottle, fixed for each strength. The prescribed retail 
price should be noted also in cases of ganja and bhang. 
If the rate of price of country spirit or drugs varies 
according to the quantity sold there shall be only fixed 
rate for each such different quantity and the details of each 
rate shall be separately given in a notice exhibited at the shop. 
The rate or rates of sale price shall not be varied until a 
report of the change has oeen given to and received by the 
Superintendent of Excise. The sign-board shall be printed 
in English and the local vernacular.

>
26. All Export and Transport passes must be returned 

within the period of currency entered therein. In the case 
af Pass Books for country spirit, ganja and bhang 
they must be returned when used up or at the termina­
tion of the period of license. Loss of passes and pass 
books shall be penalized by the imposition of a fine of 
rupees two and five respectively.

of any intoxicant,

27, Premises (except hotels, restaurants and railway 
refreshment rooms) licensed in towns for the vend of foreign 
liquor or contry spirit for consumption on the premises 
shall have all doors for admission of the public opening 
only on to a public road, 
constructed that the interior thereof, where sales are effected, 
may be visible from the doorway. Private rooms for the 
sale of such liquor or spirit, where such are specially 
permitted by the Collector must also be visible from the 
doorway.

Such premises must be so

28. The stock of intoxicant meant for the day’s 
sale shall be kept on the stall in such a manner that the 
vessel containing it may be visible to purchaser. He shall 
keep a ticket showing the quantity of the article in 
reserve stock.
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29. A licensee shall sell drugs in closed packets and 
liquor in closed bottles.

30. A licensee shall prepare drug packet; out of sale hours. 
When for any sufficient reason packets have to be made 
during sale hours, a licensee can do this away from stall. 
No loose ganja or bhang shall be kept on the stall.

31. Bottling of liquor shall be done out of sale hours. 
For special reasons it can be allowed within hours of sale 
but must then be done away from the stall.

32. A licensee of a drug shop shall maintain 
sufficient number of drug packets of the different prescribed 
weights. A licensee of a country spirit shop shall keep 
a sufficient number of full, half and quarter bottle of 
each prescribed strength.

33. A licensee shall make over to customers drug- 
packets and sealed bottles on receipt of the price. He 
shall not open them before delivery to customers.

34. A licensee of a drug shoj) shall note the weight and 
price on drug packets.

35. The following coloured papers shall be used for 
preparing drug packets :—

1 tola and I tola
i 1
* J3 )) 16 37

White
... Newspaper.
... Badami.

Bed.
36. A licensee of country spirit shop shall use labels of

the following colours showing strength, quantity and price ' 
on each bottle:—•

32

G4 ■

Strongest strength ...
Stronger „
Popular „ ... ... White.

N.B—Conditions 29 to 3G will bo applicable to shops in which licensees 
to keep realy for sale o£ intoxicant in closed packets’and botths.

each day’s

... Green 

... Red.

desir

37. A licensee shall close 
end of the hours of sale. account at the
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IV. That he do not sell whisky, brandy or rum at a lower 
strength than 25 degrees under London proof or gm at 
a strength lower than 35 degrees under London proof.

V. That he do not store any foreign liquor to be sold under
this license in any promises other than those named 
herein without previously obtaining the written sanction 
of the Collector on the reverse of this license.

VI. That he do not compound, blend, reduce or bottle any 
foreign liquor without taking out a separate license or 
licenses authorising him to perform such operations.

VII. That in the event of his also holding a retail or any 
other description of license for the vend of foreign liquor 
he keep the account of sales under each license separate.

VIII. That he do not sell any foreign liquor except under 
a pass to be issued by him, oue copy of which should be 
sent to the Superintendent of Excise of the issuing 
di trict and the other to the Superintendent of Excise 
of the district to which the consignment is sent*

IX. Samples in quantities not exceeding one quart in the 
case of beer and one pint in the case of other liquors 
may be issued to licensed dealers, to recognised clubs 
and mosses. The gallonage fee on such samples 
shall be paid. Separate accounts shall bo kept of the 
issue of such samples.

N.B— Infraction of any of the above conditions or of the general conditions 
applicable to Excise Vend licenses will subject the holder of this license 
to forfeiture of the license and to all or any of the penalties prescribed 
by law or rules.

COLLECTORATE OF

The 19 .J Collector.

List of authorised Agents or Salesmen.

Native village, 
thana and 
district.

Signature ofName. Father’s name. Age. the
licensee.

■1 2. 8 4 5
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FORM No. F.L. 10.

OF

WHICH DUTY HAS BEEN PAID.
Pass.

Duplicate.
Triplicate.
Counterfoil,

Pass.
(A) 1. Registered no. of pass.

2. Date of issue.
3. Name and residence of importer,
4. Licensed premises of the importer.
d. This pass authorises the import into Orissa of the quantity of foreign liquor 

specified in 6 below purchased from . of
in the district of m

byprovince of 
or his agent 
liquor to the destination noted in 4 above.

and the subsequent transport of such

Equivalent in 
L. P. gallons.

6. Description of j 
foreign liquor. 1

Quantity in 
bulk gallons. Strength.

i

7. Rate of duty levied.

8. Amount of duty Rs. , dated thepaid by chalan no.
Treasury ,
-— --------------- -—• fit
Sub-treasury

in the

9. Route of transit.
This pass is current for days and is to be returned to 

the undersigned, with particulars in IS and 14 below duly filled up by the. 
person to whom this pass is issued, within the

Excise Superintendent’s office'of 
The

^B) 10. Date of presentation of the pass at the place of supply specified in 5 above,

(C) 11. Date of issue of foreign liquor.

(D) 12. Details of quantity issued.

Superintendent of Excise.
19 .

Description of 
foreign liquor. I

Quantity in 
bulk gallons. Equivalent in 

L. P. gallons.Strength.

i :

Signature of the person in charge of place
of supply specified in 5 above.

Designation.
District.
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(E) 13. Date and hour of arrival at destination.
(F) 14. Quantity taken into store and its strength.

(G) Date of return of pass.
Fass-holder.

Superintendent of Excise.
Note.—Superintendent of Excise will fill up A in all copies at the time of 

issuing the pass and G when the pass is returned to his office.
The person in charge of supply will fill B, C, D of the original, duplicate and 

triplicate when issuing the intoxicant and will return the duplicate to the 
Excise Superintendent of issuing district and retain the triplicate The holder of 
the original pass will fill up E and F and return the original to the Excise 
Superintendent.

t
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FORM No. M. W. 2.FORM No. M.W. 2.
License for the manufacture pf 

•a medicinal preparation
Mritasanjibani" 

** Ma-ul-laham ”
« €

Counterfoil.
District.
Serial no.
Date of license.
Name of licensee.
Place of manufacture.
Number of license in Register no. 
Period of currency.

containing alcohol. 
Serial no.
Name of licensee. 
Place of manufacture.
Number of license in Register no. 
Period of currency.

Be it known that.......................
the abovenamed licensee for myself 
and my heirs, legal representatives 
and assignees, hereby agree to all 
the terms and conditions written and 
expressed in the license of which 'this 
is the counterfoil :

resident of............................................................
is hereby authorized to manufacture the 
Indian medicinal preparation known as 
“ Mritasanjibani ” containing alcohol, for 
“ Ma-ul-laham " bona fide medicinal purposes
in the licensed distillery at...........................
........... in the district of....................................
The holder of the license shall abide by 
the following conditions.

1. That no distillation shall be made in 
the distillery except under the supervision 
of the officer in change.

2. That all operations shall be conduct­
ed in a sufficiently ventilated room or 
rooms to be t et apart in the distillery.

3. That samples of the finished product 
shall be liable to examination by the 
Chemical Examiner for Orissa at the cost 
of the licensee for the determination of the 
alcoholic strength of the preparation and 
for granting a certificate to the effect that 
it is a bona fide medicinal preparation fit 
for human consumption but not a 
beverage.

4. That the finished product shall be 
forthwith transferred to bottles at a ware­
house attached to the distillery and duly 
sealed and capsuled.

5. That the medicinal preparation shall 
not be issued from the distillery to any 
person who does not hold a license for the 
retail sale of medicated wines.

6. That no quantity of the medicinal 
preparation shall be removed without the 
consent of the officer in charge and with­
out payment of duty fixed under the

i rule.

Licensee.Date

7. That no part of the distillate shall 
be used in any other way until the full 
duty thereon has been paid to the 
Collector.

N.R.—Infraction of any of the above 
conditions will subject the licensee to all 
or any of the penalties prescribed by the 
law or rules as well as to the forfeiture of 
the distillate.

COLLECTORATE, 'j
Colleeto r'

;Date-
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FORM No. E. S. 0.
ASpURP0SESH0RMVEDICm4TRESIFIED SPIRIT 

payment of dutyDIC1Nal reparations

Pass
Duppiicato "
Triplicate

FOR INDUSTRIAL 
EXEMPTED FROM

Counterfoil

A. Registered no. of pass 
Date of issue.

The officer in charge 0f C^iftntable dispensary 
Veterinary 
Institution or firm

is hereby permitted to import rectified spirit and medicinal preparations 
quantities specified below :—

~at

in the

Quantity in bulk gallons, ! Equivalent in proof 
or pounds and ounces.Name of article.

gallons, if known.

purchased from *

*(here mention firm, distillery or warehouse) 

and to have the same transported to the. Cari table -dispensaryVeterinary atInstitution or firm

The articles are to be brought by the route specified below :—
This pass is current for days and is to be returned io the under­

signed with particulars in E and F below duly filled up by the person to whom, 
this pass is issued within the Collectorate of

Superintendent of Excise19Th©

'B. Date of presentation of the pass 
at the source of supply.

C. Date of issue.
D. Details of quantity issued.

' Quantity in bulk gallons 
or pounds and ounces.

Equivalent in proof 
gallons, if known.Name of article.

Signature of the persons in charge 
of the place of supply.
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Designation.
E. Date and hour of arrival.
F. Certified that the articles mentioned in D above have been duly received, with

the exceplions noted below.
Charitable dispensary 

Institution or firm
The officer in charge of Veterinary

G. Date of return of pass. 
Date Superintendent of Excise.

Note.—Superintendent of Excise will fill up A in all copies at the time of 
issuing the pass and G when the pass is returned to his office.

The person in charge of the supply will fill B. C. D. of the original, duplicate 
and triplicate when issuing the rectified spirit and will return the duplicate to 
the superintendent ol issuing district and retain the triplicate. The holder of the 
original will fill up,E and F and return the original to the Superintendent.

19
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FORM NO. R. S. 7.
Pass for the issue of rectified spirit on which full duty is charged and also at a 

concession rate of Rs. 5 per L. P. gallon to bona fide manufacturers of 
medicine, chemicals and drugs whether Allopathic, Homoeopathic. Ayurvedic 
or Yunani.

Original
Duplicate
Triplicate
Counterfoil

PASS.
1. This pass authorizes the issue of the quantity of rectified spirit specified

at....................................to................................or his Agentwarehouse °
below from the-

distillery,and the transport of such spirit from the.
worehouse

.........to the licensed premises of the holder of the pas3 atat.

2. Quantity.
Strength.

■3. Amount of duty-paid.
4. The spirit will on delivery from the—at........................

warehouse
taken direct to the licensed premises above specified by the route specified,

.be

5. On arrival at the licensed premises above specified the holder of the pass will 
note the quantity and strength of the spirit actually taken into store and the date 
and time of arrival .of the spirit at the premises, and return it forthwith to the 
Collector.

G. Date and hour of issue of the pass.
Superintendent of Excise of.

distilloiy7. Date and hour of presentation of the pass at the

8. Date and hour of issue of the spirit.
9. Quantity issued and the strength.

warehouse

. Distillery 
IV are ho use

10. Date and hour of arrival at the licensed premises of the holder of the ^

officer of.

pass.
11. Quantity taken into store and the strength.

Pass-holder.

This copy is to be returned by the pass-holder to the Superintendent of Excise.
NOTE.__1. Columns 1 to 6 will be filled up in the Excise Superintendent's office

in the orginal, duplicate, triplicate and the counterfoil.
2. Columns 7 to 9 will bo filled up by the distillery or warehouse officer in the 

original, duplicate and the triplicate.
3. Columns 10 and 11 of the pass will be filled up by tho holder of the pass.
4. The original is to be returned by the holder to the Superintendent. Tho 

duplicate and tho triplicate will be sent by the Superintendent to tho distillery or 
warehouse officer who will return the duplicate to the Superintendent after filling 
up column 7 to 9 and retain the triplicate copy.
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FORM NO. D.S. 5.
IMPORT

OF DENATURED SPIRITPASS FOR THE
TRANSPORT

MANUFACTURED IN BRITISH INDIA-

Copy.
Original1. Registered no. of pass.

2. Date of issue. Duplicate

importer Triplicate
3. Name and residence of- Counterfoil

transporter 
importer

4. Licensed premises of the-
transporter

5. Maximum quantity allowed to bo possessed under the license issued in Form 
no. 23.

G, This pass authorises the-^—■4°/° ^r?fSa'--------------------
removal from the place of supply

of denatured spirit specified in 7 below purchased from.......of............in the
district of............... in the province of................by................or his agent.........
and the subsequent transport of such spirit to the destination noted in 4 
above:—

7. Number 
and 

marks.

•of the quantity

a

Description 
oj vessel.

Contents 
in bulk 
gallons.

6. Route of transit.
This pass is current for days and is to bo returned to the undersigned 

by the person in charge of the place of supply with particulars in 9, 10 
and 11 below duly filled up.

Collectorate of— 
The. Collector.198 .

9. Date of presentation of pass at the place of supply specified in G above.

10. Dale of issue of denatured spirit.

Descri ption 
oj vessel.

Contents 
in bulk 
gallons.

11. Number 
and

marks.
Designali on— 
District—

Province—
Signature of person in charge of the place of supply specified in G above.

Excise Super intendent.
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FORM NO. D/W. 1.
License to manufacture spirit in a distillery issued to the grantee 

. of an exclusive pnvilegc of supply of country spmt under 
section 22 of the Bihar and Orissa Excise Act, 191o.
License is hereby granted under section 13 of the Bihar and

, resident of 
, hereinafter called the licensee to 

manufacture country spirit in his distillery situated at 
from

Orissa Excise Act, 1915, to

to
Conditions.

1. The spirit manufactured under this license shall be of 
average good quality according to the standard for the time being 
prescribed by the Excise Commissioner and shall be subject to 
periodical analysis by or under the orders of the Collector or the 
Excise Commissioner, and the licensee shall be bound to take steps 
to remedy any defect in the quality thereof which the Excise 
Commissioner may consider material. The materials for distillation 
and the cost of analysis shall be paid by the distiller. The licensee 
shall manufacture denatured spirit up to 20 per cent of the potable 
quantity, if required by Government. The analysis shall be made 
at such laboratory as the Excise Commissioner shall direct.

2. The licensee shall supply and from time to time duly and 
efficiently repair, maintain and keep in good and sufficient repair 
and good working order and condition the distillery and all build­
ings at which the manufacture and supply of spirit under this 
license is for the time being permitted, and shall provide only such 
stills, apparatus, vats, tanks, casks, pumps, gauging rods, vessels, 
plant, saccharometer, hydrometer, thermometer and utensils of such 
number, capacity and design as the Excise Deputy Commissioner 
shall from time to time approve, and shall be bound so far as may 
be necessary or proper (as to which the orders in writing of the 
Superintendent of .Excise shall be conclusive) to provide for the puri­
fication of water supplied to the distillery for purposes of the 
manufacture of spirit and shall be bound to comply with all written 
directions of the Collector in these respects forthwith after receipt 
of such directions.

3. The licensee shall be bound to make such arrangements as 
may be prescribed in writing by the Collector for the removal of 
waste matter and refuse and the abatement of any nuisance arising, 
from the working of the distillery and shall remove and abate the 
same respectively in accordance writh such arrangements.

4. The licensee shall supply suitable quaiters for the residence 
of such officers and establishment as the Commissioner may appoint 
to the distillery in close proximity to the distillery,

-f.' licensee shall maintain such minimum stock of spirit at 
the distillery as the Collector may from time to time notify to the
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liconsee inthis pre3oiXTm^ a“d if lnd,WhciieVer th0 stock shall fall below 

same to the prescribed'““ Sha11 ^ "P ^
G. (a) The licensee shall deposit with the Collector a sum of 

£ lnt Government Promissory notes or in such other
ni as he Excise Commissioner may direct or shall execute a 

moi gage m the prescribed form of the distillery premises, stills, 
apparatus, plant and utensils employed in the manufacture of spirit 
xor such amount as may be fixed by the Board, as security for the 
fulfilment of these conditions and for the payment of all 
money which may become due and owing by the licensee to the 
Government by Way of penalty or otherwise.

Rs.

sums of

{b) The licensee shall pay an annual fee of Rupees one hundred 
in advance for this license.

7. This license is Contingent upon a grant of the exclusive 
privilege of supply under section 22 of the Bihar and Orissa Excise 
Act, 1915, and determination of such grant for any reason What­
ever shall also determine this license.

8. No privilege of manufacture shall be sold, transferred or 
sub-rented without the previous permission of the Collector in 
writing. No agent shall be appointed for the management without 
Collector’s approval.

9. In all matters not expressly provided for herein, the licensee 
shall accept the ruling of the Collector subject to .an appeal to the 
Excise Commissioner.

Collector of

N B -(1) The licensee shall observe and be bound by the provisions of tho 
Bihar and Orissa Excise Act, 1915, and of all rules made thereunder applicable to 
manufacture, issue and sale of spirit.

Tho breach, non-pei'fotmance or non-observance by the licensee or his agent of 
any of the conditions of 
Excise Act, 1915, or i

this license or«,of any provisions of the Bihar and Orissa 
of rules framed thereundor so far as they relate to the licensee 

will render this"license liable to cancellation or suspension.

For stamp.

Counterpart agreement.
T the above-named licensee for myself and

mv heirs, legal representatives and assignees, hereby agree to all 
the terms and conditions hereinbefore written and expressed.

•Signature.19 .Dated
Witness
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FORM NO. D./W. 2.

General bond for import, export and transport of 
liquor without payment of duty.

Know ALL MEN BY THESE PRESENTS that I of. Of
we

held and firmly bound unto the Governor ofam
are jointly and severally

Orissa (which expression shall, where the context so admits, 
include his successors in office or assigns) in the sum of rupees

to be paid to the said Governor for which payment 
and truly to bindbe madewell I

we jointly and severally
and each and every cne ofmyself

ourselves and each of us binds himself
legal representatives.my

our respective

day ofDated this
Signed

import
export

transport
Whereas the above bounden has been permitted to 

have

from time to time liquor to wit 
without previous payment of duty.

Now the conditions of this obligation are :— 

3. That legal representatives shallor his
4heir

import
not at any time or times export any quantity or quantities of the

transport
aforesaid liquor the duty or the aggregate duty on which 
at the rate prescribed therefor from time to time under section 27 
of the Bihar and Orissa Excise Act, 1915, or any other amending 
Act for the time being in force shall exceed the sum of rupees

his .
their' legal representatives shall on2. That or

import
each occasion of -export 0f sai<f article within the time men- 

transport
import

pass or passes authorizing such export grantedtioned in the

under the rules for the time being in force furnishPsatisfactory 
pi oof to the officer granting the pass that the specified quantity of
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the said excisable article has been duly delivered in full to the 
officer in charge of the bonded warehouse or other authorised place 
of destination specified in the said pass and deposited therein after 
the necessary examination, or in default thereof shall- on demand 
pay or cause to be paid to the said Governor at the Treasury

Sub-Treasury
a sum equal to the amount of duty payable on 

the said specified quantity or such portion thereof as shall not 
have been duly delivered at the rate prescribed therefor under 
section 27 of the Bihar aud Orissa Excise Act, 1915, or any other 
amending Act for the time being in force.

at

his3. That if legal representativesand
shall well and truly keep and perform all the conditions hereof 
then this bond shall be void and of no effect, otherwise the same 
shall remain in full force and virtue.

their

In witness whereof have hereunto set my hand and
ourwe

in the year.day of
Signed, sealed and delivered by

seal the
the above-

named
Witness
Witness

Collector on behalf of the 
Governor of Orissa,

i
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FORM NO. D./W. 3.

day of 19 BETWEENThis indenture made the 
of the one part and the Governor of Orissa (hereinafter called the 
Governor, which, expression shall, where the context so admits, 
include his successors in office and assigns) cf the ether part.

has been granted 
a license under the provisions cf the Eihar and Orissa Excise Act, 
1915, to manufacture spirit in the distillery at from

to the

Whereas the said

and whereas it is a conditionthe
shall execute aof the said license that the said 

mortgage in the prescribed form of the [distillery premises], stills, 
apparatus, phut and utensils employed in the manufacture of spirit 
for the total value of rupees as security fer the fulfil­
ment of the conditions of the said license and for the payment of 
all sums of money which may become due and owing by him to 
the Government by way of penalty or otherwise and whereas the 

is the absolute owner in possession free from 
encumbrances of the [distillery premises], stills, apparatus, plants 
and utensils, hereinafter described ar.d intended to be hereby 
assigned and conveyed for the total value as hereinbefore mentioned. 
NOW THIS INDENTURE WITNESSETH that in consideration

said

of the grant to him of such license as aforesaid the said 
doth hereby convey, assign, transfer, ai d assure ui.to the Governor 
[all the land, hereditaments, and premises mere particularly des­
cribed in the first schedule hereto and all buildings, houses, 
distilleries, godowns, and outhouses erected or being thereon and 
also all rights, easements, liberties, privileges, profits, appendages 
and appurtenances whatsoever to the said lands, hereditaments 
aud premises or any part thereof belonging cr appertaining, and 
also] all stills, machinery, tuns, butts, coolers, apparatus, vats, 
casks, plant, and block implements and utensils, which are now 
used or employed in or about the said distillery premises, a list 
whereof is set out in the [second] schedule hereto, or which shall 
at any time during the continuance of this security be used or 
employed by the said in ar.d about the said premises
for the purpose of the manufacture, sale, storage cr issue of spirit. 
To hold the same unto the Governor for the total value as herein­
before mentioned subject to the proviso for redemption hereinafter 
contained that is to say PROVIDED ALWAYS that if the said 

shall during the continuance of this license and of all 
subsequent licenses which may be granted to him to manufacture 
spirit at his said distillery observe and perform all the terms condi­
tions and provisions of all such licenses and observe and perform 

Q Pr0vis*0UB the Eihar and Orissa Excise Act, 1915, and 
of all rules framed or which may from time to time be framed there- 
un er so far as they relate to the licensee and shall pay all sums of 
money whicn may become due and owing by the said
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to the Governor in respect of revenue license fees, cost of establish^ 
talent or otherwise or in respect of fines or penalties which may be 
imposed on him then the Governor shall at any time after the said

at the said$fchall have ceased to manufacture spirit 
distillery upon the request and at the cost of the said 
his heirs, executors, administrators or assigns reconvey and 
retransfer to him the [premises with] stills, machinery, tuns, butts, 
coolers, apparatus, vats, casks, plant and block implements and 
utensils, hereinbefore granted AND IT IS HEREBY AGREED 
AND DECLARED by and between the said

his heirs, executors, administrators and assigns and the 
Governor that any sum payable by the said 
executors, administrators and representatives to the Governor shall 
be recoverable by the Governor under the provisions of the Bihar 
and Orissa Excise Act, 1915, or the Bihar and Orissa Public 
Demands Recovery Act in respect of Cuttack,Puri, Balasore, Sam- 
balpur, Angul and Khondmals districts or the Madras Revenue 
Recovery Act in respect of Gan jam and Koraput or any statutory 
modification thereof for the time being in force. In witness, etc.

his heirs,

N. B.—When the distillery belongs to Government, the words within square 
brackets should be deleted.
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License to manufacture spirit in a distillery m Government
premises at_____________ issued to the grantec^f an exclusive
privilege of supply of country spirit under sMion 22 of the 
Bihar and Orissa Excise Act, 1915.

under sectionLicense is hereby granted to 
13 of the Bihar and Orissa Excise Act, 1915, 10 manufacture spirit 
in the Government distillery premises at from

upon and subject to the conditions hereinafter
to

contained.

Conditions.

1. The spirit manufactured under this license shall be of average 
good quality according to the staudard for the time being prescribed 
by the Excise Commissioner and shall be subject to periodical 
analysis by or under the orders of the Collector or Excise 
Commissioner, and the licensee shall be bound to take steps to 
remedy any defect in the quality thereof which the Excise 
Commissioner may consider material.

The licensee ^hall manufacture denatured spirit up to 20 per 
cent of the potable quantity if required by Government.

2. The licensee shall provide such stills, apparatus, vats, tanks, 
casks, pumps, pipes, cocks, gauging rods, vessels, plant, saccharometer, 
hydrometer, thermometer and utensils of such number, capacity and 
design as the Excise Deputy Commissioner shall from time to time 
approve and shall also be responsible, so far as may be necessary or 
proper (as to which the orders in writing of the Superintendent of 
Excise shall be conclusive), for the purification of water used for 
manufacturing purposes and the licensee shall be bound to comply 
with all written directions of the Collector in these respects forthwith 
after receipt of such directions.

3. The licensee shall be responsible, and shall also pay to 
Government such compensation, not exceeding the recorded value 
of the buildings, as shall be determined by the Collector, whose 
decision shall be final, for all damage, including damage by fire, due 
to any cause whatsoever to the distillery buildings and Government 
property therein, fair wear and tear only excepted.

4. The licensee shall be bound to make such 
rcay be prescribed ' ' *... arrangements as

ntmg by the Collector for the removal ofm w
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waste matter and refuse, and the abatement of any nuisance arising 
from the working of the distillery and shall remove and abate the 
same respectively in accordance with such arrangements.

5. The licensee shall maintain such minimum stock of spirit 
at the distillery as the Collector may from time to time notify to 
the licensee in writing and if and whenever the stock shall fall below 
this prescribed minimum the licensee shall forthwith make the same 
up to the prescribed minimum.'

6. The licensee shall pay a rent, to be fixed by the Public Works 
Department, for the occupation of Governmmt distillery premises, 
including the quarters of Government officers in charge. The 
necessary repairs to all the existing distillery buildings, including 
officers* quarters, shall be done by Government. As regards 
municipal taxes, the tax on holdings, i.c., the general municipal tax 
will be paid by Government, and all additional taxes, whether 
described as a tax, fee or rate, will be paid by the occupier.

7 Additions or alterations to the buildings or to arrangements 
for water-supply which may become necessary for the manufacture, 
supply, storage or issue of spirit shall not be made by the licensee 
except with the previous approval of the Commissioner and the 
Executive Engineer in charge. The licensee shall from time to 
time duly and efficiently repair and maintain and keep in good and 
sufficient repair and good working order and condition all such 
alterations and additions and any such source and means of the 
water-supply to the distillery.

8. This license is contingent upon a grant of the exclusive 
privilege of supply under section 22 of the Bihar and Orissa Excise 
Act, 1915, and determination of such grant for any reason whatever 
will also determine this license.

with the Collector or9. The licensee shall deposit Rs. 
shall execute a bond in the prescribed form pledgiug his stills, 
apparatus, utensils, etc., employed in the manufacture, sale, storage 
and issue of spirit for such amount as may be fixed by the Board as 
security for the due performance of the conditions of this license and 
for the payment of all sums of money which may become due or 
owiDg by the licensee to the Government by way of penalty or 
otherwise.

10. No privilege of manufacture shall bo sold, transferred or 
sub-rented without the previous permission of the Collector in 
writing. No agent shall be appointed for the management without 
Collector’s approval.
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11. Id all matters not expressly provided for herein, the licensee- 
shall accept to ruling of the Collector subject to an appeal to the 
Excise Commissioner.

N-B.—(1) The licensee, shall observe and be bound by the provisions of the Bihar 
and Orissa Excise Act, 1915, and by all rules made thereunder, applicable to the 
manufacture, issue and sale of spirit.

(2) The breach, non-performance, or non-observance by the licensee or his agent, 
of any of the conditions of this license or of any provisions of the Bihar and Orissa 
Excise Act, 1915, or of rules framed thereunder so far as they relate to the licensee 
will render this license liable to cancellation or suspension.

Collector of

Counterpart agreement.
I , the above-named licensee for myself, my 

heirs, legal representatives and assignees hereby agreo to all the 
terms and conditions hereinbefore written and expressed.

Dated
Witnesses

19 . Signature.
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FORM No. D/W. 5.

License for the sale wholesale of country spirit in the 
mentioned in the schedule annexed hereto.

License is hereby granted to 
hereinafter called the licensee, under the provisions of section 20 of 
the Bihar and Orissa Excise Act, 1915, for the sab of spirit of the 
description hereinafter mentioned in the area3 specified in the 
schedule hereto annexed for a period of one year from the 1st April 
19 , subject to the conditions hereinafter set forth, viz:—

areas

Conditions.

1. The spirit sold under this license shall be of average good 
quality according to the standard for the time being prescribed by 
the Excise Commissioner and shall be the produce of materials of 
or other of the descriptions specified in the schedule hereto annexed. 
Provided always that the licensee may supply any spirit made from 
other materials at any time during the subsistence of this license, if 
permitted so to do by general or special order of the Excise 
Commissioner.

2. No spirit shall be sold under this license elsewhere than at 
the bonded warehouses or duty paid depot specified in the schedule 
hereto annexed or at any other warehouse or depot hereafter to be 
established within the said areas and for the time being sanctioned 
by the Excise Commissioner for the purpose of sale of spirit 
hereunder.

one

3. The spirit kept at the said warehouse for sale under this 
license shall be subject to periodical analysis by, or under the 
orders of, the Collector or the Excise Commissioner and the 
licensee shall be bound to take steps to remedy any defects in the 
quality thereof which the Excise Commissioner may consider material, 
as to which his decision in writing shall be conclusive. The cost 
of analysis shall be paid by the distiller. The analysis shall be made 
at such laboratory as the Excise Commissioner shall direct.

4. The prices to be charged for spirit sold under this license 
according to the different descriptions of such spirit, as set forth in 
the schedule hereto annexed shall be, in the case of sales at bonded 
warehouses or duty paid depots specified in the said schedule, prices 
calculated according to strength at the prices set opposite to the

of such warehouses and the different descriptions of spirit in p 
In the case of sales from any bonded warehouse

names
such schedule.
or duty paid depot to be hereafter sanctioned, as provided in condition 
2 hereof, or of any spirit made from any materials specially permitted 
by order of the Board of Revenue as in condition hereof 
mentioned the prices shall be such as shall be fixed by the
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Board on granting such sanction or specified in such permission 
as the case may be.

5. Spirit sold at the said warehouses shall he of such strength 
only as may be fixed from time to time by special or general order of 
the Board of Be venue.

6. Sales of spirit under this license shall from time to timo be 
made only to persons (hereinafter called Licensed Vendors) producing 
passes in the prescribed from authorizing the sale to them of spirit, 
and only of the description or descriptions of spirit mentioned in 
such passes and of no greater quantity of spirit than the quantity 
mentioned therein.

7. The licensee shall be bound to supply to licensed vendors by 
way of sale, at any boned warehouse or duty paid depot at which the 
sale of spirit under this license is for the time being permitted, spirit 
of the quantity or quantities and description or descriptions 
mentioned in the passes produced by them.

8. Such minimum stock of spirit as may from time to time be 
fixed by the Collector and notified by him in writing to the licensee 
shall be maintained at each bonded warehouse or duty paid depot at 
which the sale of spirit under the license is for the time being permit­
ted. If and whenever the stock shall fall below this prescribed minimum 
the licensee shall forthwith make up the same to the prescribed 
minimum and in default of his so doing within—days after the receipt 
by him of notice from the Collector or the officer in charge of the 
warehouse requiring him so to do, the Collector may procure the 
spirit required so to make up the same from any source he may think 
fit. The licensee shall be liable to pay to the Collector on demand 
any excess of the cost of any spirit so procured including cost of 
transit over the price realized by the sale thereof.

9. The licensee shall from time to time duly and efficiently 
repair, maintain and keep in good and sufficient repair and good 
working order and condition all bonded warehouses or duty paid 
depots, the property of the licensee, at which the sale of spirit under 
this license is for the time being permitted, and the source and means 
of the water-supply thereto. All new warehouses that may be 
required in the areas specified in the schedule hereto annexed shall 
be built and maintained at the expense of the licensee. Such of the 

* warehouses at which the sale of the spirit under this license is for 
the time being permitted, as are the property of Government, shall 
be maintained under the direction of and at the cost of Government 
but the licensee shall pay rent at a rate to be fixed by the Public 
Works Department for the occupation of the buildings, including 
quarters for Government officers in charge and shall also pay to 
Government such compensation, not exceeding the recorded value of
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the buildings, as shall be determined by the Collector, whose decision 
shall be final, for all damage, including damage by fire, due to any 
cause whatsoever to Government buildings and Government property 
therein, fair wear and tear only excepted. The source of water- 
supply at each warehouse shall be provided and maintained at the 
expense of the licensee. As regards municipal taxes, the tax on 
holding, i.e., the general municipal tax, will be paid by Government, 
and all additional taxes, whether described as a tax, fee or rate, will 
be paid by the occupier. The licensee shall provide suitable quarters 
for the officers and guards in charge of the warehouse close to the 
warehouse building.

10. On the determination of fchiB license, whether on the 
expiration of the period above montiouod for which it is as aforesaid 
originally granted, or of any renewal thereof, the licensee shall be 
bound if so desired by the Commissioner of Excisse,

(a) to make over to his successor any buildings which he may
have constructed or acquired in pursuance of this 
license at a valuation agreed to between him and his 
successor or, if they are unable to agree, at a valuation 
fixed by the Collector ;

(b) to make over to his successor such plants used for the
supply, storage, handling and issue of spirits as may 
be specified by the Collector at a valuation to be fixed 
by him, and the succeeding licensee shall be compelled 
to accept such plants at such valuations.

If the lessor at any time beforo the expiration of this lease is 
desirous for any public purpose of resuming possession 
of the said demised premises or any part thereof, and 
shall, under the hand of tho Collector, serve notice of 
•such desire on the lessee and shall tender him 
compensation for any building or other improvement 
which he may have erected or made with the written 
consent of the Commissioner of Excise, the 
lessee shall, within three months from the date of 
receipt of the notice aforesaid, vacate the said demised 
premises or such part thereof as is specified in the said 
notice. In case of disagreement as to the amount of 
compensation aforesaid, the matter shall be referred to 
the Commissioner of Excise whose decision shall be 
final.

11. All such fittings or articles as are necessary or proper for 
or connected with and suitable to tho supply, storage, gauging, 
handling, sale, testing aud issue of spirit under this license, including 
vats, tanks, pumps, pipes, cocks, gauging roads and vessels, hydrometer 
thermometer etc., for use in the warehouse or depot at which the sale
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of spirit under this licensors for the time being permitted, shall be 
provided by the licensee. Vats, tanks and casks in such warehouses 
for the storage or issue of spirit must be of such number and capacity 
and be S3t up according to such design as the Excise Deputy 
Commissioner may from time to time direct and shall be provided 
with suitable dipping rods. All new vats, for storage or reduction of 
spirit shall be ot wood. The licensee shall also be responsible for 
the conveyance of water to all such warehouses for purposes of 
reduction and so far as may be necessary or proper (as to which the 
orders in writing of the Superintendent of Excise shall be conclusive) 
for the filtration and purification of such water before its admixture 
with spirit, and the licensee shall be bound to comply with all 
written directions of the Collector in these respects forthwith after 
receipt of such directions.

12. Storage, reduction and issue on sale of all spirit under this 
license shall be made under the immediate supervision of the 
Government officer in charge of the bonded warehouse The licensee 
shall keep at each warehouse an English-knowing agent on his behalf 
who shall be competent to perform duties prescribed under rule 
52 of the Board’s Rules (Notification no. 3296-Ex., dated the 21st 
June 1937).

13. On receipt of an order in writing from the Commissioner 
of Excise requiring him to remove any defect in the warehouse 
buildings or in the. arrangements for storage, reduction, blending, 
issue of spirit, water-supply, etc., the licensee shall attend to it at 
once and must remove the defect within the date specified in the 
order and on his failure to do so he shall be liable to such fine or 
penalty as the Commissioner of Excise may Older and also to such 
cost as may be incurred for the removal of such defect.

14. The licensee shall not hold any interest in the retail vend 
of country spirit within the areas mentioned in the schedule hereto 
annexed or within such adjoining areas as the Excise Commissioner 
may specify by order in writing.

15 (a) In respect of bonded werehouses in the districts of Cuttack, 
Puri and Balasore, the prescribed duty and cost price according 
to the prices or rates specified in the schedule hereto annexed of all 
spirits sold under this license shall be received by the Superintendent 
of Excise and collected by him on or before the issue or the purchase 
of such spirit. Accounts of all cost price so collected shall be adjusted 
monthly and the total for each month will be paid to the licensee 

before the 15th day of the following month.
(b) In respect of distilleries, warehouses and duty paid depots 

m the districts of Ganjam and Koraput the duty on spirts purchased 
by a hcensed retail vendor of arrack from the contract supplier’s 
distillery or warehouse or depot must be prepaid into a Government 
treasury unless the contract supplier has an advance

on or

account with



TAUT III.] THE OBISSA GAZETTE, OCTOBEB 1, 1937. (33
• --—r.. --

the treasury, in which case the duty may be paid by ihe vendor to 
the distiller up to the limit of the balance in his favour in that 
account. The cost price of spirit purchased should be paid to the 
contract supplier.

16 Alterations in the rates of duty imposed under section 27 
of the Bihar and Orissa Excise Act, 1915, shall not in any way 
affect the conditions of this license.

17. The licensee shall be bound to take over, if so ordered by 
the Collector or the Excise Commissioner, a quantity of spirit 
remaining in each warehouse or depot mentioned in the schedule 
hereto annexed, equal to the average quantity per month sold at 
each such warehouse during the preceding year at the value at 
which it was sold at each such warehouse during the preceding year, 
provided that if the licensee docs not accept this value, the value 
shall be fixed by the Excise Commissioner.

18 On the tcimination of this license, whether on the 
expiration of the period above mentioned for which it is as aforesaid 
originally granted the licensee shall be bound to leave if so ordered 
by the Collector, in each warehouse or depot at which 
immediately before such termination the sale of spirit under this 
license shall be permitted, a quantity o.f spirit equal to half the 
average quantity per month sold at such warehouse or depot during 
the preceding months of the year in which such teimination shall 
take place, provided that the quantity of spirit so left shall be valued 
after such termination at twenty per cent below the rate specified 
in the schedule hereto annexed or, if such rate be not accepted by 
the succeeding licensee, then at such rate as may be fixed by the 
Excise Commissioner. The licensee shall forthwith after determina­
tion of the quantity so to be left as aforesaid, remove any quantity 
of spirit in any warehouse or depot in excess of such quantity so to be 
left, and in default of his so doing the Collector may sell and 
dispose of such excess quantity at the cost and risk of the licensee,

19. Spirit intended for sale under this license at any of the 
bonded warehouses at which the sale of spirit hereunder is for the 
time being permitted, shall be conveyed to the warehouse for which 
the same is intended only under a bond for payment of the duty 
prescribed uuder section 27 of the Bihar and Orissa Excise Act, 
1915. The licensee shall ho liable to pay duty on any deficiency in 
excess of the limit for the time being prescribed by rule of the 
Board cf Bevenue Under section 90 of the Bihar and Orissa Excise 
Act, 1915.

20. The licensee shall be liable to pay duty on all spirit duly 
recorded as having been brought iutu and stored in a warehouse or 
depot and not accounted for in excess ot 1£ per cent of such quantity 
(which percentage shall be allowed for ordinary wastage) unless he can 
establish to the satisfaction of the Commissioner that such excess
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wastage has not been occasioned by any negligence on his part or on 
the part of any person conducting operations in the warehouse on his 
behalf, whether by storing such spirit in unsound casks, tanks or 
vats, or otherwise.

21. As security for the fulfilment of these conditions, the 
grantee shall deposit with the Excise Commissioner in respect of 
each warehouse or deposit at which the sale of spirit under this 
license is for the time being permitted, such amount as that 
officer may direct either in Government Promissory Notes or in such 
0ther form as he may approve.

22. Without prejudice to the provisions of section 93 of the 
Bihar and Orissa Excise Act, 1915, any penalties, and other sums 
for which the licensee may become liable under the provisions of 
that Act shall be recoverable from the security deposit so to be 
made as aforesaid.

23. No privilege of sale wholesale shall be sold, transferred or 
sub-rented without the previous permission of the Commissioner in 
writing. No agent shall be appointed for the mangement without 
Collectors approval.

24. In all matters not expressly provided for herein, the licensee 
shall accept to ruling of the Collector subject to an appeal to the 
Excise Commissioner.

•A7.#.—I. The licensee will be bound by the provisions of the Bihar and Orissa 
Excise Act, 1915, and by rules framed under the Act so far as these may relate 
to him

II. The breach, non-performance or non-observance of any of the condi­
tions of this license by the contractor or by his agent ■will, tinder section 42 of the 
said Act, render this license liable to cancellation or suspension and under section 67 
of the said Act may render the licensee liable to a penalty.

Collector of

Counterpart agreement.
1 the above-named licensee for myself

an, 6lrs> e8a^ representatives and assignees, hereby agree to 
an oin myse f to perform and observe all the terms and conditions 
hereinbefore written and expressed.
Dated

I,

19 . Signature,
Witness.
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Schedule.

Materials from 
which Bplrlt 

shall be 
manufactured.

District. Price per 
gallon,

Area of 
supply,

; Distillery. Warehouse or 
duty paid depots*

1 2 3 4 5 6|

9

;
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PASS FOE THE OF LIQUOR UNDER

BOND.GENERALA SPECIAL Original
Duplicate

Counterfoil

Pass.

is hereby
the quantity of liquor noted below from

distillery
warehouse to the warehouse at

by the following route:—

This pass is not transferable and is current for 
days and must be returned to the officer granting it within the 
period of the currency with items 5, 6 and 7 below and columns on 
the reverse specified in the instructions filled up by the officer in 
charge of the receiving warehouse.

1. Number and date of pass.

2. Date of issue.

3. Total number of casks.

of
exportPermitted to transport

the
brewery

in the district of

4. Description and total quantity of liquor issued in L. P.*
gallons.

Officer in cUirge of the issuing distillery, warehouse or brewery.

5. Date of receipt.

6. Date of examination.

(. Description and total quantity of liquor received in L. P.*' 
gallons.

Officer in charge of ilie receiving warehouse.

(To accompany the consignment or the Railway Receipt.)

* In bulk gallons in the case of beer.
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AS DESPATCHED. AS FOUND ON EXAMINATION AFTER RECEIPT.

£i£ ! Deficiency ; 
inL.F. 
gallons. '

•C

3 1 1Ii £I. E 
il 8II,

m -= ' ai
ft

B ft*I!
-sf. £ I£E =2 5TJ a o

■SrSp.^ S
2 11SBSi fe­

ll 1 ll 8

3 =13 is sI*c i i |! s
IS

£ ££ £i? Isi§
u

33 a31■2 .5 IIIec
P - 
p £

§ a SI€C.

£ £ §35 5 J

1 2 3 4 5 0 7 fi 9 10 i It I 12 13 14 j 15 i ir»

I
!

I t1, ■

:
■

i ;
!

j

I
i

19 . Officer in charge of receiving warehouse.The

Note.—Columns 1—5 to be filled up by the issuing officer.
Columns 0—10 to be filled up by the receiving officer, who will return this pass to the issuing 

officer after endorsing at bottom of the statement the number of days passed in transit. The 
duration of journey should be calculated from the date of despatch from distillery or wherehou-r 
t) the date of receipt at the warehouse (not to the date of storage). The warehouse officers should 
calculate the net weights of spirits from the gross weights and tares actually found by them, 
provided the contents of drums are transferred to the vats on the date of examination. When, 
however, the transfer is delayed for reasons to be noted in the remarks column of Ecg. D/W Its 
the tares advised by the distillery officers should be accepted as correct but the tares should be 
checked after the drums arc emptied and any diffidence of two or more pounds should be specially 
noted and enquired into. In either case the entries in transport Pass >'o. D/W 6 and Ecg. D/W iu 
must be completed before the close of the day’s transaction.

This pass should be subml'ted the same day as the liquor is stored to the inspector of Exe'se 
for checking the entries and returned to the distillery after it comes back from the Inspector. 
Corrections made should be bv plus and minus figures. There should be no cuttings.

In the case of beer, columns 5 and 13 will be left blank, and “ bulk" should be substituted 
or“L. P:" in columns 14 and 15; The condition of the vessel in which excess deficiency occurs 

in transit aud causes of deficiency, If ascertained, should be noted iu the remarks column.
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FORM No. C. S. 2.

Transport Pass Book.

Name of shop

Name and address of licensee

This form is intended to cover transport of country spirit, from 
a distillery, warehouse or duty paid depot to a licensed shop, 
where it is to be kept except when the shop-keeper desires to replenish 
his stock when he should take it to the distillery, warehouse or 
duty-paid depot. The warehouse officer or distiller’s agent at depot 
will make necessary entries in the book after he makes issues. 
A separate Pass Book is to be issued for each kind of shop. A second 
Pass Book will not be issued to any shop until the one previously 
issued has been returned or an explanation furnished for its non­
return. Penalty will be imposed for non-return of the book.

2. On the expiry or cancollatiou of the license this shall be 
made over to the succeeding licensee or the Sub-Inspector of the 
area and a rccoipt obtained.

Signature of licensee

Wareliouse officer______
Diefcillor's Agont at depotSignature of
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044

<OX,

S3o
<V> 03•rs

«sp|
£ ° d
illEh ta 1°^

Quantity issued in gallons.
K £ss

BBulk. If.Ho'

111

Serial no.
of entry in Bate, 

Register month and 
No. DW. ii. year.

cs
CM

LP. 
U.P. ! Gls.

cSQJ saU.P.U.P. Oa nH

I 108 97G54321
l

.
i

I
i

::i I
I I!

i

i

i

i

l
]

i
?
! I

Note.—(1) After expiry of the time noted in column 9, fc^is pass 'will not cover the country spirit.

(•2) No page of the Pass Book should be tom or separated for any purpose whatsoever.

transport of
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FORM No. O.S. 2.
PAS : FOR THE TRANSPORT OF COUNTRY SPIRIT FROM A MANUFAC­

TURING OUTSTILL TO A BRANCH SHOP.

Pass.
OriginalNo.

CounterfoilGeneral Pass granted to
for the conveyance of country spirit from his manufacturing still at 
in thana

in the district of 
in thana

The route taken shall be

Quantity * not oxceeding one gallon of country spirit daily or 
gallons on the days in the week below specified.

, subdivision of

, to his branch shop at 
and subdivision

: (sealed)COLLECTORATE:

The, Superintendent of Excise.19

Quantity despatched 
Gals.

Date of despatch

Bottles.

Qts.

N.B.—These entries Bhould bo filled up by the licensee before despatch on each 
occasion. A fresh pass is to be obtained when this space is filled up and the old 
one to be returned to Excise Superintendent's office to be kept attached to the 
counterfoil. Entries will be made in the account books of the branch shop and of 
the manufacturing outstill.

• The quantities and days may be fixed to suit the requirments of the vendor at the discretion 
of the officer granting the pass.
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FORM No. T. -5.

TARI-OARRIER’S PASS,
Original 

Gounterfoi l

General serial namber of the district 

No. allowed to the shop—

Be it known; that r licensee
tan shop

is hereby authorized by the undersigned to appoint
son

daughter
TABI* at a time from the place of supply to his licensed TARI shop

of

,to carry one bahangi ofresident ofof

of
at

ofin the
This pass is not transferable, and is current from the 

19 to the 31st March 19

This pass must accompany the consignment it covers and no delivery oi 
TARI even by way of gift should be made on the way to any other person, m- 
fraction of the conditions of the pass and other general or special rules applicable 
to this pass will render this x>3ss liable for cancellation' and the holder thereof to 
punishment under the law and rules.

The 19 . Superintendent of Excise.

*In cases where cart or boat is used or a single pitcher is carried on head the 
words ' One bahemg* ‘ will be scoured through,
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0

FORM! No. T. 6.

Tree-tapping License. 
_Shop
__Taluk or Town 

—Village.
On the application of 

granted to
licenso is hereby 

, son of 
to tap the

at
, resident at

trees mentioned in the schedule hereunto annexed 
duriug the year/half-year ending 
following conditions :—

, subject to the

1. The total amount of tree-tax to be paid on account of this
at the rates specified in the said 

have been paid, and the
license is Rs.
schedule, whereof Rs. 
balance is to be paid in the following instalments :—

2. All sums payable on account of this license shall be paid to 
Government by the said (here enter name of the person on whose 
application the licenso is granted).

If he should fail so to pay, or if he should become a defaulter 
in respect cf his license to manufacture to sell toddy, this license 
may be suspended or cancelled by order of the Collector.

3. No tree shall be tapped, nor shall toddy be drawn from any 
toddy tree* nor shall any pot be attached to any toddy tree until the 
tree has been marked by the proper officer. Nor shall the licensee 
tap any trees but those which he is hereby licensed to tap.

4. The licensee, if he taps the trees and draws toddy himself, 
or if ho delegates the work to a relative or servant, such relative or 
servant shall, at the time of tapping the trees or drawing the toddy, 
invariably carry the license on his person and shall produce it forth­
with on the demand of any excise officer, or of any other officer
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empowered to make suck demand. He shall also bo bound to bring 
down the pots attacked to any of the trees tapped by him for inspec­
tion on the demand of any excise officer not lower in rank than 
a Sub-Inspector.

Applicants for trees shall point out to the marking officer, the 
trees applied for by them. Should they fail to do so the fees paid 
by them shall be liable to be forfeited at the Collector’s discretion.

5. All toddy drawn by the licensee shall, as soon as the pots 
containing it are removed from the trees, be immediately conveyed 
direct to the licensee’s toddy shop under a transport permit granted by 
a duly authorised officer. No toddy drawn under this license shall 
be sold, except at the licensee’s shop. Transfer of toddy, even by way 
of gift, between the time of drawing and the delivery of toddy at the 
shop is absolutely prohibited.

6. Between sunset and sunrise no toddy shall be kept by the 
licensee in the garden or field in which stand the tTees which he is 
licensed to tap, except the fieshly-drawn toddy contained in the pots 
attached for the purpose of receiving toddy to the trees which he is 
licensed to tap or the balance of toddy which may remain in any 
shop licensed within such garden or field: Provided that the 
Collector, may, on sufficient cause being shown, relax the restriction.

7. The licensee shall not manufacture spirit from the toddy drawn 
by him. Neither shall he mix sweet toddy or allow it to be mixed, 
at any time or place, with the toddy drawn under this license. The 
addition of water to toddy is absolutely prohibited. Toddy drawn 
for one shop should not be mixed with that drawn for anot her and 
transported in one receptacle.

8. The licensee shall submit to, and obey, any additional 
general rules or orders which may, from time to time, be prescribed 
or made under the Bihar and Orissa Excise Act, 1915.

9. W hen the license is for tapping trees in date-palm topes, 
the licensee shall, on the requisition of the Inspector or Sub- 
Inspector, cut paths through such topes to afford ready access, and 
shall prepare the barks of the trees so that they may be easily 
marked. In the case of licenses for tapping palmyra trees the last- 
mentioned condition shall also apply.

10. In the majority cf districts Government trees of the full 
,size may be tapped on payment of tree tax plus a fee per tree which 
may be fixed by Collectors at their discretion not exceeding two 
rupees subject to the following conditions in respect thereof:—

(a) The licensee will (subject to existing rights) he entitled 
to the general usufruct of the trees inclusive of the 
right to cut the leaves, gather the fruit and tap the 
trees for toddy, 
leaves to such an extent that it has not eight 
remaining.

But he must not denude a tree of
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(b) As regards the tapping of date trees_
(0 No tree shall be tapped oftener than in alternate years 

Or for more than six months from the date of marking,
(it) No incision shall be made at any point within four feet 

from the ground or 18 inches fiom the top of any 
other incision.

(iii) The incisions shall not be cut to a greater depth than 
one-half the diameter of the tree. In marking the 
incisions, the tappers shall sec that a dedian ridge 
(vertical ridge in the shape of a nose) is left in the 
middle of each incision.

{iv) The tapper shall have not less than eight leaves on the 
top of the^tree in addition to the central shorls spring­
ing from the head of the tree.

(c) The licensee will not be entitled to compensation for any
trees withdrawn or taken up for public purposes or for 
any trees standing on the banks or beds of irrigation 
works under the control of the Public Works Depart­
ment, which that department may require to cut down 
or strip of their loaves or branches.

(d) The licensee shall be bound by such other conditions as
may be prescribed by the Collector in this behalf.

(e) The licensee shall pay the ordinary tree owner’s fee on
all trees prepared for tapping whether tree-tapping 
licenses are taken out for them or not. He shall he 
liable to pay a fine not exceeding Es. o for each tree 
tapped or prepared for tapping in contravention of any 
Or all the rules in condition 10 (b).

(/) When the licensee makes default and his shop is re-sold 
his rights to and claims on Government trees cease and 
detormme.

In districts other than those in which the above system is in 
force, the usufruct of Government trees, including the right to allow 
the trees to .be tapped on payment of tree-tax by persons duly 
licensed, will be otherwise disposed of and the licensee must make 
his own arrangements with the licensees of the trees or the persons 
who enjoy the right to the usufruct.
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FORM No. T. 7.

PERMIT FOR THE TRANSPORT OF TARI IN TREE- 
TAX AREA.

The person named below is hereby permitted to transport the 
commodities described below by the route named. This permit. 

_must be carried with the consignment:—

1. Name.

2. Address.

3. Toddy.

4. Number of receptacles.

5. Kind of receptacles.

6. Marks on receptacles.

7. Quantity of toddy.

8. From.

9. Route.

10. To.

11. Currency of permit.

12. Where permit is to be filed.

Station.

Inspector of Excise.19Dated the
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FOim no, a, a 4>FOBM No. H. 1). 4.FORM No. H. D. 4. FORM NO. H. D. 4,•!•-!■U u
i©(TRIPLICATE.)$ (DUPLICATE.)(COUNTERFOIL.) (ORIGINAL.)ai i GANJA niPQRT 

nil A NO TRANSPORT§<7/4 .V 7/1 IMPORT 
MBA NO’ TRANSPORT 

VENDORS.
PASS By WHOLESALE VENDORS.PASS BY WHOLESALE CM -A.7.4 import 

BHANG TRANSPORT
GANJA IMPORT 
BHANG TRANSPORT

y
Serial number of Pass

Pass for the -f^^ortiuoF o£ £™n «><>

PASS BY WHOLESALE VENDORS.PASS BY WHOLESALE VENDORS. © 1a Importation1 of ganja from tlxe district ofPass for thei transportationSerial number of PassDistrict to which the ganja is to be 1
©

© importation of ganja from the district offa Pass for the importerSerial number of Pass Name and residence offa
fa
fa

district of transportation transporter

18JName of importer or transporter ¥, Destination of the ganja, 
Licensed Warehouse no.

days.

importer
transporter fa

©
©

, to be stored i»©
©

Name and residence of
at

°h- fej Name and residence of

I
foj

importerMds. sr.
fa
fafa

©
transporter

Destination of the ganja, 
Licensed Warehouse no.

stored inlo bo Current forImported 
transported 

inclusive of straw and covering.
Weight of ganja to be atdistrict aDestination of the ganja,

stored in Licensed Warehouse no. §to beprovince importedNet weight of ganja to be , and sortat transportedCurrent for days. Mds. sc. ch.M fa1Net weight ol ganja to ho - Registered no.Current for fa
ft)

Imported
transported

days. Mds. sr. ch,Net weight of ganja to be
fl) Foo paid Rs.$

©
imported

© Pass fee paid Rs.Net weight of ganja to be Mds. sr. ch.Current form transported

©
©

Route of transit{|}Routo of transit
Pass fee paid Rs. Pass fee paid Rs.] 1I

importer 
transporter

executed a bond in Form no. G. L. 2 for the payment 
of duty on ganja covered by this pass.

©
©

abovemontioned baa dulybond in Form Certified that theduly oxecutod aCertified that the abovemontioned lus
no. G. L. 2 for the payment of duty on ganja covered by «us pass.iRoute of transit

i ©
Route of transit

© ©II 1 a\y/
Date oi which the pass is to be delivered to the Y^i 

Collector of the district into which the ganja is

COLLECTORATE OF
© ©importer

transporter abovemontioned has 
executed a bond in Form no. G. L. 2 for the payment of 
duty on ganja covered by this pass.

Certified that the — if t Superintendent of Excise.19duly The©1 ©imported 
transported * © ©

©
$ Bullocks.Boats orLaden on

© ©
©

— .Vm Names of MANJHIS AN’D Cilarandars.$ l
©
©

©$ i ^Excise Office^i ©
©

© ©
©
©I

Superintendent of Excise. S )& Excise Officer.DISTRICTiai DistrictDistrict
* i Dated 19 .Superintendent of E&fa.19 .TheSuperintendent of Excise.The 19

i importer 
transporter

to tlio Superintendent of Excise of the district from which ganja wiU he 
hosed after the ganja has been issued and. this pass ha? been 

importer 
transporter

of currency to the Lean jag officer. The pass will bo parted on IU 
countorfoU.

will presentTills eopy will be mado over to theL*19
W i pure

received back by him tiro must submit it within the periodtt1/"
t of E*cI*? of

This copy will be sent by post direct to the Superintend^ issuing olheer. 
'1-4- • oanja will be purchased and will be received back by 
I T in charge of the warehouse.

&
This copy will be sent direct by post to the Superintendent of 

Excise of the district from which ganja will bo purchased for use 
in lus office.ftThis part will be retained In the office issuing the pass.
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u\)0 -r_r-- ;wr:L=^=j-.=.-rr= i=
- =_• • V. •ZEST’S

SSIReverse of H.D. 4— Duplicate.©Reverse of H.D. 4—Triplicate.

BELOW ARE TO BE MADE IN THE DISTRICT FROM WHICH 
GANJA WILL BE SUPPLIED.

fjj ENTRIES BELOW ARB TO BE MADE !N THE DIST-
-------- FROM WHICH CrA?\JA WILL BE SuPPLILD. •

’W
$Reverse of H.D. 4—Originnl. entries sENTRIES BELOW ARE TO BE MADE IN THE (Sj 

DISTRICT FROM WHICH G.LYJ.l IS ISSUED. -
RICT

©@

tej License no. iLicense no.

©SiLicense no.
*§j Permitted to purchase Permitted to purchase &*Permitted to purchase
& , storage andImport

ransportThe transpor-.r mast abide by the rules which govern gj The must abide by the rules which govern purchase,
purchase, storage and payment of duty on defi- payment of duty on deficiency. ■

ciencv.

'■pne _ iTT?Itcr _must abide bv tho rules which govern 
transporter

purchase, -tf^ort'’ storaS° and P!l5'ment of duty on deficiency. ©Superintendent of Excise. m
Superintendent of Excise.

{f>J

mW\ The'vv
Superintendent of Excise. jvli

w---------------------------------- ES

©19 mN.R.—Columns 1 to fi of the statement below arc to be filled in the district from which r{ianja will bo 
supplied and remaining columns in the district in winch ganja will be received. 19 mm19The

S3----
Remarks show- §3 
ing quality or f,v. 

condition }&(

oIS | S3 1
m& *Remarks show-

ii.g quality or 
condition 

of the
gar, ft

issued.

WEIGIIMENT IN RECEIVING DISTRICT-WEIGHMENT IN THE DISTRICT OF ISSUE. Neb weight 
or actual 
weight of 

ganja.1 X3Net weight 
or actual 
weight, of 

. ganja.

Weight of 
bags or 

tare.

; Weight or
: Gross weight. bags or 

tare. Gross weight. of the 
ganja 

issued.
©ft

5 ; (|i 2 2I5 i ■§.SP £O So& ©i*22S5 5 ■3I -5 s ©p 5S3 « ©i
No. M«R sr. } ch. Mds. j sr. u' ch.! Mds. sr. t-V.

fi)m m

o (J
2 ch.Mds, sr.No. Mds, ch. Mds. sr. chJsr.CO£ 1^12■

.11
*• 1*i 22% h>£i

iy/ v 11
S1t o %

HI
!22i •§ *3; $ ■■3I 3i ar P .2Cl CJ :■ * - a! •

' Ii 2 i 3 i 65■i 7 S 93 1I ©No,1 Mds. j sr.© ch., Mds.! sr. ’ cli.: Mds. Er, ; ch. Mds. ch. Aids. Mds.ch. Cll.jsr. sr., sr. ©m© !; ©I
©ii iic*I iPii ©I © ii mTotal I

i
&

TotalThe j/wija was 
and made over to weighed in the The f/anja iwas weighed in the presence 

---------- -------- and made over to | if any

-----------  for ‘S' t0

Excess over invoiced weight,presence o£ 
for trans ©m $Wto the district

©
transport Jgj 

©
\yj The ganja was weighed in the presence of 
{$} and made over to 

rs. a. r. ^to

! Deficiency, if anydistrict. I
impor •

Duty charged on\ 
deficiency. J

district.i
! ©The 10 ) &i

Excise Officer.
Excise Superintcriden t,Excise Officer.

.
m
$} The

I19 Dated ss19
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FORM No. H.D. 5.

Permit granted to Licensed wholesale ganja vendor

to export ganja from the 

daring the year..... .

ganja warehouse

Original
(Jounleijuii

Permit.

Serial No.

Chief
Person

to whom granted.

Date of issue.

Quantity o f gan]a covered by the permit.

place to which ganja to be conveyed.

State.

Route by which ganja to be conveyed.

This permit is current for one year.

Resident, Eastern Stales
or

Riding Chief of Mayurbhanj 
(if the consignment is for Mayurbhanj).
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FORM No, H.D. 6.

Ganja pass from the ganja warehouse to the State of
bhang

PASS. Original
Counterfoil

Serial No.

Chief to whom issued.

Date of issue.

Quantity of ganja covered by the pass.

Pass the ganja above described for export to

in the State of via

having been paid. This pass is currentthe cost price Rs.

o’clock ontill

, when it should beday ofthe

returned to the Deputy Commissioner of Sambalpur.

Superintendent of Excise.

K'B._The issue of Ganja and of this pass will be made on presentation of permit
Bhang

granted by the Resident, Eastern States, or Ruling Chief of Mayurbhanj.
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FORM No. H. D. 7.
TRANSPORT PASS BOOK FOR GANJA AND BHANG.

Name of Excise shop.................... ............................
Name and address of Licensee.........................................

This form is intended to cover transport of ganja aud bhang 
from Excise warehouse to a licensed shop, where it is to be kept 
except when the shop-keeper disires to replenish his stock when 
he should tako it to the warehouse, 
will make necessary entries in the book after hG makes issues. 
A second Pass Book will not be issued to any shop until the 
one previously isued has been returned cr a satisfactory explanation 
furnished for its non-return. Penalty will be imposed for non-return 
of the book.

2. On the expiry or cancellation of license this shall be made over 
to the succeeding licensee of to the Sub-Inspector of the area and 
a receipt obtained.
Signature of Licensee.....................:......................................................
Signature o£ warehouse officer..............................................................

The warehouse officer
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Quantity
issued.

O U
o

rt P,
^3

O gI-? Duty
credited. •§11

■sis
&.2?3
O M „ 
2 fl

- 8 § <Q CO 
p o >-4
&S8

M
iff«—i ao-j

•2 O $£ 
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3 s
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5 p
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|Iw *2 &
"o w>> AASeers. Chs. Rs.Sl-S aB ©&** a a i

o£SSC-i
C3

r2J O TO

1 2 3 4 5 6 7 98 10 11

NOTE. (1) Afgarnf^Piry of tlie time .noted in column 9, this pass will not cover
the transport of any------Bhang*

(2) No page of this pass book should be torn 
whatsoever. or separated for any purpose
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EORM No. G. L. 1.

Original
Duplicate

Counterfoil
EXPORT 

TRANSPORT
FREE INTOXICANT FROM A

OF A NON-DUTIABLE OR DUT¥-PASS FOR THE

distillery
WAREHOUSE
BREWERY

LICENSED PREMISES?

Intoxicant.
Registered number of pass. 
District

Distillery.
Warehouse.

Brewery.
Licensed premises*

Name of person to whom given. 

Date of issue.
Free of dutyStrength. 

Pass the intoxicant above described 

to the

Quantity.

import 
for export

transport
in the district of 
below:—

at
by the route specified

The pass is current for days and should be
returned within the period of currency to the officer granting it.

Signature oj officer granting the pass.

19 .The
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Excise Form no. G. L. 2.

GENERAL BOND FOE IMPORT, EXPORT AND TRANSPORT 
OF INTOXICANT WITHOUT PAYMENT OF DUTY.

Know ALL MEN BY THESE PRESENTS that of
we

am held and firmly bound unto the Governor of Orissaare jointly and severally
(which expression shall, where the context so admits, include his succes­
sors in office or assigns) in the sura of rupees to be paid to
the said Governor for which payment well and truly to be made

myselfI bind and eachourselves and each of us binds himselfwe jointly and severally
and every one of-------— —^ our respective
Dated this_______

legal representatives.
____ day of_______

Signed_______

been permitted
havoWhereas the above bounden

import
from time to time an intoxicant to witto export

transport
without previous payment of duty.

Now the conditions of this obligation are:—
his ■legal representatives shall1. That °r -T^r-• their

any quantity or quantities of the
import

not at any time or times export
transport

aforesaid intoxicant the duty of the aggregate duty 
at the rate prescribed therefor from time to time under section 27 of 
the Bihar and Orissa Excise Act, 1915, or any other amending Act 
for the time being in force shall exceed the sum of rupees

on which

or legal representatives shall

of the said article within the time

on2. That
import

each occasion of export
transport

import grantedmentioned in the pass or passes authorizing such 

under the rules for the time being in force furnish s^isfactory proof
export
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to the officer granting the pass that the specified quantity of the said 
intoxicant has been duly delivered in full to the officer in charge of 
the bonded -warehouse or other authorized place of destination speci­
fied in the said pass and deposited therein after the necessary exami­
nation, or in default thereof shall on demand pay or cause to be paid
to the said Governor at the Treasury j.

Sub-Treasury
to the amount of duty payable on the said specified quantity or such 
portion thereof as shall not have been duly delivered at the rate 
prescribed therefor under section 27 of the Bihar and Orissa Excise 
Act, 1915, or any other amending Act for the time being in force.

a sum equal

and legal representives shall
well and truly keep and perform all the conditions hereof then this 
bond shall be void and of no effect, otherwise the same shall remain 
in full force and virtue.

3. That if

hand andsea*IN WITNESS whereof i have hereunto set myour
in the year.

we

day of
SIGNED, SEALED AND DELIVERED by

the
the

abovenamed
Witness
Witness

Collector on behalf of the 

Governor.
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FORM No. G. L. 3.

Original
Duplicate
Counterfoil

EXPORT OF INTOXICANT ON WHICHPASS FOR THE TRANSPORT
FULL DUTY HAS BEEN PAID OB AT THE CONCESSION 

RATE OF Rs. 5 PER L. P. GALLON FROM A
DISTILLERY
WAREHOUSE

BREWERY
LICENSED PREMISES.

Intoxicant

Registered number of pass.

District.

Distillery
Warehouse
Brewery

Licensed premises.

Name of person to whom given

Date of issue.

Rate or rates of duty leviedStrength.*Quantity.

Pass the excisable article above described for export thetransport
in the district ofat

the full
( at concession rate of

having been paid at 
■) by the route specified below.

duty amounting to Rs.
Treasury

Post Office

days and should be returnedThe pass is current for 
within the period of currency to the officer granting it.

Signature oj officer granting the pass*

19 .The

'For spirit only. The quantity of each strength should be shown separately.

jS'.B.—The concession rate is liable u , .concession rate is chargeable from bom fide manufTPtnrL ^rom,.t3.riie to tir?e\ 
drugs whether Homeopathic, Ayurvedic • tU \ °A jnedicmes, chemical.
requirements are estimated to be not less than IOC)1 °PatlllG w^ose alin

The
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FORM No, G. L. 4.

Issuable in case of tari and pachwai.
Original
Duplicate
Counterfoil

PERMIT FOR THE POSSESSION OF AN INTOXICANT 
IN EXCESS OF THE RETAIL LIMIT AND PURCHASED 
FROM A LICENSED SHOP.

Copy.

Name of district.

Registered number of permit.

Date of issue.
of village , thana

, is hereby authorized to have in his 
possession for private consumption the quantity of intoxicant 
below specified:—

1. The article must be purchased from a licensed vendor.

2. Sale or bartering of the artiole possessed under this permit 
is prohibited.

3. Quantity which can be possessed.

4. Date on which permit is returnable.

19 .Dated the

Superintendent of Excise, 
or other duly authorized officer.

headquarters of the district.

•3
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FORM No. G. L. 5.

PERMIT FOR POSSESSION OF CONFISCATED ARTICLES.

Original
Counterfoil

Permit.

Name of district.

Registered no.

Name of person to whom granted.

Residence.

Article confiscated.

Quantity.

Date of issue.

Returnable date.

, resident of , district , is authorized
to have in possession the confiscated article above described 
for private consumption only and not for sale from

10 19 .to

19 .The Superintendent of Excise.

t/
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NOTIFICATION ISSUED UNDER THE OPIUM 
ACT I OF 1878 BY THE BOARD OF REVENUE 
(REVENUE COMMISSIONER), ORISSA.

The 21st June 1937.
No. 3297-Ex.—The Board of Revenue for Orissa, 

in exercise of the powers conferred by rule 20 of the Opium 
Rules, published with notification no. 1828 L.S.-G-.,
dated the 31st March 1937, by Government of Orissa 
makes the following rules.

1. That Opium shall be sold by the retail vendors in 
the areas specified below at prices noted against each area:—

Prices per tola 
(or ISO grains) 

in esecess of ^vhich sale 
shall not be made.

as. p. 
16 0 

14 0

District.

Rs.
Cuttack, Balasore, Puri and Sambalpur 
Koraput
Agency tract of the district of Ganjam 1 4 0• • •

2. Licenses for the retail sale of opium are to be settled
under the auction system and 

Manner of granting licenses and for gale 0f poppy heads Under 
permifcs* the fixed license fee system
of Re. 1 per annum.

3. In the event of a license being lost or destroyed a 
duplicate may, on proof of the loss, be issued on payment of 
a fee of Rs. 2.

4. The licensee shall maintain true accounts of receipt 
and sale of opium in form prescribed by the Board.

5. The fees for licenses settled under the auction 
system shall be paid as follows :—

Two months’ fees in advance and one month’s fee on 
the date on which a currency of the license begins and one 
month’s fee on the 1st of every succeeding month until the 
total fee due for the license has been realised.

6. In case of default Distrees Warrant will be issued by 
the Superintendent of Excise.
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7. A petition of appeal is to bear a court-fee stamp of
eight annas if presented to 
the Commissioner, and of twoPetition of appeal.

rupees if presented to the Board.
8. A form of warrant under section 19 of Act I of 1878

will be as appended to these 
rules.Form of warrant.

9. Export, import and transport passes and all permits
are to be in prescribed forms 
appended to these rules. They

must be signed by the Collector or by an officer empowered 
in accordance with rule 1 (5) of the Government rules (Noti­
fication no. 1828 L.S.-G., dated the 31st March 1937). All 
Superintendents of Excise and Subdivisional Officers are 
empowered to sign passes and permit. Officers issuing 
opium to vendors of states or vendors from any foreign 
territory must satisfy themselves that the vendors hold 
proper authority from the States or foreign territory.

10. The forms of licenses issued under the Act and the 
general conditions applicable to them are appended to these 
rules.

Passes.

The previous notifications, on the subject, issued by the 
Boards of Revenue, Madras and Bihar and Orissa, are 
hereby cancelled so far as the Province of Orissa is 
concerned.

J. R. DAIN, 
Board of Revenue.
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GENERAL CONDITIONS APPLICABLE TO VEND 
LICENSES UNDER THE OPIUM LAWS.

1. A licensee may sell opium only at the place or on 
the premises specified in that behalf on the license, and 
sale by him or on his behalf in any other place is absolutely 
prohibited.

2. Rooms for sale of opium must be separated from 
rooms used for residential purposes or for sale of other 
articles.

3. The sale rooms shall be suitably constructed and 
lighted as may be required by the Superintendent of Excise, 
and the interior thereof shall be visible from the door way.

4. Licensees must keep their shop premises in a sani­
tary condition to the satisfaction of the inspecting officers.

5. A licensee shall not wilfully adulterate, or add any­
thing to cause the deterioration of opium sold or kept for 
sale by him. He shall not sell opium which he knows 
to have been adulterated, or to have deteriorated and he 
shall not store or permit to be stored such article on his 
premises. He shall not boil opium before sale for any 
purpose whatever. He shall not keep on the stall water 
or any other thing by which opium can be adulterated or 
deteriorated.

6. No licensee for the retail vend of opium shall allow 
to conduct sales cn his behalf unless theany person

name of such person shall have been previously endorsed 
by him on the license under his own signature.

7. The following persons are debarred from being 
appointed as salesmen:—

(i) Persons below 18 years of age ;
(it) Persons convicted of offences under the Excise 

Opium, Opium Smoking, or Dangerous Drugs 
Act, or of nonbailale offence;

(m) Persons whose licenses have been cancelled 
under the Excise, Opium or Dangerous Drugs 
Act or who have been held guilty of charging 

than the prescribed prices and adulter-more
a ting opium or intoxicants j
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(iv) Persons of notoriously bad character ;
(ft) Persons suffering from an infectious or con­

tagious disease ;
(vi) Persons who are illiterate.

(viz) Persons, other than the licensee, having any 
pecuniary interest in the sales at the shop.

N.B.—A licensee cannot appoint more than four salesmen at a 
time without the previous sanction of the Excise Superintendent.

S. No transfer or. sub-lease (whether entire or partial) 
of a license shall be made except with the previous permis­
sion of the Collector.

9. No excisable article or opium shall be sold—
(a) to any railway servant at the time on duty 

any Excise, Salt or Police officer, below the 
rank of Sub-Inspector, any village chaukidar 
being in uniform, any European vagrant 
under police escort, or any insane or intoxi­
cated person by any licensed vendor or by the 
agent or servant of any licensed vendor ;

or
(5) to any soldier, whether in uniform or not, or 

any member of a soldier’s family or any camp- 
follower, by any licensed vendor, or by the 
agent or servant of any licensed vendor, unless 
such licensed vendor has been approved by 
the General Officer Commanding the Division, 
the Officer Commanding a Cantonment or 
Camp ;

(c) on credit except foreign liquor on the “ off 'n 
system.

N.B.—In this rule—
(i) “ Soldier” does not include a Commissioned Officer, a 

Volunteer or a soldier in Civil employ.
(n) “ Camp-follower means a person (other than a soldier 

or a private servant) whom the person selling opium 
knows or has reason to believe to have a ri°bt to be 
in Cantonments. °
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{ui) The expressions “soldier, 
family” and
Indian soldier, or a member of an Indian soldier’s 
family or an Indian camp-follower, when such soldier 
or camp-follower is absent from his regiment.

10. No opium shall be bartered in exchange for wearing 
apparel or any other effects.

H. The possession upon any licensed premises of any 
opium except that to which the license relates or of any 
essence or substance used or capable of being used for colour­
ing or flavouring or adulterating opium is prohibited.

12. Licensed premises must be kept open, during the 
prescribed hours, throughout the currency of the license, 
•unless their temporary or permanent closure is“ authorised ; 
and a minimum stock of opium equal to the average quantity 
sold during a week in the previous month must be kept 
al the shop.

13. Entertainment on the premises, except in the cases 
where special permission has been obtained, are prohibited.

14. The licensee, or any person in his employ and 
acting on his behalf shall not permit drunkenness, disorderly 
conduct or gaming on the licensed premises.

15. The licensee, or any person acting on his behalf, 
shall not permit any persons whom he knows or has reason 
to believe to have been convicted of any non-bailableoffence, 
or who are reputed prostitutes to meet, or any such person 
to remain on his licensed premises, whether for the purposes 
of crime or prostitution or not.

16. (&) Power is reserved to Superintendent of Excise 
to suspend licenses in case of failure of payment of fee or 
tax due and to the Collector to caucel licenses foi non- 
payment of dues and violation of conditions of license.

(b) It is open to the Superintendent of Excise to 
impose fines in case of late payment of fees.

17. Licensed premises shall not be opened nor sales 
effected therein at any time during which they have been 
ordered to be closed, whether for non-payment of fees, or on 
the approach of troops, or when it is considered necessary 
for th.e preservation of the public peace, or when any riot

“member oE a soldier’s 
“camp-follower” do not include an
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or unlawful assembly is apprehended or occurs in the 
vicinity. Licensees will close their premises of their own 
initiative on the occurrence of a riot or disturbance in the 
neighbourhood.

18. The licensee shall produce for inspection his license 
and correct accounts, on the demand of any Excise officer 
above the rank of a petty officer and shall not prevent any 
such Excise officer, of[whatever grade, from entering his shop 
at any hour of the day or night.

19. The licensee shall notice of adverse remarks made 
at inspection by inspecting officers and, if any, explana­
tion is asked by a note in the account book the licensee 
shall submit the explanation to the Superintendent of 
Excise.

20. The account book shall be made over at the end of 
the lease to the Sub-Inspector or to the incoming licensee in 
an unmutilated and reasonably clean condition on a receipt 
being given therefrom.

21. Every licensee shall provide himself with such 
measures, weights, receptacles and instruments as the 
Board may prescribe and shall keep them in good condition. 
"When such measures, weights and instruments have been 
so prescribed, he shall, on the requisition of any Excise 
officer of and above the rank of Sub-Inspector, measure, 
weigh and test opium in his possession at such time and 
in such manner as such officer may require.

22. True accounts of the daily transactions in opium 
shall be kept in ink by all licensees (unless specially 
exempted) in the form prescribed by the Board. The 
accounts shall be based on actual weighment and measure­
ment.

23. (a) No Opium licensee in an Indian State or foreign 
territory will be allowed to have any interest in a license 
for the same article in British territory without the special 
permission of the Collector.

(b) No Opium licensee in any area in British territory 
may have any interest in or hold a license for the same 
article in any other^ area; in British territory in which 
a different late of duty is in force without the special 
permission of the Collector.
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*24. Any transaction of the nature of gif t or loan between 
a licensee and an officer of the Excise or Salt Department 
is absolutely prohibited.

25. There shall be fixed in a prominent position at the 
entrance of all premises licensed for the retail vend of

signboard showing in large characters the 
opium sold therein, the name of vendor, the period of 
currency of the license. Prescribed retail price should be 
noted. If the rates vary according to the quantity sold, 
there shall be only fixed rate for each such different quantity 
and the details of each rate shall be separately given 
in a notice exhibited at the shop. The rate or rates of 
sale price shall not be varied until a report of the change 
has been given to and received by the Superintendent 
of Excise. The signboard shall be in English and the 
local vernacular.

26. All Export and Transport passes must be returned 
within the period of currency entered therein. In the case 
of Pass Books for opium they must be returned when used 
up or at the termination of the period of license. Loss of 
pass and passbooks shall be penalised by the imposition of 
fine of rupees two and five respectively.

opium,

27. Premises licensed in towns shall have all doors for 
admission of the public opening only on to a public road. 
Such premises must be so constructed that the interior 
thereof, where sales are effected, may be visible from the 
doorway.

28. The stock meant for the day’s sale shall be kept on 
the stall in such a manner that the vessel containing it 
may be visible to purchasers. He shall keep a ticket 
showing the quantity of the article in reserve stock.

29. A licensee shall sell opium in closed dibias.

30. A licensee shall prepare opium dibias out of sale 
hours. ' When for any sufficient reason dibias have to be
made during sale hours, a licensee can do this, away from

No loose opium shall be kept on the stall.

31. a. licensee of opium shop shall maintain a sufficient 
number of opium dibias of the different prescribed weights.

stall.
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32. A licensee shall make oyer to customers opium 
dibias ou receipt of the price. He shall not open them 
before delivery to customers.

33. A licensee of opium shop shall note the weight and 
price on opium dibias.

34. The following coloured papers shall he used for 
closing joint of tin dibias :—

White 

Newspaper. 
Badami.
Bed.

N.B.—Conditions 29 to 34 will be applicable to shops in which 
licensees desire to keep ready for sale in closed dibias.

35. A licensee shall close each day’s account at the end 
of the hours of sale.

1 tola and tola • ••
ii 16 »» • • •
11 32 »-• >»
1

64 f ••
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SCHEDULE SHOWING THE BOUNDARIES OF THE SHOP.

Bounded on the—
Street and door number 

or other particulars. Remarks.
North by East by South by West by

■

!
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Form No. 0-3.

Opium Transport Pass Book.

Name and address of Licensee........................................................... .
This form is intended to cover transport of opium from a Treasury 

or Sub-Treasury to a licensed shop, where it is to be kept except 
when the shop-keeper desires to replenish his stock when he should 
take it to the Treasury or Sub-Treasury. The Treasurer will make 
necessary entries in the book after he makes issues. A separate 
Pass Book is to be issued for each kind of shop.
Book will not be issued to any shop until the one previously 
issued has been returned or a satisfactory explanation furnished for 
its non-return. Penalty will be imposed for non-return of the 
book.

A second Pass

2. On the expiry' or cancellation of the license this shall ba 
made over to the succeeding licensee or to Sub-inspector of the area 
and a receipt obtained.

Signature of licensee..................................................... ..................
Signature of Excise Superintendent...............................................
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FORM NO. 0.4,
Warrant.

WHEREAS
gives information that he hath cause to believe, and that ho duC.i 

Opium
believe, the prepared opium 

Intoxicant______
Dangerous Drugs

or concealed in some place or places in or about the house, yard, 
garden, or out housos thereto belonging of 
situated at 
in the 
or that

- is manufactured, sold, deposited^

Opi um
hath committed an offence relating to JfePared °pmm

Intoxicant
Dangerous Drugs

I, therefore, by virtue of the power and authority to me given
19 of Act I of 1878
10 of the Bihar and Orissa Opium Smoking Act, 1928under section do71 and 72 of the Bihar and Orissa Excise Act II of 1915>
22 of the Dangerous Drugs Act II of 19..0

judge it reasonable, and do by this Warrant under my band authorize 
and empower ^
always as provided for in the above Act, to enter into the above

Opium
Prepared opium 
Intoxicant

at any time, but

andplace or places and to seize and carry away such
Dangerous Drugs

in case of resistance to break open any door, and to force and 
remove any other obstacles to such entry, search, seizure or removal, 
as aforesaid; and to arrest and detain the owner or occupants of the 
premises, provided that where there is ground to suspect that such 
Opium__________

is unlawfully concealed in any zanana, the said

shall follow the provisions of section 102 (paragraphs 2 and 3), 103 
and 52 of the Code of Criminal Procedure (Act V of 1898); and all 
Police and other Officers referred to in the above Acts are required to
assist the said in the exeoution thereof>
and for so doing this shall be to him and every one of them a
sufficient Warrant, to remain in force for one month from this date. 

Given under my hand this the

Prepared opium
Intoxicant

day of 19
_____ Colletorc

_______ Deputy Commission or
Superintendent of BxciSo and Salt 

Subdivisional Officer

N.B.—Inapplicable references to Act or articles and designation of issuing officers 
should be scored through.
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South—By plots nos. 350, 353HOME, REVENUE AND FINANCE 
DEPARTMENT.

an|l 3od 
*1

West—By plots nos. 357 and 359

is required within the aforesaid villa 
Mobarakpur.

This declaration is made, under 
provisions of section 6 of Act I of I894 ^ 
all whom it may concern. * to

A plan of the land may be inspected ' 
the office of the Collector of Balasore. *U

NOTIFICATION.
The 20th September 1037.

No. 3603—LA-43-R.—Declaration. 
Whereas it appears to the Government 
of Orissa that land is required to be taken 
by Government at the expense of District 
Beard, Balasore, for a Board’s Primary 
School in the village of Mobarakpur, 
pargana Banchas, zila Balasore, it is hereby 
declared that for the above purpose a piece 
of land measuring, more or less, 1-26 
acres, bounded on the—

North—By plots nos. 360, 361 and 362-}
East—-By plot no. 157 (Roadside drain 

land).

ge of

By order of the Governor, 

P. T. MANSFIELD, 

Chief Secretary to Government.

HEALTH AND LOCAL SELF-GOVT. DEPARTMENT,

NOTIFICATION.
The 25th September 1037.

No. 7100-L S -G. — The following rules for the Departmental Examinations of Superin­
tendents and Inspectors of Excise and Salt are sanctioned by the Governor: —

L All Superintendents and Inspectors of Excise and Salt who have been more than 
six months on duty, shall, and those who have been less than six months on duty, may, at 
their option, be subjected to departmental examinations.

2. These examinations will be held at such times and places and conducted by such 
agency as Government may direct in the general rules issued by them for departmental 
examination of officers serving in Orissa.

3. The subjects prescribed for examination are : —
(/) Languages.

V

00 Law, Opium and Dangerous Drugs, Excise, Sugar, Salt and Criminal.
0*0 Excise end Salt Rules and Procedure.
(iv) Accounts.

There will be two standards of examination in each subject, except Accounts, described, 
respectively, as the ‘ Lower’ and the ‘ Higher ’ Standard.

No candidate may appear in a subject by the Higher Standard till he has passed in 
that subject by the Lower Standard.

(/) Languages.
the4. (a) Superintendents and Inspectors recruited direct will be required to pass 

same test or tests in the Oriya language as may be prescribed by Government for the 
departmental examination of officer? of gazetted rank in civil departments. The condition 
of the examination will be the same as those prescribed for other departments, except that for
unseen translation from and into the vernacular special papers may be set dealing with 
Excise matters including criminal prosecutions. An officer who produces evidence that 
he has passed in the Or;ya language at the Matriculation Examination or at some examina­
tions of equal or superior standard will not be required to pass again in the language..

(b) Inspectors promoted from the rank of Sub-Inspectors wHf only be required to 
pass a simpler test* in the languages prescribed in the above rule, viz.,—

O’) Reading and translation of documents in the written character;
(u) Writing a report or translating a set piece in the vernacular written character; 

(**•) Conversation.
* II U Ct obligatory ter promoted oft cere to pass the language test by'the Higher Standard.

‘1
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,, Sub-Inspectors, who have passed the examination in Oriya held by the Commissioner 
to paLThetbovtVrtinirig ** *** P°liC3 Trainino ‘College, Haziribagh, will not be required

No candidate can pass who does not obtain at least half-marks in conversation.

(if) Law.
5. The course prescribed for the Lower Standard Examination in Law consists of—

Without books.
(1) The Bihar and Orissa Excise Act, 1915, as amended,
(2) The Indian Opium Act, 1878, as amended.
(3) The Indian Salt Act, 1882, as amended.
(4) Indian Penal Code—Chapters II, III (sections 60, 63 to 72), IV (sections 76,

78, 79, 81-86, 95 and 96-106), V (except sections 115, 117 and 118), IN, X,
XI (sections 191-193, 197, 198, 201-205, 213, 216-B, 217-218, 221 to 225.B).
XII (262, 263), XIII (264-266), XIV (272, 273), XVII (405-409, 461).

(5) Criminal Procedure Code—Ghapters I (section 4), (46-67), V, VI (68-93), VII
(sections 94-97, 99, 101 to l 03), XIV (so far as relates to investigation by 
Excise Officers), XV (sections 177, 180, 182, 183, 190), XIX, XX, XXI, XXII 
(sections 260-262, 263), XXIII (sections 310, 311), XXIV (sections 342, 344), 
XXX, XXXIII (443), XXXVIII (sections 494, 495), XXXIX (sections 496, 
498, 499, 500), XLI and XLII.

(6) Evidence Act—Chapter I (sections 3 and 4), II (sections 6, 11, 14-17, 21,
24-30, 32-35, 39-40, 45-47, 51, 53-54), III, IV, V (61-67, 73, 74, 80-88), VII 
(sections 101-106, 110, 114), IX (sections 118-120, 122-129, 132-134), X 
(sections 135, 137-143, 145-149, 151-154, 161-165)

(7) The Bihar and Orissa Opium Smoking Act, 1928 (Act II of 1928).
(8) The Dangerous Drugs Act, 1930 (Act II of 1930).
(9) The Sugar Excise ,-Act of 1934 (Act no. XIV of 1934) and the Sugar (Excise

Duty) Order, 1934.
(10) All amending Acts.

6. The Higher Standard examination in Law will, besides a stiffer test in the books 
prescribed for the Lower Standard, comprise, also questions on sections 194, 196, 199-200, 
'206-212, 214-216A, 219-220, 228 of Chapter XI of the Indian Penal Code ; and Chapters 
IV, 1-93, 98, 100, 105-205, VII, XIII, .XVI, 264 of XXII and XXXVIII of the Code of

The examination will be without the aid of books.Criminal Procedure.

[Hi) Rules and Procedure.
7. The books prescribed for the examination in Excise Buies and Procedure, by both 

standards, are—
(1) The Excise Manual of the Board of Revenue.

(2) Technical Excise Manual.
The examination will be with books.

{iv) Accounts.

The books prescribed for the examination (one standard only)
rn The Pihar and Orissa Service Code, Chapters I, II; Chapter III, rules 56 to 68 
1 Thflnd 72 to 76 ■ chapter IV ; chapter V, rules 103 to 109 ; chapter VI, rules

52 to 5s! 186 to 100. Its to 1M «4 m: f>I>“ ™, »1«. 284 .0 303, 
366, 308, 309, 311, 315 to 332, chapter VIII and appendix lo.

in Accounts are—
8.

(2, Th. Bih« .nd Orissa c^lV,
SiVn Jn, chapter VI, rale, 20 to 

100 ; chapter XI and chapter XIV, rules 314 and 315.
Part II—Subsidiary rules 3, 4, 6, 22 to 24, 28 to 51, 86 to 88, 90, 91, 93, 94 and 97 

to 101.
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(3) The Civil Account Code, articles 1, 15, 18, 29, 30, 34, 41 to 46, 69 to 62 pq
70, 71, 77, 85, 93, 98, 99, 104, 110 and 111; chapter IX, and chaptc ’ 
articles 164 to 171.

(4) The Bihar and Orissa Budget Manual, paragraphs 1 to 9, 43 to 53, 56 57 pr
62, 65 (1), 65 (2) and 65(3). ’ ’ •*

(5) The Bihar and Orissa Treasury Manual, 2nd edition, 1928, chapter I. par
graphs 1 to 18 ; chapter III, paragraph 53 ; chapter VII, paragraph 228- 
chapter XV, paragraphs 422 to 424; chapter XXV, paragraphs 483 40/ 
493 and 501. ’ • *

(6) Fundamental Rules cum Bihar and Orissa Supplementary Rules, rules 164
171 to 173, 178 to 188 and 190 to 209.

(7) The Civil Service Regulations, articles 905 to 918 and 925 of chapter XLVII.
, (8) An introduction to Indian Government Accounts and Audit published in 193q
'. under the authority of the Auditor-General in India, chapters 26, 27 and 28

The examination will be with books.
9. The marks to be assigned to the examinations in Law, Excise Eules and Procedure 

and Accounts, the proportions required for passing by the different standards and the time 
allowed for each paper are as follows :—

r X,

Maximum marks. Pass Marks.

Time allowed.Subject.
Higher.Lower. Higher. Lower.

3 62 4 51

Law 100 60100 50

Excise Eules and Procedure 100 60 60100

Accounts with books 100 3 hours.50

30. The Commissioner of Excise and Salt will arrange for the setting of the papers 
in Law, Excise Eules and Procedure and Accounts. The special ‘‘Language pape 
will be arranged for by him in consultation writh the Central Examination Commit ee.

11. (0) Superintendents and Inspectors of Excise and Salt recruited direct will be 
required to pass the examination by both standards as a condition of confirma ion in 
service. The same condition applies to officers recruited by promotion but exemption y 
be allowed in whole or in part by the Revenue (Excise) Commissioner in special cases.
completely within four years of their appointment a ^ removal if they fail to pass 
rank of Inspectors will ordinarily in the absent / SuPenntendents promoted from the 
special consideration, have to revert if tL / Px of circumstances which entitle them to 
within two years of their promotion. y ai t0 pass m ful1 the tests prescribed for them

(c) Inspectors appointed direct will be liable to removal and Inspectors promoted 
the rank of Sub-Inspectors will ordinarily have to revert if they fail to pass in the ^er 
prescribed for Inspectors completely within two years, unless prevented by sickness cr 
circumstances beyond their control.

them who12. Officers who pass the prescribed tests will supersede officers above 
have yet to pass completely, but the latter will ordinarily be restored, on passing, 0 ^ 
same position in the cadre, with regard to future promotion as if they bad passed 
ordinary course. But this concession dees not apply to officers who have rendered 
selves liable to removal from the service of Government through failure to comply wl.QUgjy 
provisions of rule 11, nor does it affect penalties already incurred under the rules Pre'v 
in force.

By order of the Governor,

E. E. WOOD,
Government.Secretary to
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OFFICE OF THE REVENUE COMMISSIONER.

NOTIFICATIONS.

The 24tli September 1937s
Snrv!!Oo^20T)8'L' R- S—In exercise of the powers delegated under section 5 of the Madras 
dirpr*fQ fk °undanes Act VIII of 1923, the Revenue Commissioner of Orissa hereby 
in f ^n<^er provisions of the said Act, of the barber inam lands mentioned
Hiqfrir.f Atfx ow of GhasiPalli> a whole inam village of the Aska taluk in the Ganjam 
uisunui and ot the boundaries common to them and the adjoining estate.

Schedule.
Description. 

Barber Inam Wet
Extent. Boundaries.

North—Tank bund.
East and South—Cart track.
West—Inam wet land of Dasarathi Misra.

1-60

The 24th September 1937.
No. 1211-L. R. S.—In exercise of the powers delegated under section 5 of the Madras 

Sarvey and Boundaries Act VIII of 1923, the Revenue Commissioner of Orissa hereby 
directs the survey under the provisions of the said Act of the washer inam lands, the 
details of which ore given in the schedule below, in the village of Mangalpur of Dharakote 
Estate in the Aska taluk of the Ganjam district and of the boundaries common to them 
and the adjoining estate.

Schedule.
Description of the lands to be serveyed—Washer Inam lands. 
Pongudi Pahado—Wet A. 2 ob.—

North—Khetta Zeroyiti of the Rajah of Dharakote. 
South—Barber Inam.
East—Donda (footpath)
West__Zamindari Zeroyiti lands of Jogonandha Behera and Mitcha Behera.

2*96—Dhobbabedapodoro—Dry Ac.
North—Mountain.
South—Footpath (Donda).
East—Dhoby Tank.
West—Grazing Ground.

Gudipodoro Pahado—Dry Ac.
North—Mango tope of Krushno Patro and Zamindari Zeroyiti dry land of Uougspsb 

and Botcho Palo.
South—Zamindari Zeroyiti lands of Basu Naiko and Krushno Palo.

lands of Botcho Pallo and Krushno Palo, 

land dry of Basu Naiko.

1-59—

DoEast—
DoWest—

Soropari Pahado—Wet Ac. 0-91 

North—Tank of Mangalapur.
South—Carpenter Inam.
East—Potter Inam.
West—Dondasi Service Inam.

Coitiapahado—Wet Ac. 1*25. Inam ofPatro and Kasinatho Das* and service

Zamindari Zeroyiti lands of Kunto Podhano. 

land of Dondasi Mohono Naiko.

North—Inam land of Baghunatho 
Mohono Naiko.

South—Washer Inam land and 

East—Service Inam 

West—Nala.
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Extent.S. no. Description.The 24th September 1937.
No. 6741—VII-108/37-S. R.—In exercise 

of the powers delegated under section 5 of 
the Madras Survey and Boundaries Act 
VIII of 1923, the Revenue Commissioner, 
Orissa, hereby directs the survey under the 

of the said Act of the boun- 
estate lands in 

S. nos. 48 and 50 (darimila inam wet) in 
the village of Nuapalli and the Government 
lands adjoining them, viz., communal cart- 
track porambokes S. no. 49 of the same 
village in Kodala taluk of the Ganjam 
district.

145—B-5 0-07 Dry.

0-18147—A-2 v?Wet.

0-0.6147—A-3provisions 
dari:s common to the

:s

0-03147—A-4 a

147—A-5 0-01
j »

0-02147—A-5 )>

0-06147—A-6The 24th September 1937.
No. 6742—VII-108/37-S. R.—Inexercise 

of the powers delegated under section 5 of 
the Madras Survey an Boundaries Act VIII 
of 1923, the Revenue Commissioner of 
Orissa hereby directs the survey under the 
provisions of the said Act of the boun­
daries common to the estate lands (viz., 
jeroyity rainfed land 
Mcntapur village, Khallikote Estate) and the 
adjoining Government lands, i. e., communal 
cart-track poramboke S. no. 546 of the 
said village in Kodala taluk of the Ganjam 
district.

a

■ -A,0-03147—A-7 »>

0-06147—A-8 99

0-01147— A-9

0-03147—B-4 Siin S. no. 547 of
147—B-5 0-04 5 5

147—B-6 0-03 Si

147—B-7 0-07 a

The 27th September 1937.
No. 6795—VIII-4/37-S. R.—In continua­

tion of notification no. 3074—II-S-26/37-R., 
dated the 18 th August 1937, issued
by the Government of Orissa, Revenue 
Department, and in exercise of the powers 
delegated under section 5 of the Madras 
Survey and Boundaries Act VIII of 1923, 
the Revenue Commissioner, Orissa, hereby 
directs the survey under the provision of 
the said Act of the boundaries common to 
the estate lands described below in the 
village of Varanasi and the adjoining 
Government land in the zamindari village, 
of Varanasi in the Parlakimedi taluk, 
Ganjam district:—

Name of the village—Vajranasi.

147—B-8 0-04 >;

147—B-10 0-14 Si

i147_B.11 0-07 st

( Dry.149—7 0-01

Poramboke.146 0-02

Wet.102 0-01

Poramboke.219—A 0-06

0-06 I219—B, Si
:
I Dry.222—A-l 0-01

0-08 I222—A-2 a1
S. no. Description.Extent.

222—A-3 0-03 fi ( IS

Poramboke.145—A-l 0-06 Dry. 222 -A-4 0-01

145—A-2 Dry.0-06 222—A-5 0-10
i145—A-3 0-08 : 

0-09

222—B-l 0-09 ISii

Poramboke.145—B-l 222—B-2 0-01a

145—B-2 0-05 | Wet.0-05 !222—B-491

145—B-3 0*03 Dry.222—B-3 0*04Si

0*01 !145—B-4 222—B-8 0*07I Sia
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S. no. Extent. Description. S. no. Extent. Description.
217—A

215—A-4

0-06 I’orainboke. 293—B-8

280—A-2

0-05 Wet.
0-03 1'ry.

0-01
217—B it0-17 Poramboke. 2S0—-A-l 0-01
217—C a0*21

280—B-5 

280—B*4

0-02
216—A-l it0-03 IWot.

0-01
216—A-2 JJ0-02

279—A-la 0-06 Dry.216—B-l 

216—B-2

0-02
279'—A‘2 

279—A-3

it 0-01 >>0-02
0-02 Wet.290—A-l 0‘03

279—A-lit 0-03
290—A-2 »•0*05

279—B-3a 0-01 Dry.
290—A-5 0*02

279—B-4a 0-04 a.290—A-6 0-03
279—B-2a 0-01

)}290—B-2 0-03
279—B-5a 0-02

a290—B-3 0-02
279—B-fiit 0-02 Wet.

290—B-4 0-01 Dry. 279—B-7 0-01 >»
290—B-10 0-03 Wet. 279—B-3 0-04 Dry.

0-04290—B-6
282-6 j 

' 279—C-l !

a 0-01 Wet.
290—B-8 0-01

a 0-03 Dry.
0-05291—A-9

279—C-2a 0-10 | a

0-04291—A-S
279—03a 0-04

0-03291—A-3
The 27th September 1937.

No. 6796—VIII-4/37-SR.—In continua­
tion of notification no. 3063—IIS-26/37-R., 
dated the 18th August 1937, issued by the 
Government of Orissa, Revenue Department 
and in exercise of the powers delegated under 
section 5 of the Madras Survey and Bounda­
ries Act VIII of 1923, the Revenue Commis­
sioner, Orissa, hereby directs the survey 
under the provisions of the said Act of the 
boundaries common to the estate lands 
described below in the village of Puritiguda 
and the adjoining Government land in the 
zamindari village of Puritiguda in the 
Parlakimedi taluk of Gaujam district. :—

a

0-01291—A-3 a

291—A-4 0-01

0*07 j291—B-2 a

0-04291—B-3
i>

291—B-4 0-02 a

293—A-4 0-02 a

293—A-5 0-08

293—A-6 0-05 j
|

o*oi i
a

Description.Extent.S. no.1
287—5 a

Dry.0-054—1 Part293—B-l 0-06 1
0*20 I Poramboke.40—2 „293—B-2 0-02 a
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I
Description. S. no. Extent.Extent. DoscriptionS. no. .t

’

86—1 Part.Dry. 0-390-235—2 Fait. Wet.
86—3Wet. 0*020*19 v.Poramboke.6 tf

89- 1Dry.0-25 0-107 Wet.}>

89—80-08 Wet. 0*048-1 „ Dry.

90—10*09 0*228—1 Wet.•y

I
90—6Dry.0-068-2 „ 0*12

ff !
■93—10-08 0-1411-1 „

ft

*Poramboke. 93—20-1611-2 „ 0-03s ft

Dry.0-10 93—312—5 „ 0.10 4ff

Dry.0-21 93—415-1 „ 0*03 Poramboke.

Wet.0*1416 94—1 0-04 Wet.ft

Dry.0-1117-1 „ 94—2 0*09
i tt

10*0517-1 „ 95—2 0*06tf tt

17-1 „
j

17-2 „ 

17-3

0-08 95—3 0-04 !ff It

0-09 I Wet. 95—4 0*03 >f A

0*09 5*27tt

M Poramboke.0*04 i-f)

The 27th September 1037.

No. 6797—VIII-4/37-S.R.—In continua­
tion of notification no. 3070—IIS-26/37-R., 
dated the 18th August 1937, issued by the 
Government of Orissa, Eevenue Depart­
ment, and in exercise of the powers delegated 
under section 5 of the Madras Survey and 
Boundaries Act VIII of 1923, the Eevenue 
Commissioner, Orissa, hereby directs the 
survey under the provision of the said Act 
of the boundaries common to the estate 
lands described below in the village of 
Kittangi and the adjoining Government 
land in the zamindari village of Kittangi 
in the Parlakimedi taluk, Ganjam 
district:—

Name of the Village—Kittangi.

26 0*04 !tf ttI
68-2 „ Dry.0*16

68—3 „ Poramboke.003 !

I70 Wet-0-02tt
■

70 Part 0-24 ft

■

■ Poramboke.72-2 „ 0-03

72-3 „ 

72-4 „

Wet.0*10 !
i 0-07 i Itt

:72-5 „ 0-10 ft

72-7 „ 0 17i
;i i Extent. Description.S. no-72-8 „ . 

81-2 „

0-03 :
it

0-16 1 Dry. Wet.13—2 0-16 ;i

81-9 „ 0*11 \l 13—3 .. 0-09 |a tt

:si—io „ 

81-11 „

0*20 13—4 0-07jj
t>

.Wet Poramboke Gedda.0-00 32 G-071 ■

I
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S. no. Extent. Description. S. no. Extent. Description.

33—6 0-13 W et Z a mind ary. 10—3 Part 0-13 Inam dry.
37 0-14

11 „ 0-36jj
JJ

£8—1 0-05 15-1 „ 

15-2 „ 

23-1 „ 

15-2 „ 

23-3 „

0-10JJ
jj

38—2 0-04
0-20>>

ji

38—4 0-07
0-07a Inara wet.

38—C 0-07
0-05J3 Dry.

38—7 o-u
0-09})

a

41—2 0-06 74 ,, 0-60it
tt

41—3 0-07 73-1 „ 0-34a
tt

41—4 0-04 Do. 0-24t3
JJ

41—5 . 0-06 Do. 0-06jj
jj

41—6 0-05 73- -2 0-06jj
jj

59 0-06 Poramboke Gedda. 75—2 0-13 jj

.6C—1 0-11- Wet Za mind ary. 75—1 0-08 Inam wet.
62—3 0.08 55—4 Part 0-15jj

64—2 0-17 Dry. 64-2 „ 0-16 jj

64—1 0-09 jj

The 27th September 1937.
No. 6799—VIJI-4/37-S.R.—In continua­

tion of the notification no. 3073—I IS- 
26/37-R., dated the 18th August 1937,issued 
by the Government of Orissa, Revenue 
Department and in exercise of the powers 
delegated under section 5 of the Madras 
Survey and Boundaries Act VIII of 1923, the 
Revenue Commissioner, Orissa, hereby 
directs the survey under the provision of 
the said Act of the boundaries common to 
the estate lands described below in the 
village of Gowri and the adjoining Govern­
ment laud in the zamindary village of 
Gowri in the Parlakimedi taluk, Gan jam 
district:—

66 0-12 jj

1-91

The 27th September 1937.
No. 6798—VIII-4/37-S. R.—Jn continua­

tion of notification no. 3071—II S-26/37-R.j 
dated the 18th August 1937, issued by the 
Government of Orissa, Revenue Department 
and in exercise of the powers delegated under 
section 5 of the Madras Survey and Bounda­
ries Act VIII of j 923, the Revenue Commis­
sioner of Orissa hereby directs the survey 
under the provisions of the said Act of the 
boundaries common to the estate lands 
described below in the village of Bothava and 
the adjoining Government land in 
zamindary village of Bothava in
Parlakimedi Taluk, Ganjam district 

Name of the village—Potiiava.

Name of the village—Gowui.
the
the Description.j Extent.S. no.

Dry.0-08 |61—A-I
Description.Extent. 0-0861—B-28. no. jj

----v**^

Wet.0-2063—A-GInam dry.10-2 Part 0-08
0-0963—A-8 jj

0-14Do. jj

0-08! 63—A-9 jj

0-43Do. ... jj
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S. no. Extent. Description.Description.I Extent, iS. no.
I

99— B-3 0-01 Wet.Wet.0-19(53—B-l

99—B-4 0-040-0163—B-2 a :j

0-0999—B-50-1463—B-3 jj

0-06101—A-2 Dry.Dry.0-1172—A-6

101—A-3 0-120-0772—B if •>

101—B-l 0-070-0176—A-l JJ

101—B-2 0-110-0476—A-2 jj

4-030-0576—A-3 a

76—A-4 j 0-03 i>

The 27lh September 1937.
76—A-5 j 0-11 a No. 6800—VIII-4/37-S.R.—In conti­

nuation of the notification no. 3072— IIS-26/ 
37-R., dated the 13th August 1937, is ued 
by the Government of Orissa, Revenue 
Department and in exercise of the powers 
delegated under section 5 of the Madras 
Survey and Boundaries Act VIII of 1923, 
the Revenue Commissioner of Orissa hereby 
directs the survey under the provision of 
the said Act of the boundaries common to

0*0276—A-6 ji

0-0676-A-7 a

76—B-l 0*02 a

0-0976—B-2 a

76—B-3 0-03 a the estate lands described below in the 
Village of Budasa and the adjoining Govern­
ment land in the zamindary village of 
Budara in the Parlakimedi taluk, Gan jam 
district.

76—B-4 0*09 9i

76—B-5 0*03 jj

76—B-6 0-08 a Name of the village—Budara.
19—A-l 0-03 jj

Description.S. no. Extent.79—B 0-02 Poramboke Gorgi.
I

82—A 0-38 Inam wet.Dry. Enfranchised 
Inam adjoin­
ing S. no. 2.

0*06

82—B 0*47 jj

i0-09 !83—A Do.Wet. 0*06Do.
!

83—B-l 0*09 : Do.Do. 0*08i> j.

97—A-3 Do.0*17 Do. 0 03l j j

Tank poramboke*

Inam wet.

97—B-l 0*06 Do. 0*03j>

97—B-2 0*10 Do. 0*04a

98—A-l Do.0-09 Dry. Do. 0*02

98—A-3 Do.0-11 Do. 0*04jj

;98—B 0-08 Do.Do. t 0-03jj

99—A j 0-G6 ! Tank poramboke.

Inam wet.

Wet. Do. 0-09
; 'i99—E-l 10-07 Adjoining S. 

no. 3.
i 0*07jj

i
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S. no. I Extent. Description. I Extent, jS. no. Description.
:

iAdjoining S. I 0.02 
no. 3.

:Inam wet. 5 7—C 0-01 Dry.

59—A 1 0-13 Wet.Do. 0.11 Do. !
59—B 010 itDo. 0.06 Do.

i 60—B-l 0-15 Dry.Do. 0.02 Do.
60—B-4 0-20 a0.76

60—A Wet:0-10
The 27th September 1937.

No. 6801—VIII-4/37-S. R.—ln . conti­
nuation of the notification no. 3069—IIS- 
26/37-B., dated the 18th August 1937, issued 
by the Government of Orissa, Revenue 
Department anl in exercise of the powers 
delegated under section 5 of the Madras 
Survey and Boundaries Act VIII of 1923, 
the Revenue Commissioner, Orissa, hereby 
directs the survey under the provision of 
the said Act of the boundaries common to 
the estate lands described below in the 
village of Lalugadipeta and the adjoining 
Government lands in the zamindari village 
of Lalugadipeta in the Parlakimedi taluk, 
Ganjam district:—

Name of the village—Lalugadipeta.

57—B-l . 0-09 Dry.

57—B-2 0-10 it

1-52

The 29lh September 1937.
No. 6827—VIII-1/37-S.R.—In exercise 

of the powers delegated under section 5 
of the Madras Survey and Boundaries 
Act VIII of 1923, the Revenue Commis­
sioner of Orissa hereby directs under the 
provisions of the said Act, the survey of 
boundaries common to the estate lands 
described below in the village of Tammay- 
yapeta and the adjoining Government lands 
in the said village in the Parlakimedi taluq 
of the Ganjam district :—• Extent, Description.S. no.

Description.Extent.S. no.Acres.

Dry assessed waste.Dry. 1-390*04 27—A Part57—A-2

Ditto.1-110-15 1 27—B57—A-3 tt tti

Ditto.0-34C*lo 27—C57—A-4 n

2-840*0557—A-6 ! > >

0-0557—A-7 

57— A-S 1

i tt

J. B. DAIN,
0-20 n Revenue Commissioner.

Pivss, O.G. 27—311 —1 10.19J7.. m. Money. Press Officer, Govt.%
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